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LOK SABHA

Tuesday, March 5, 1963 /Phalguna 14,
1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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(a) The electrified suburban sec-
tion of the Western Railway is only
a short section 60 kilometre long,
mainly to cater to the needs of subur-
ban passengers up to Virar. As the
section is a short one, the use of
electric  locomotives for the non-
suburban  services is  considered
neither essential nor feasible from the
operating point of view.

On the Central Railway system, the
electrified route extends up to Poona
and Igatpuri over 192 KM and 137
KM respectively,  covering  difficult
Ghat sections where the use of ¢leetrie
locomotives has distinet advantages as
comparcd to the steam engines.

(b) There is no proposal to extend
clectrification on the Western Huilway
beyond Virar in the Third Plan.]
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Shri Man Sinh P. Patel: As there
is electrification from Bombay to
Poona and fom Bombay to Igatpurl
on the Central Railway, would Gov-
ernment contemplate utilising electri-
city available at Bombay, which will
be more economical than steam
engines, upto Surat on the Western
Railways which is at an even dis-
tance?

Shri Shahnawaz Khan: These are
all matters which will receive due
attention as and when traffic require-
ments call for it

Production of Sugar

+

( Shri Bishwanath Roy:
Shri Shree Narayan Das:
‘2524 Shri Bibhuti Mishra:
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Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
L Shri Basappa:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) the latest position with regard
to stocks of sugar with the mills and
the traders;

(b) the prospect of sugar produc-
tion for the current season;

(c) whether any precise assess-
ment of consumption of sugar in the
country is available; ang

(d) the prospect for export of sugar
for this year?

The Parliamentary Secretary to the
Minister of Food ang Agriculture
(Shri Shinde): (a) Stocks of sugar
with factbries on 22nd February, 1963
were 16.5 lakh tonnes, Figures of
stocks with traders are not available.

(b) It is difficult to make an esti-
mate of production as the season is
still on.

{c) The consumption in 1862-63 may
be of the same order as in 1961-62
which was 258 lakh tonnes.

(d) In 1963, about 4.5 lakh tonnes
of sugar may be exported.

Shri Bishwanath Roy: In view of
the present position of sugar stocks
and less production of sugar this

" year, may I know whether Govern-
ment is going tp take any steps for
increasing its production to what it
was about two years ago?

Shri Shinde: Yes; Sjr; steps are
already being taken by Government
t0 increase cane production, cane
yvield per acre etc. Moreover some
schemes on the lines of the pack-
age programme are being formulated
in order to encourage cane produc-
tion in U.P. and Bihar and other North
Indian States,

Shri Bishwanath Roy: In view of
the fact that sugarcane production has
Eone down considerably, may I know
whether  Government proposes to
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reconsider the policy of fixation of
sugarcane price on the basis of
sucrose content?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): That has nothing to
do with this. Because of failure of
rains, incidence of pests, diseases and
frosts ete., and large-scale diversion
of sugarcane to gur manufacture, this
time the supply of sugarcane to fac-
tories has been affected. Otherwise,
it has nothing to do with the linking
of the minimum price with sucrose
content.

st swrmEt qre e, | §
qg W §Far g f& g7 are S Hie
FT IATZH 7 AT & IAGT aga aeT
&Tor 7g & fa Y ot &1 o wfas
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TAFT Heq agd &9 T@l AT 97 | ;&
Tt AT A FEr g &t fear
¢ e 78 & qea o7 fox & fa=re famm
o ? gy g, at @ aE agd fifq
g frame s g ?

Shri A. M. Thomas: The opinion
of the State Governments is clear in
this matter. As far as the minimum
price in concerned, there is no subs-
tantial difference at all. It is only a
difference of a few mnaye Paise. Now
the sugarcane growers are also enabl-
ed to get a higher price than they used
to get previously because it is linke
ed with the sucrose content also.

i wwas g fagret : o A7AT
F1 78 "9 & {5 Tav fq=i & s
AT A T FT OF A0 9Z 2 {F A
IR T ATAT A ARA T AR
f.maT 1 59T 91 A "W A%
TP 9% g & L
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9bri Shinde: The hon. Member’s
contention is not correct. The major
portion of the payment is made in
time. As has already been explained
by my senior colleague, this year the
shortage of cane is due to various

other factors already enumerated by
him.

Shri Ramanathan Chettiar: In view
of the high level of sugar prices in
thig country, may 1 know whether
Government are taking steps to intro-
duce controls as indicated by the hon.
Minister of Food and Agriculture in
a place very near Bombay two days
ago?

Shri A. M. Thomas: I have not got
the correct text of his speech made
in Bombay, but as far as the Ministry
is concerned, we are re-introducing the
licensing system so that all traders
will be licensed and they will have to
declare their stocks. They would be
enabled to charge only such margin as
perhaps the Ministry would enable
them to charge. With regard to the
introducticn of controls, it is not yet
time. You would have known, Sir,
that after the Budgel proposals were
out prices have shown some decrease.
As the traders were expecting some
increase in the excise duty on sugar,
there had been  some  cornering of
stocks. After the Budpget proposals
were out, there has been some fall in
the price of sugar. Powers are with
us io re-introduce  controls. If it
becomes neccessary, we will have to
do that.

Shri Basappa: May I know whe-
ther there ig any representation from
the State Government of Mysore for
the starling of more sugar factories
and how many they have asked for?

Shri Shinde: There are proposals
from various State Governments to
start sugar factories including Mysore.

Shri Basappa: I am asking only
about Mysore. Ie can give an answer
about Mysore.
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Shri A. M. Thomas: There are some
proposals and these are being consi-
dered. As far ag the Third Plap tar-
get is concerned, it is 35 lakh tons, We
have already issued licences for 33.5
lakh tons. About 1.5 lakh tons re-

main. Whether that target should be

increased—all that is under considera-
tion,

=t Fo ATo faaT<t: o0 o At
T Fr e mart g€ @ o/ A aga
Gﬁ'fﬂ'ﬁ‘ﬁ@ﬂﬁg{q&ﬂv * ITET
T HAL G | 7 Ay AR g
T G & 907 [TFT qetae 2 5
Tifes argg fFadt e @ gt @
g7

Shri Shinde: At this stage, it is not
possible to have accurate estimates.

sit vaAva fag : & sEwT e
g fF a0 dro aTwTT & AR 1T 77FC
¥ HT A AT F aTC 7 A qEAA
gt e, wrafggd &, & g & e
gane ?

Shri A. M. Thomas: With regard to
that, there have been some discussions.
Discussions are often held by the
Minister of Food and Agriculture with
the Chief Ministers of the Stlates
affected. There has not been any
particular proposal pending now.

Mr. Speaker: Nex question.

Indian Fisheries Corporation

+
[ Shri Yashpal Singh:
*254.4 Shri Bishanchander Seth:
 Shrimati Vimlay Devi:

Will the Minister of Food and Agri-
on the 22nd January, 1963 and state:
culture be pleased to refer to the
reply given to Starred Question No. 407



Il

2069

(a) whether & proposal to start
Indian  Fisheries Corporation to
sponsor projects to improve fish ex-
ports, has since been finalised;

(b) if so, the details thereof;

(c) whether the foreign collabora-
tion in this regard has been secured
by Government; and

(d) if so, the terms and conditions
thereof?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) to (d). Yes.
The proposal to establish, in the
public sector, a Fisheries Corporation
which will undertake deep-sea fishing
and process the catches for export as
well as for internal consumption, has
made some progress. Representatives
of a leading firm in America in this
line of business, who are interested
in collaborating in this venture, are
at present in India engaged in a pre-
liminary resources survey. The terms
of such collaboration have yet to be
discussed and finalised, )

=it guotw fag 0w oEER ®
wmfer AT #T a6 q F08
foidenw foar w1 § fom # foam &
fe ag o aTFC g3 A FL afew
THEF FdEd afEw 9T w4 7

Shri Shinde: Representations are
received from co-operative societies to
the effect that they should be allowed
‘to participate in the State ventures,
The project is going to be such a
major one. It is not possible for the
co-operative societies to undertake
such a huge project.

ot agata fag ¢ @ wm W
Forrifea w1 3 # famm a7

Toxmgam g : a8 #arw &
& IBAT |

Shri Sham Lal Saraf: May I know
whether, the Fisheries corporation,
when it is started, will deal with in-
lang fishing or deep-sea fishing only?
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The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): This is mainly intended 1o
undertake marine fishing: not inland
fishing.

Rail Bridge Over Jamuna
+
[ Shri Bishwanath Roy:
*255. { Shri Bhakt Darshan:
LShri Bhagwat Jha Azad:

Will the Minister of Rallways be
pleased to state:

(a) whether the construction work
of the second Railway bridge over the
Jamuna near Delhi is not making pro-
gress according to schedule; and

(b) if so, the reasons therefor?

The Deputy Minister in the Milnis-
try of Railways (Shri S. V. Rama-
swamy): (a) No, Sir. The work Iis
progressing well.

(b) Does not arise, .

Shri Bishwanath Roy: May I know
when the work of construction of the
second railway bridge will be com-
pleted and it will be opened for
traffic?

Shri 8. V. Ramaswamy: Work in
connection with the construction of 18
piers is going on and 38 per cent of
the work has been done. The delay
will be with regard to steel for the
bridge portion. It has got to be im-
ported. Steel is expected by August
1963. The contractors require 13
months from the date of receipt of
this material for completing the bridge
work. It is expected to be completed
by December, 1964.

Shri Bishwanath Roy: In view of
the difficulty mentioned just now, may
I know whether the work will be com-
pleied according to the schedule or
there would be some delay?

Shi 8. V. Ramaswamy: We would
like to complete it as quickly as possi-
ble. The question will be about the
receit of imported steel. We are try-
ing to get it as quickly as possible.
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Shri §. V. Ramaswamy: As I said,
we have placed the orders for the
steel, ...

Mr. Speaker: The question :5 whe-
ther consideration is being given to
this project so that it might e con-
structed earlier than scheduled in
view of the emergency.

Shri S. V. Ramaswamy: We would
like to have it earlier, We are giv-.
ing the best attention.

Shri Bhagwat Jha Azad: From the
very facts that the non. “inister has
stated, are we not correct in sayving
that since the steel is not available and
there ig complaint on that rzore, 1t is
not possible 1& have it earlier and
even at present the work is not going
according to schedule?

Shri S. V, Ramaswamy: It is not
correct. That type of steel is not
produced in our country. It is a
special tensile steel for bridges. It has
got to be imported,

T WEA WA | T AAT =ATRAT

g & o o7 9t fF Toar & gan
qATOF A TOAT HEAQW @, qEE
A # oY wafe g Y €, v 9w
T qAT FT I & 7 W FAw
74 & aY 3w & fag w7 $1€ @9 w7
IS T @R 7

Shri 8. V. Ramaswamy: So far as
the civil work is -oncerned, it iz pro-
gressing very satisfactorily. We have
got to depend, as I said, on imported
steel, and we are pursuing it vigor-
ousTy.

Shri A, P. Jain: The question 15 one
and the answer is another. Will you
kindiy Lranslate the question in

English so that the inswer may be
related to the question?
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Shri S. V. Ramaswamy: Government
are satisfled with the progress that is
being made in the construction of this
bridge, As I said, regarding the civil
works, such as the coastruction of the
piers ete, everything is quite satisfac-
tory ang it is progressing according to
schedule. The difficulty wili be in
regard to the steel. That is what I
have stated.

Shri Bhagwat Jha Azad: Hce has
said that the delay will be in getting
the steel. On the other hand he says
that the civil works are going accord-
ing to schedule. Let him say on that
point that if the steel is avaialble, the
progress will not be held up. Let him
give a straight answer. After all, we
also understand something.

Shri 8§, V. Ramaswamy: I Jid not
say that there would be delay. It is
expected to be received by August,
1963, and if that materialises, then the
bridge will be completed bv Decem-
ber, 1964.

Dr, K. L. Rao: May I know whether
it was not necessary to have anticipat-
ed the difficulties on uccount of steel
and to have indented for it long be-
fore so that the delay c¢n account of
this would not have arisan?

Shri Bhagwat Jha Azad: That fore-
sight is not there.

Shri S, V. Ramaswamy: It is not
just one item for which we have got
to import steel. There are sp mauy
other items and so many other bridges
for which we have got to import steel.
So, we do have a complete picture, and
it has been programmed.

Shri Tyagi: In view of the emer-
gency, this being the only bridge which
can take us across the Jamuna, have
Government up their sleeves some
other schemes for putting up som= al-
ternative bridges even on a temporary
basis in times of emergency?

Shri 8. V. Ramaswamy: I under-
stand that the boat bridge has alreudy
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been put up for road traffic. In regard
to the railway bridge, I take the sense
of the House and we shall sce that it
is expedited as early as pussible,

Shri Shivaji Rao S. Deshmukh; The
hon. Deputy Minister has statcl that
only about 30 per cent. of the work
has been completed so far. Foecuuse
of the lack of steel, may I know ihe
exact percentage of work that is like-
ly to be held up?

Shri S. V. Ramaswamy: [ cannot
give the cxact percentage, but as I
said 38 per cent. of the work on the
civil side has been cornpieted.

Shri Tyagi: The urgency is not felt.
That is the trouble,

G.T, Road

*256, Shri P. R. Chakraverti: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether Government have
taken steps to implement the scheme
for the improvement of G.T. Road
(National Highway No. 2) from Cal-
cutta to Topechani, district Dhanbad
and from Govindpur to Chag in the
same district at an estimated cost of
Rs, 17-20 crores;

(b) whether the State of Bihar
have accepted the scheme of improv-
ing feeder and approach roads within
Jharia Coalfields with 50 per cent
grant-in-aid from Central Govern-
ment; and

(c) whether the actual execution of
works have been undertaken and if
so0, the agency employed?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) to (c). A
statement giving the required infor-
mation. is laid on the Table of the
House,

STATEMENT
(a) The estimated cost of Rs. 17:20

crores covers not only the improve-
ment of the Calcutta-Topchanchi

section of the G.T. Road and a part of
the Gobindpur-Chas road but also
covers the improvementjconstruction
of certain feeder and approach roads.
A programme of works to be taken up
on National Highways has already
been formulated and forwarded to the
Governments of Woest Bengal and
Bihar for preparing detailed plans
and estimates for the  technical
approval and financial sanction of the
Government of India. An estimate
amounting to Rs, 5:83 lakhs for the
acquisition of land for the construc-
tion. of a bypass at Pandua on the
G.T. road has been sanctioned recent-
ly.

(b) The Government of Bihar have
not yet communicated their views on
the proposed pattern of financial
assistance for feeder and approach
roads by way of 50 per cent grant-in-
aid and 50 per cent loan,

(c) Actual execution of works will
commence after detailed plans and
estimates have been sanctioned which
are awaited from the State Govts,
concerned. The State Governments
will themselves execute these works.

Shri P. R. Chakraverti: In view of
the importance attached to this road
by the people concerned, including
the elected representative in the Lok
Sabha, will the hon, Minister exercise
his benign influence on the State Gov-
ernment to communicate their views?

Mr, Speaker: It is a suggestion for
action.

Shrimati Renu Chakravartty: May I
know when the construction of this
road will begin and whether it will be
deflected from the G.T, Road in the
approaches to Howrah?

Shri Bhagavati: The details of the
scheme are as follows: (i) Improve-
ment of the GT Road (National High=
way No., 2) from Calcuita to Top-
thanchi, for a distance of 191 miles;
*his will cost Rs. 7'63 crores; (ii) Im-
provement of National Highway No. 32
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from Gobindpur to Chas Road for a
distance of 31 miles; this will cost
Rs. 1 crore; (iii) Construction|Im-
provement of 225 miles of feeder road
outside Raniganj and Jharia coal-
fields; that will cost about Rs. 5:60
crores; (iv) Construction and im-
provement of approach roads within
the wvarioug coal-fields; that will cost
Rs, 3 crores.

Shrimati Renu Chakravartty: My
question has not been answered. I
wanted to know whether the present
GT Road (National Highway No. 2)
will be deflected from the present GT
road in its approach to the crowded
areas in Howrah, leading to the ap-
proaches to Calcutta.

The Minister of Transport and Com-
munications (Shri Jagjivan Ram):
The scheme is that wherever it passes
through congested areas, by-passes
will be provided.

Shrimati Savitri ‘Nigam: What is
the position regarding the Bihar Gov-
ernment. In this statement, it has
been said that they have not com-
municated their decision so far. May
I know whether any reminder has
been sent to them to aceept the pro-
posal so that the construction may be
begun soon?

Shri Jagjivan Ram: All normal ap-
proaches are made,

Shrl Bhagwat Jha Azad: May I
know whether the financial pattern
suggested by the Union Government
has been accepted in principle by the
State Government?

Shri Jagjivam Ram: The answer is
already given in the reply.

Shri P. R, Chakraverti: While
appreciating the generous sanction of
Rs. 17:20 crores from the Union Gov-
ernment, may 1 know what steps have
been taken by the Union Government
to persuade the Bihar Government to
shake off the reluctance in answering?

Mr, Speaker: Next question.
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Shri Jagjivan Ram: I think the
hon, Member's remark is not at all
justified.

Fishing Harbour Vazhinjam

+
rShri A, K. Gopalan:
*257. { Shri Koya:
| Shri P, Kunhan:

‘Will the Minister of Food and Agri-
culture be pleased to state the up-to-
date progress made in the construc-
tion of the fishing harbour at Vazhin-
jam and when it is going to be com-
pleted?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): The construction of a
fishing harbour at Vazhinjam con-
cerns the State Government of Kerala
who have sanctioned the first stage
of its construction at an estimated cost
of Rs, 130°09 lakhs. The State PW.D.
is attending to the work on approach
road to the breakwater. Enquiries
are being made from reliable firms to
find out who can carry out the work
satisfactorily. The construction work
will be taken up next year and the
first stage of construction is proposed
to be completed by the State P.W.D.
within a period of flve years,

Shri A, K. Gopalan: What ig the
total cost of construction and what is
the contribution from the Centre?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): The project, when
completed, would involve an outlay of
about Rs. 4% crores. The first stage
of the works will cost about Rs, 130
lakhs. For the fishing harbour pro-
ject, the pattern of assistance is : 50
per cent grant would be given by the
Centre and 50 per cent would have
to be met by the State Government.

Shri A, K, Gopalan: What is the
reason for delay in beginning con-
struction work?

Shri A, M. Thomas: Because of the
emergency, the State Government was
doubtful whether it would be in ®
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position to undertake this project. I
had recently discussions with the
Chief Minister and Fisheries Minis-
ter of Kerala and they have
agreed that they would take up
the first stage of the works, and
would also try to complete it as
early ag possible even before the ex-
piry of the five-year period that has
been mentioned.

Electrification of Railway Line from
Howrah to Khargpur
+
Shri §, C. Samanta:
‘259.{ Shri Subodh Hansda:
LShri M. L. Dwivedi:

Will the Minister of Railways be
pleasced to state:

(a) whether the electrification of
Railway line from Howrah to Kharag-
pur will be taken up according to
schedule,

(b) if so, what preliminary works
are, at present, being done; and

(c) how many stationg are being
remodelled?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir,

(b) Remodelling of stations, provi-
sion of colour light signalling and
associated P, & T. works are in pro-
gress.

(c) Fifteen.

Shri §, C. Slmfs:.uay I know
whether new stations will be opened
for the electrification of this line and
whether the flag stations between
Howrah and Kharagpur will be con-
verted into full-fledged stations?

Shri Shahnawaz EKhan: That will
depend on the requirements of traffic.
In all probability, all the flag stations
are normally turned into full-fledged
stations.

Shri S§. C. Samanta: Whiic going to
remodel the Panchkura railway station
have Government thought of connect-
ing the railway line from Haldia with
Panchkura? Also, may I know whe-
ther land acquisition and other pro-
blems connected with eclectrification.
have been considered?

Shri Shahnawaz Khan: Yes, all that
will be considered, There is a very
good possibility of the line to Haldia
joining in at Panchkura.

Shri Sobodh Hansda: In view of the
remodelling of the 15 stations, may I
know how many familics have been
affected due to acquisition of land for
the purpose?

Shri Shahnawaz Khan. The stations
are there, and those stations have to
be remeodelled. I do no: think any
families will be affected by it.

= Ho ®fo fI&{ : T g™ F
wifgfedms & foafeq ¥ qo
e oo @ FF T W E AR
9 F1 F H 7 gt fazafy Sifd
FY oY wETHAT A 91 Wr g ?

off mETETty Wt o g &
qIIR TAF FT A gAfREEIIA §,
AT @A AT ¢ FULT E ATA
AT WITAT | GE FTH AT AT
Foqfaal &1 3% & FT  FEETET oar &
w1 g Feafaar #6@ &

st ®o ®To fyddt : 3 g o
qar a1 5 #r #1% fazan gAfaaa
W dagmar ax @ e 7

ot wig=aTe i ; agT ¥ fadedy
W

Shrimati Renu Chakravartty: The
hon, Minister said that Haldia almost
surely will be linked with Panchkura.
Will that go via Khargpur or by-
passing Kharagpur?

Shri Shahnawaz Kham: It has not
yet been finally decided.
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Shri Sham Lal Saraf: Is it the
policy of the Government to pro-
gressively  introduce electrification of
railway lines, especially in the areas
where there is more traffic? If so,
what is that plan?®,

Mr. Speaker: A very general gues-
tion. That might be put during the
Budget discussion.

Shri Maheswar Naik: By what iime
ig the first electric train likely to run
over this line?

Shri Shahnawaz Khan: By about
Decemer, 1966.

Agricultural Production
+
rShri Daji:
Shri S. M. Banerjee:
Shri Indrajit Gupta:
Shri P. Venkatasubbaiah:
Shri Inder J. Malhotra:
Shri Bhakt Darshan:
o261 J Shri Bhagwat Jha Azad:
* 7| Shrj Sidheshwar Prasad:
Shri Ramshekhar Prasad:
Shri P. C, Borooah:
Shri Sarjoo Pandey:
Shri Hem Raj:
| Shri D. C. Sharma:
(Shri Ram Harkh Yadav.
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the agricultural production
during the Third Five Yecar Plan
period;

(b) what hag been the rate of
increase;

(c) whether the production is falling
behind targets, and if so, to what ex-
tent; and

(d) what remedial measures are
being enforced to correct this posi-
tion?

The Minister of State §n the Minis-
try of Food amd Agricu''ure (Dr. Ram
Subhag Singh): (a) uad (b). Esti-
mates of acricultural production are
available only for the first year of the
Third Five Year Plan. According to
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these estimates the overall index of
agricultural production for 1961-62
stood at 139'9 as compared to the base
level of 100 in 1949-50, and remained
at the same level as in 1960-61. The
estimates of production for 1962-63
will become available at the close of
the agricultural yecar 1952-53, ie.
about June-July, 1963.

‘(c) and (d). In a vast country like
India where lessg than on-fifth of the
cultivated area is irrigated, weather
and climatic conditions in any given
year influence agricultural production
to a very considerable extent. How-
ever, with a view to ensuring the
achievement of the Third Plan targets
of agricultural production, a number
of measures have been taken to in-
tensify the production pregrammes.
These have been indicated in the
statement placed on the Table of the
House.

STATEMENT

Measures taken to bring about rapid
increase in agricultural production
are:

I, Greater emphasis has been laid
on—

(a) Minor Irrigation;

(b) Soil Conservation;

(¢) Supply of fertilisers and
manures;

(d) Seed Multiplication and Dis-
tribution;

(e) Popularisation of Plant Pro-
tection measures and improv-
ed agricultural practices and
implements; and

(f) Intensive Agricultural Dis-
trict Programme.

II. Intensive production programes
for rice, millets, pulses and subsidiary
foods, have been introduced in select-
ed districts. For this purpose, Ex-
tension machinery is proposed to be
strengthened so as to provide one
Village Level Worker for 4,000 acres
of agricultural land and two Agricul-
tural Extension Officers per Block.
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I1I, Administrative arrangements
for co-ordination of agricultural pro-
grammes are being strengthened. On
the suggestion of the Minister of Food
and Agriculture, State Governments
are setting up two high level Com-
mittees—one at the Cabinet level and
other at official level for ensuring
co-ordination of thought and effort
among the different departments
dealing with agricultural programmes.

IV. Village Level Workers have
been assigned only one set of task,
namely, to organise agricultural ex-
tension and supplies and help village
panchayats ang co-operatives to draw
up and implement village production
plans in agriculture.

V. The Community Development
budget has been reorientated so as to
cater for the needs of agriculture to
the maximum possible extent.

Shri Daji: In view of thisg reply, I
would like to know what the estimate
of the department is. Is it true the
department now does not expect
agricultural production to keep pace
with the targets set?

Dr. Ram Subhag Singh: The
department does expect that agricul-
tural production will keep pace with
the over-all target of the Third Plan.
Even during this year, 1962-63, in
Madhya Pradesh the wheat crop is
better than last year, and we will be
getting a very good wheat crop this
year, The production of maize, bajra
and jowar has also inareased this
year from T to 8 per cent, though, of
course, the production of paddy did
fall to some extent. So, there is no
worry about that target.

Shri Dajl: Is it true that the Plan-
ning Commission has viewed with
grave concern the slow pace of agri-
cultural production, and if so, does
the department share the concern of
the Planning Commission?

Dr. Ram Subhag Singh: Actually,
the department is in the field of pro-
duction, and I would like the hon.

House as well as the Planning Com-
mission to help me in exploiting all
the irrigation potential that has been
created, because 4 million acres of
irrigation potential I want to utilise,
and there I would seck hon. Mem-
ber’s co-operation also,

Shri Daji: My question has been
avoided. My question is very specific,

Mr. Speaker: Now he is soliciting
the Member's co-operation,

Shri S, M. Banerjee: From the
statement of the hon. Minister it ap-
pears that the picture is very rosy. I
want to know to what extent all this
production has reduced our import
from foreign countries, and whether
we are likely to stop imports in the
near future.

Dr. Ram Subhag Singh: The import
programme is also linked with our
population incease, It is not that
the production of foodgrain alone is
going to affect the imports, because
there are so many other items also.
Even at this particular moment, we
are worried as to how to dispose of
our surplus vegetables that we pro-
duce in Assam, West Bengal and in
some other areas. So, they are all
inter-linked.

Shri S. M, Banerjee: Sir, I seek
your protection. My question is very
simple. We import wheat from
foreign countries,

Mr, Speaker: His point is whether
the imports had reduced to the extent
of the picture of enhanced production
given now.

Dr. RBam Subhag Singh: This year,
there has been a slight increase and
we expect that in the remaining years
of the Third Plan according to the
increased production the import will
correspondingly decrease. How can I
say what the imports will be in the
next year? We are working on that
line: we will try to increase the pro-
ductton at least by thirty per cent and
to that cxtent, of course subject to
our increase in population, the import
will decrease,
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Shri Inder J, Malhotra: In the
statement it has been stated that some
administrative arrangements for co-
ordination of agricultural programmes
had been worked out and that on the
initiative of the Minister of Food and
Agriculture, two high level com-
mittees at State level are being set up.
Is anything like this done at the
Centre also to achieve the most-
required co-ordination?

Dr. Ram Subhag Singh: We have
been in constant touch with the con-
nected Ministries and are trying to
see that there is perfect co-ordination
between different ministries of the
Government of India as well as the
Planning Commission.

oft WA T A 7T Ay
2 fr fom evat & o2 & & =wfas 3w
g T &, TIET A I @ A
fear @ @ &, W A A W= A
&1 ¢, wied fefme ofae &
9 FT HIT 47 1 TgTF7 =77 faaqr
st TR & ar faegw A4% fear o @ &,
% f gadfiy &7 § fomr & a1¥ & e
FHEl T 5 A9 g fora A ok vy
WS F AT el g F o T &
TR " A w1 w9 99 oG AT

wg?

o T g Fag : TEA T At
FY 7R faure sqm 3 F7 yamw fa o7
W | AT T wERT #1 9
S FT @A el R daw wea &
TATE § Yo R AT Y T A1E
g AR (R, 13 WR gy wiw A
e & srer@ o ¥ Wy qdAw aA
& ¥ag_wee, (aaaat 5 91 a@
faem & s & st gw 9w o= fog
3.x g § % 7g w97 99 g
FT T &4 far A7 | 5% H faema
& ford forary vy o v 3 el & aefy
AT TG Y a7 wHAT gt
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Shri Bhagwat Jha Azad: The mea-
sures suggested here are the same

minor irrigation soil conservation, etc.
What is the greater emphasis that is
being laid by this Government now
and which was not there before, which
is going to lead to increased produc-
tion?

Dr. Ram Subhag Singh: 1 quite
agree with the hon. Member that these
are oft-repeated measures but natu-
rally the fields will have to be plough-
ed by the plough which is as indige-
nous as our country itself, But there
the allocation is needed. I would be
too happy if the hon. House allows us
to go ahead with the utilisation of at
least five lakh tons of fertiliser which
we very badly need today. The pre-
sent availability is about 45 lakh tons
in terms of nitrogenous fertilisers; if
the House gives that much of foreign
exchange we will be too nappy to uti-
lise it.

Shri P, R. Patel: Is it not a fact
that the unremunerative price of food-
grains and the large import of food-
grains from outside are disincentives
to more production?

Dr. Ram Subhag Singh: That is a
fact; there is no doubt about it because
today, we are very much worried about
the price of wheat in Punjab, Madhya
Pradesh and other wheat-growing
areas; the price of wheat should be re-
munerative; similarly the price of
paddy, etc.,, should also be remunera-
tive. But there again comes the ques-
tion that our plan would not be able
to work, and therefore, it is necessary
that we should stfike a balance bet-
ween the consumer's price and the pro-
ducer’s price. But the farmers' inte-
rest must be protected with a view to
providing them some incentive.

=} TAREE ateg ¢ o ot
oY St a4y qY g #+
IJNTEIT =TT F4 &Y faRmi ¥ weTer
AT I g afew gfs g
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g @ ¢ i 3 fafea =7 4 33 72
TE TFT | At T ag w9y x5 A qee
FAt 2 3% IAET & IT H AT FT
Fr¢ fogrer 7@ TFaT T AR O
& 3% g A, wraar ¥ fgAw @
qrET ¥ FamaT ¢

o Tq gua fag 14T A9
FT g GRT AT | A AT AZ &
fF g9 a9 o &1 @i § auA w1
yifFaga Fw g mi e | T AAFIAR
HIL 3 1 QAT ATFET FF AT ATATAOT
dar Y forw & fr a2 fmm owa fe
/A A QAT AT AVREF & 1 %W
faq wrEmEr &7 fagre A FHRE
I A g, afew o & fafy #®
frrR A gsfafi g fra
wqraT 27 #X 1 7 9ngAr g fFoee
FTH A F& ariF g faam & faw W
7g =fe 4371 g1 fF 98 @7 § @ av
TF AR I FART ITREA FL |
SfF AT /T & oo ot O T
a7 & Fr Fram § o gt s &1
ferm i ®w 7 21

Several Hon. Members rose:—

Mr. Fpecker: I find it difficult:
Hon. Members should realise the
difficulty: there are about 20 hon,
Memberg standing. I have  already
given 12 minutes to this question.
There should be some limit up io which
We can go.

Shri A. P. Jain: T would like to put
ong very simple question.

Shri Bade: My question will be the
simplest.

Mr. Speaker: Shri Vishram Prashad.

Shri Vishram Prasad: The Prime
Minister was all along making a state-
ment, ever since 1950—that India
would be self-sufficient in food. Since

then, 12 years have passed, and we
are purchasing food grains and spen-
ding millions of rupees on the pur-
chase of foodgrains, May I know
whether the Government has con-
sidered the reasons: whether our
planning is defective, or our approach
is defective or our potentials are not
utilised?

Dr. Ram Subhag Singh: At that
time, in 1950, there was no plan. At
that time, there was of course the
approach, and the Prime Minister must
have expecteq that all our officers—
I would like to be excused when I
say that my hon. friend who put the
question was also an agricultural offi-
cer at that time...

Shri Hari Vishnu KEamath: You
were not a Minister then,

Dr. Ram Subhag Singh: I was not
a Minister at that time. The Prime
Minister must have expected that all
will work efficently and wholehear-
tedly, but to that extent the work

was not efficiently done. .., (Interrup-
tion).
Mr. Speaker: Order, otder.

Shri A. P. Jain: The hon. Minister
threw the burden of providing funds
for the purchase of fertilisers on the
House. Now, according to the Consti-
tution, all demands for granis are ini-
tiateq by the Government.

Mr. Speaker: My difficulty is, every
hon. Member, be he the questioner or
the Minister, prefaces hig question or
the reply with a long speech!

Shri A. P. Jain: [ never do that, but
sometimes it is necessary, It is neces-
sary for this question.

Shri Hem Barua: I agree with him.

Shri A. P. Jain: The damands for
grants can be initiated only by the
Government. Does the Minister pro-
pose to come before the House to ask
for further granig for purchasing fer=-
tilisers?
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Dr. Ram Sughag Singh: I am very
happy that this thing has been poin-
ted out. We approached the Plan-
ning Commission. I also approached
the Finance Ministry. You might rem-
ber that last year there was a ques-
tion here in the House that fertilisers
are not being utilised fully. Now we
are so short of fertilisers that im-
mediately 1 can go in for utilising
50,000 tons of fertilisers, and so, we
approachedq the Planning Commission
and the Finance Ministry, and I hope
that full utilisation will be made.

Shri Tyagi: That shows that it is
not the House but it is his own col-
leagueg who have let him down!

Mr, Speaker: Order, order. Next
question.

Fishing Harbour, Veraval

+
62 Shri Raghunath Singh:
‘|, Shrimati Maimoona Sultan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether fishing harbour of Ver-
aval on Saurashtra coast is nearing
completion;

(b) the money spent on the pro-
ject; and

(e¢) the steps being taken on co-
operative basig to build a boat-build-
ing year?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) to (c). The sub-
ject matter concerns the State Gov-
ernment of Gujarat. Information is
being collected as to the present stage
of construction and the money spent
from the State Government and will
be placed on the table of the Sabha
in due course,

S TgAy fag : 7 SR T
g e gad a7 T Fa1 agmar
27 I g !
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): With regard to
fisheries harbour, the assistance is, 50
per cent would be given as grants
from the Central Government. As far
as this project is concerned, we have
not got the latest figures. That is why
we have asked for information. Al-
together Rs. 34,88,970 have been spent
up to 31st December, 1962,

T WAy
+
*3e3 Mt fegmat waw
'iaﬁmtmﬁqg:

Fgr WT AT g EArT ®r
T For i

(%) #=a1 3T qraAmEa; §
fam s arer 947 99 =W 97 a9
T qTA & 93T F ars a5 #
&% qqAT £

(=) afz &, ar fex @ 7fzar
foew & @ TeTal w1 F91 F99 faAm
AT ® ; HIT

(m) 7w 7z &9 g fF fafmw
At & TPl #1 oF @ Fe O
UF & qE FT A A fagr smar
g7

e WA ® oIwEAr (st §o
o TrEAwt) ¢ (F) S &

(@) ¥ =w 7% wfear
frer i faife = & fesif
¥ QT 93F T3 F T G
s T AT g g fe 39 o mma
@Y wfed @ & JE €, a1 A
TR 379 & far I avaEd &Y
wrEr &0
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[(a) Yes, Sir.

(b) Food articles of inferior je.
gub-standard quality are not allowed
to be sold at Railway stations. When
it is found that food articles sold are
not upto the requisite standard,
guitable remedial action is taken.

(¢) No. Sir]

o fagmaT satq: ¥ T T
¥ e@@F § 98 9@ 7t § fF FEm
gt F1 9 w®27Ei 97 =17 Wiy g9y
qz 7gf faer art ?

Mr. Speaker: The hon. Memer says
he has not been able to get tea at the
stall.

Shri S. V, Ramaswamy: At which
stall, at what time, at what station
he was not able to get tea, I do not
know. F1

ey FrRaTgIeFE TR
& ot wIEt 97 fAed) & 9% At #
a &1 frsraa et & 6 ag gasifaae
T ¥ Hifs IEFT g 8 F @A
S g7

Shri S. V. Ramasamy: So far as de-
partmental catering is concerned, there
is very strict control,

Mr. Speaker: Any complaints have
been received?

Shri S. V., Ramaswamy: I cannot
give item by item . . .

Mr. Speaker: It is all right if he
cannot give. I cannot allow the whole
statement to be read here.

Shri Narendra Singh Mahida: May
I know whether the inspectors or who-
ever the persons may be, submit any
reports and whether they are satisfied
about the quality of the food, when
there are so many complaints outside
and inside this House about the cater-
ing arrangements?

Shri S, V. Ramaswamy: At every
catering establishment there is a com-

plaint book and complaints are written
on matters to be complained about. Sa
far, between January 1962 and June
1962, with regard to the quality of
food on all the railways therc were
only 42 complaints as against 126
appreciations.

Shrimati Savitri Nigam: May I know
whether the catering advisory commit-
tees are functioning properly and their
recommendations are being imple-
mented properly or not?

Shri S. V. Ramaswamy: A good num-
ber of members of catering advisory
committees are ladies and they are do-
ing very useful work.

st Ho ®To fradt : WA WAT
TR A e fr W F=for
T @ oF A feo s @ afew &
w9% FAT ¥ @A g fF oAt & 9
g faaT ST & 9 g | @ 9%
s & 71 gy s & sa s fre
gt & 1 & s wgn g fv oow o
oF |7 " ¥4 @ faar smar 7o
feraat o it g41 =& e s ?

woow WEEw I ar Wy
TR E |
Shri M. L. Dwivedi: I am asking
about the quality of food.
That he has already

Mr. Speaker
answered,

Shri A. N. Vidyalankar May I know
whether any surprise tests are made
or whether the inspectors are served
better food?

Shri §. V. Ramaswamy: Surprise
tests are made not only by officials, but
by non-officials alsu, Even members
of the Railway Users' Consultative
Committee are authorised to go and
make tests.

Shri Shivaji Rao S. Deshmukh: May
I know whether the Railway Ministry
has at least once submitted the food
served at railway stalls to any expert
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dietician for qualitative and quanti-

tative analysis? (IT) i " il qu“ﬁﬁ 'ﬁ

-

aands fawm @ar ggafen
" 99 At (s s faw)
(%) sftgh aweT ¢g T 13 w2,
LE&3 T gwT AT |

(&) #woe § godr amal & 99-

Shri S. V., Ramaswamy: So far as
food is concerned, it has been stand-
ardised according to the catering com-
mittee's report.

Mr. Speaker: The hon. Member
wants to know whether the food has
been tested by any expert dietician, I

think every eater is an expert dietician.

=t 7o fro watfeT : q& T € fF
FTT I8 ¥ @O faw W | Fa T w
#§ g 7 aee w4 5 "
w=gr g |

vg "gee Wit w1 s

+
(st fa =1 @32
st 9o Fo WTWT :
st aarer feg
WY ARAT geard
st A Wz
st Qo g :
*3%%.<4 o ww TwA
st qTad AT ATATE ¢
AT To Yo wFTAIL:
st WY zifEa
SfHAY JHAT 3T :
AT KETAGT AT
il L RE LICHE

F11 mgfas fasra agr agaw
T qg T A 3A A4

(%) #7r a7 & & 797F & T-
FeETT Wit F7 OF TEHEeT gy 47

(=) afz g, @ a1 7w F
TEFTr OTF fea § A gy & gron
&1 w79 aqr I Fawoam fa aar
qT T4T HEET it afT g7 & Il
a fa=ne ffar T a1 AR

e HEE WREE A1 ARIE
FEETHT q4T gaET fT #1 /i) wfus
a3 F v mamms geEl 9% faEx
far

(1) z~al & wgwdr WP F
AT F1 qeu-qe fawfoa a7 a8y
HAT-9ET I TQ@T AT & | [qereren §
ver ma, 3fed s gEo Frotoy-13]

[(a) Yes, Sir. The Conference was
held on 11th and 12th February, 1963.

(b) The <Conference considered,
inter-alia, the broad problems of the
cooperative movement and the
messures necessary to accelerate its
growth.

(c) A summary of the main recom-
mendations of the Conference of the
State Ministers of Cooperation is la.d
on the table of the House. [Placed in
library, See No. LT-905/63]

st faom w1 85 ;. wmTifem
g7 A T T § IAET ATEi ww
TEAST F & | ST & AW 1 Em T
¥ g 9109 TEI WA | WA OF AT
o A 9T TEAT & A1 9g A9T AE
sy, A1 297 94 famr qgr a7 AT
TET & 1 FT FHE AL T T B
fF g7 a2 Framifzg Fag #1 TS
FTAT GH N OWET E 0

st sarawT faw oA, 72 T8
gl & iy fodt rmeifes 37 &7 700
AT AT ZIRET & ...

st fagmaee @5: 853 a3 &
AR H T AT |
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Shri Bhagwat Jha Azad: The hon.
Deputy Minister stated that improve-
ment is going on every year. Could
we know the actual percentage of in-
crease in respect of these societies in
the current year ag compared to the
past year?

Shri Shyam Dhar Misra: If the hon,
Member's question is about the in-
crease in the number of societies, I can
straightaway say that the number of
societies has increased by about 8000
to 10,000. If he wants to know about
the credit given, I can say, in the last

‘ co-operative year the credit given to

the agriculturists was Rs. 203 crores
as against Rs. 7 crores given during
pre-independence days and this year
it is Rs. 224 crores—a distinct in-
crease of Rs 21 crores. This is only
in respect of one item, if the hon.
Member wants information about
other items I can give him that also.

Shri P. R. Chakravertl: The Minis
ter in his outspokenness has stated
that officials and vested interests are
impeding the programme of com.
munity development and Cooperative
movement. If so, what steps are
being taken against them?

An Hon. Member: To drive out the
vested interests?

The Minister of Community Deve.
lopment and Co-operation (Shri S
K. Dey): The outstanding contribu-
tion that the Lucknow Conference
has made is to create a climate of
opinion that all is not well with the
co-operative movement and that the
best way of making a healthy begin-
ning will be to build up non-official
co-operators’ own organisations from
the Centre gdown to the ground.
Therefore, what we propose to do is
to build up national unions of different
sectors of the co-operative movement
which can act as self-regulatory ins-
truments for creating enthusiasm for
the movement.
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Shri Tyagi: The hon. Minister has
made a statement that there were
three Ministers who were sticking to
co-operative offices in the co-operative
societies and despite the fact that the
hon. Minister tried to make them
resign or vacate the offices, they are
stil] sticking to them and proving as
an obstacle to the freedom of the co-
vperative movement. Who are those
three Ministers? Have they resigned
by now or not?

Shri S. K Dey: I need not mention
the names of the Ministers. The
number is more than three, according
to the latest information available to
the Ministry. Efforts are being made
continually to see that not merely
Ministers but also officials get off
executive positions in the co-operative
movement, We have been continually
following them up and particularly
since this conference [ have been
pursuing them with the State Chief
Ministers. 1 have received an assu-
rance from the State Chief Ministers
concerned that they have themselves
been trying to persuade the Ministers
concerned to resign.

Dr. L. M. Singhvi: The Minister has
very frankly admitted that all is not
well with the co-operative movement
in the country. All the same, we find
from the statement that a larger share
is being sought in the Third Plan for
the co-operative movement. Would
it not, in the opinion of the Minister,
be imparting ineficlecy to the Thirr
Plan by keeping a larger allocation for
the co-operative movement?

Shri Shyam Dhar Misra: There are
agricultural co-operatives and non-
agricultural co-operatives and the
problem of credit for them is so big
that whatever resources have been
cought from the Government even in
the Third Plan wil] be far less than
the requirements. What the co-
operative department has sought will
be far less than the requirements of
the country.

Shri Vidya Charan Shukla: Sir, on
a8 point of order. On what basis did
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the Minister refuse to give the names
of the Ministers who are associated
with co-operative societies when the
hon. Member asked for the names of
the Ministers?

Mr, Speaker He did not think it
advisable to do so.

Shri Tyagi: But advisability is not
a discretion in the hands of the Minis-
ter.

Mr. Speaker: If I think they should
not be given, hon. Members should
submit to that. If Shri Tyagi asks the
Minister privately, he will give those
names,

Shri Tyagi: But is it in the public
interest not to give the names?

Mr, Speaker: Next question.

Express Delivery System
*265. Shri Vidya Charan Shukla:

Will the Minister of Transport and
Communications be pleased to state:

(a) how the revised system of
Express Delivery letters is working;
and

(b) whether any further changes
are envisaged?

The Deputy Minister in Ministry of
Transport and Communications (Shri
Bhagavatl): (a) The revised system
is found to be working more satis-
factorily than the earlier arrange-
ment.

(b) Not for the present, Sir.

Shri Vidya Charan Shukla: May I
know if the quantum of complaints
about the working of Express Delivery
Systemn has been reduced after the
new systern was introduced or is the
same amount of complaints received
even now about the working of this
system?

Shri Bhagvati: It has been found
that the number of complaints has
gone down since this new arrangement
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has been made. I will give some
figures in this connection. In 1960-61
the receipt was 2,33,10,153, The num-
ber of complaints was 8,820 and the
percentage 0.0037. In 1961-62 the
total receipt was 2,31,37,769, the
number of complaints 8511 (provi-
sional) and the percentage of com-
plaints 0.0035,

Shri Vidya Charan Shukla: What
are the financial implications of this
new scheme? Is this scheme earning
more than the expenses incurred on it?

Shri Bhagavati: This scheme has
been introduced without incurring
any new cost, That ig the basis.

ot qo ®io fady : sar 74 oY
#1 7z wqw & v 7 fravgse faeew
# N FIH feAEd q=q aw A7 TE
9T @ § W% Far fF g A w@-
T FY FF wd qaara o g7

afcage o dare st (st s
) : W9 F agerar f& ow faw
o7 F1 g Tgt A= 7fEw od T
9% OF gL WA § qaeman fw g ar
341 fam fae srar w7 & et fam
HAH! TG0 faen g1 at 99% A § w9
FAAET AT T IA FT AT FT AT |

Shri Vishram Prasad: May [ know
whether it is a fact that telegrams and
express letters are generally delivered
in rural areas just like ordinary
letters 2 What action is Government
taking in this regard?

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): So
far as telegrams are concerned, they
are delivered like telegrams . .
(Interruption).

Some Hon. Members: No.

Shri Nath Pai: In the rural side
they are delivereq like letters.

Shri Jagjivan Ram: As regards ex-
press delivery letters, in many rural
areas the scheme of express delivery
letters has not been extended.
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Shri Narendra Singh Mahida: My
experience in Delhi and Baroda has
been that express delivery letters are
always receiveq after the normal de-
livery. May I know when things will
improve?

Shri Jajivan Ram: 1 am afraid, the
hon, Member is perhaps an exception
in having this sad experience
(Interruption).

Shri Frank Anthony: No, it is a rule
over here.

Shri Jagjivan Ram: 1 say this be-
cause what I understand from many
people is that the position about ex-
presa delivery letterg in Delhi has

« much improved.

st oo feg 0w AR S
T @ 9T M7 femr 2 5 ozagw fe-
dadr dzw afs guar @ ad @ fk-
¥ T g WM 7 OFEIT @’
Uy Ty § /YT I 9% Ay I §
foma fr = & fafgar m @1 sy
g XA, dEw § g e asw
ft g I8 2, = A oA R
az far g e e Fe= &t ag
agags feefrady d=d ot gqua fai
I ?
Mr. Speaker: That is a suggestion
Shri Ranga: Have Government ever
examined whether the wuumber of ex-
press telegrams is coming down or not
in view of the fact that in the expe-
rience of very many people and not
only of one hon. Member an express
telegram reachea later :han an ordi-
nary telegram and we are now prefer-

ing an ordinary telegram to an expresg
telegram.

Shri Jagivan Ram: I am afraid I
am not replying about express tele-
grams.

Mr, Speaker: Express tclegram is

not in question.

Shri Jagjivan Ram: I am saying

about express letters.
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Pathankot-Jammu Railway
Line

4
Shri Abdul Ghanj Goni:
*266 { Shri B. C. Sharma:
| Shri Bhakt Darshan:

. Will the Minister of Railways be
pleased to state:

(a) when the construction of Rail-
iway line from Pathankot to Jammu
was started;

(b) 'wba’t is the progress; ang
(¢} when it :s expected to be com-
pleted? -

The Deputy Mumterj; the Ministry
of Railways“(Shri Shalimawas’ Khan)
ta) to (c). A Railway line from
Pathankot to Madhopur (Punjab) a
distance of 9.45 miles was sanctioned
in August, 1954 and opened to traffic
in November, 1955, An extension of
this rail head beyond Madhopur to
Kathua (5.40 miles) including a bridge
across the river Rawi, was sanctioned
in February, 1961 and the work is
well in progress. The line upto
Kathua is expected to be opened to
traffic by March, 1964 provided
fabricateq girders for Ravi bridge are
obtained in time. For examining
«extension of this line beyond Kathua
upto Jammu, Engineering and Traffic
gurveys are in progress.

Shri Abdul Ghani Gomi: May 1
kriow whether in view of the emer-
gency ‘the Government has fixed any
priority to speed up this work?

Shri Shahnawaz Khan: No, Sir;
there hag been no such decision.

Shri Abdul Ghani Goni: Does Gov-
ernment know that there is no alter-
nate road connecting Punjab with
~Jammu and Kashmir Stae except the
Jammu-Pathankot Road? There is no
other road upto this time although we
had a railway connection before 1947.
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Shri Shahmawaz Khan: Yes Sir;
Government knows it.

Shri Inder J. Malhotra: May I know
whether the work on the Ravi Project
is progressing according to schedule?

Shri Shahnawaz Khan:
is progressing well,

Yes, Sir; it

Shri Sham Lal Saraf: The « hon,
Minister has said that they are mak-
ing arrangements for girders. Will
the hon. Minister be careful about
getting all these arrangements maule
before-hand so that the work is com-
pleted according to schedule?

--Shri Shahnawazr Kham: Yes, Sir;
as I said we hope .to complete this
work by March 1964, We are quitc
hopeful that it will-be completed by
that date.

Y W A 2 S, T q ATET
FNFg F AT H A |9 fFar 91 w@r 8
ITF ¥ A% U A1 O F) I A
ATAT & W T 7 F¥ T far snam?
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ag @1 97 79 #7 fie wm onEE, @
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Bombay Docks

*267. Shri Maheswar Naik: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
Bombay Docks are now confronted
with heavy congestion;

(b) it so, reasons therefor; and

(c) what concrete steps are being
tuken to relieve the congestion?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): A statement is laid
on the Table of the Sabha.
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STATEMENT

(a) There has been silght conges-
tion at the Bombay Port in recent
months. The figures of vessels wait-
ing for berths during February 1963
are as follows:—

1-2-1963 3 5-2-1963 5
2-2-1963 3 16-2-1963 5
3-2-1963 2 17-2-1963 3
4-2-1963 7 18-2-1963 1
5-2-1963 8 19-2-1963 . 1
6-2-1963 "7 10 :-1963 . Nil
7-2-1963 21-2-1963 . Nil
8-3-1963 7 22-2-1963 a
9-3-1963 6 23-2-1963 F
10-3-1963 6 24-2-1963 1
11-2-1963 4 25-2-1963 I
13-2-1963 F 26-2-1963 1
13-2-1963 3 27-3-1963 3
14-3-1963 s 28-2-1963 [

(b) The main reasons for the pre-
sent congrestion are as follows:—

A larger number of vessels has
been visiting the Bombay Port than
before. As against 1570 vessels which
arrived at the Port between 1st March
1861 and December 1961, 1790 vessels
arrived during the correspondihg
period in 1962.

Since Tth November 1962, the
Prince's Dock has been rendered tidal,
due to repairs to the Dry Dock caisson
and the pgates themselves. The
Prince’s Dock hasg as a result been
virtually rendered inoperative, as the
draft of vessels which can use that
Dock is only 17 feet as against the
draft of 21 feet which is available
normally. This situation will conti-
nue till the end of this month.

Some fertiliser ships have been
taking an unduly long time to dis-
charge,

The process of erection of electrie
shoreside cranes at some of the berths
in the Alexandra Dock has involved
the curtainling of the usefulness of

the berths temporarily. The work
will be completed by August, 1963.

Four dredgers used for dock dred-
ging had to be laid up simultaneously
for annua] survey and overhaul. In
consequence, siltation of berths at the
Prince’s and Victoria Docks has occur-
red. One dredger has recently re-
turned to duty. The other dredger
will bg back at work shortly.

There has also been a short supply
of wagons for clearing goods from
transit sheds and warehouses. The
position has improved slightly recen-
tly.

There is also much delay on the
part of consignees of cargoes, meant
for local consumption, in removing
their goods from the Docks.

(c) The Port Trust are taking
every possible step to ensure the quick
turnround of ships and of cargoes.
There has been no fal] in labour out-
put,

The Regional Director, Food, has
since December 1962, resumed the
practice of effecting deliveries of food-
grains ad fertilisers on Sunday. This
has reaulted in a substantial increase
in the turnround of tankers bringing
foodgrains and fertilisers,

When the berths in Prince's and
Victoria Docks are fully dredged, the
position will be still further under
control.

The Port Trust is also actively
implementing the Dock Modernisation
project which will increase the
numbe of berths. This however is &
long term project.

Shri Maheswar Naik: May I know
whether the Government is taking
any action so as to remove the silting
in the harbour in Bombay?

Shri Bhagwatl: Yes, Sir. TFour
dredgers had to be laid up for annual
survey ang overhaul. They will come
back for dredging shortly.
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Shri Maheswar Naik: In view of the
congestion, may I know whether there
is any obstacle for entry into the
docks?

Shri Bhagwat: Silting? For that
usually done. For some time, it was
not possible because four dredgers
were sent for annual survey and
overhauling. That difficulty will not
be there.

Mr, Speaker: Question hour is over.
Short noticequestion,

SHorT NoTicE QUESTION

12 hrs.
Price of Rice in West Bengal

+
r Shri P. R. Chakraverti:
| Shri Sudhansu Das:
| Shri Subodh Hansda:
| Shri 8§, C. Samanta:
SN, Q. | Shri B. K. Das:
No, 2.4 Shri M. L. Dwivedi:
Shrimati Renu Chakravartty:
‘ Shri P. K. Deo:
| Shri P. K. Ghosh:
( Shri Dinen Bhattacharya:

Will the Minister of Fooq and Agri-
culture be pleased to state:

(a) whether it is a fact that there
hag been an abnorma] rise in price of
rice in West Bengal exceeding by
Rs, 5/- per maund the price in the
corresponding period last year;

(b) whether it is a fact that this
year's production of Aman rice has
gone down by nearly 9 lac tons as
compared to 1861 production; and

(c) what steps have been taken by
the Union Government in ensuring
prompt supply of rice and wheat to
West Bengal to bring down the prices?

The Deputy Minister in the Ministry
of Food and Agricultury (Shri A, M.
Thomas): (a): The prices of rice in
West Bengal this year are higher as
compared to last year.
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(b) According to present indica-
tions, the production of rice in West
Bengal this year will be less than that
of last year by about 3 to 4 lakh tons.

(c) The West Bengal Government
have been assured of adequate supply
of rice from Central stocks during the
current year in addition to whatever
quantities of rice and paddy are moved
to West Bengal from Orissa on trade
account and are brought from border
areas in Nepal as part of traditional
border trade. The distribution of
wheat has alsg been liberalized and
the State Government have been told
that the Government of India would
be prepared to supply from Central
stocks whatever quantity of wheat
they may require for distribution in
the State.

Shri P, R. Chakraverti: With a
view to alleviating the sufferings of
the people, have the Government
started fair price shops and if so, at
what price are wheat and rice being
supplied?

Shri A, M. Thomas: In West Bengal,
there are as many as 11,072 fair-price
shops. We are supplying wheat at
the rate of Rs. 14 per maund and
common rice at the rate of Rs. 16

per maund.

Shri P, R, Chakraverti: Has the
Government devised any scheme for
introducing rationing in the near
future?

Shri A. M. Thomas: I do not think
there is any necessity for introducing
rationing there.

Shri Subodh Hansda: In view of
the constant shortage of rice in West
Bengal, may I know whether the
Government's attention has been
drawn to the fact that there is large
potential for small irrigation schemes
and whether any special fund |is
allotted to the Government of West
Bengal for this purpose to increase
production?



2105 Oral Answers PHALGUNA 14, 1884 (SAKA) Oral Answers 2106

Shri A. M. Thomas: The shortage
in West Bengal, according to me, has,
to a certain extent been exaggerated.
There has been some difficulty in the
eastern rice zone consisting of Orissa
and West Bengal The position in
West Bengal would be affected by the
position in Orissa.  Unfortunately,
thigs year, there has been considerable
loss in foodgrains due to drought in
three districts adjoining West Bengal
s0 that the normal flow on trade
account to West Bengal has, to a
certain extent, been affected. Apart
from that, there has been a levy
introduced by the Orissa Government,
paddy 40 per cent and rice 25 per cent.
Procurement prices are also enhanced.
These factors also have to some
extent affected the supplies to West
Bengal. But the House must bear in
mind that it is not proper to compare
the production in the current year
with the production in 1961. In 1961
there has been an increase in produc-
tion in West Bengal to the extent of
1.2 million tons as compared with the
previous year which was an abnormal
vear as far ag West Bengal is con-
cerned, Even this wear, it is expected
that the production would come to
about 4.3 million tons to 4;4 million
tons, and that itself is somewhat more
than the production in 1959-60 which
was to a certain extent a normal year.

Shri S. C. Samanta: The hon.
Deputy Minister has sald that in the
eastern region, Orissd’ ‘may not be
able to supply some rice this year.
May 1 know whether the Madhya
Pradesh  Government which has
surplus rice, both parboiled and
broken, which was being supplied to
‘West Bengal through trade channels
has now informed the West Bengal
Government that it wil] not be able
to supply rice, and if so, whether the
Central. _Government will look lntu ;t‘?

Blnj-:n ‘M. Thomas:
mbswiﬁnj quantity; it was broken

rice, *arfd” the-quantity was of the
order of or 10,000 tons, and that
was all. But we are supplying to

West Bengal from the Central stocks.
Having regard to the present situation

It was not an!'

we have told them that we shall
supply to the extent of 1} lakhs tons
of rice besides any quantity of wheat
that they may require.

Even with regard to the shortage
of three to four lakhs tons, the
marketable surplus would be only
one-third of that, so that we need not
get unduly worried about the short-
fal] as far as the consumer prices are
concerne. We are constantly in touch
with the State Governments of Orissa
and West Bengal, and taking every
step to ease the situation. The House
would be interested to know that
during the last five or six weeks, the
prices have not gone up but are
remaining steady, and the latest
indication is that there is some smmll
declinre also in West Bengal

Shrimati Renu Chakravartty: In
view of the fact that the hon. Minister
denies that there is a shortage of 9
lakhs tons which is the figure given
by the State Chief Minister, and in
view also of the fact that it is clear
that the prices have shot up because
of private trade, may 1 know the
reason why Government have refused
to go in for State trading in rice
whether it be in a bumper vear or in
a lean year, since there is a chronic
rise in prices and also shortage of rice
in West Bengal?

Shri A. M, Thomas: We have a
bitter experience of having resorted
to State trading previously; in a
deficit State we should be very care-
fu] in the matter of resorting +#o
procurement. Even the difficulties of
West Bengal have been partly due.
to the procurement that is - being
carried on in Orissa, to the extent of

.20 per cent and 40 per cent im the

case case of rice and paddy respecti-

“ 'wely, so that the normal flow of trade
* on trade account to West Bengal has

been affected considerably. We have
takne up the matter with the Orissa
Government and we have assured the
Orissa Government that we shall make
available to them whatever quantities
of rice may be necessary for supply
through fair price shops, so that the
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normal trade flow to West Bengal need
not be affected.

Shri P. K. Deo: In this regard, I
may draw your attention to a news
item which has appeared in The
Slatesman of today, which says that:

“A General Secretary of the
Congress  Parliamentary Party
accused the Orissa Government
of profiteering by selling at Rs. 35
per maupg rice acquired at half
that rate.”.

May I know whether this matter 1s
going to be enquired into by the
Government of India so that the
(iissa Government does not make
excess profit, taking advantage ot the
sliortage in West Benga] even though
they are in the same region?

Mr, Speaker: It is a suggestion for
azilon,

Shri A. M. Thomas: I do not know
‘what statement the hon. Member is
veferring to. Our information is that
the Orissa Government....

Mr, Speaker: It is a suggestion for
aclion,

&t Wo w0 fraAY : WA AT
7 Fer & 0 9w 1 TN TG
® THE AR LA R TFAIGER |
& ofraT WTean g 6 aT O Sa
#7f 7E s @ f afy g SemEA
w9 g &, At gEy Sl & =raw g
7 ST & qed1 B0 A A7 faar A ?

Mr. Speaker: That is a suggestion
for action.

WRITTEN ANSWERS TO
QUESTIONS

Hybrids of Bajra and Jowar

*p50. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
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be pleased to state:

(a) whether it iz a fact that the
Indian Research Institute has been
carrying on .experiments for some
time past on producing suitable hy-
birds of Bajra and Jowar seeds; and

(b) if so, what has been the out-
come of those experiments?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes. BExperi-
ments are underway at the Indian
Agricultural Research Institute, New
Delhi, under an All-India Coordinated
Programme sponsored by the Indian
Council of Agricultural Research on
the breeding of suitable hybrids of
jowar and bajra.

(b) 21  hybrids of jowar and 10
hybrids of bajra were tried all over
India during 1962. Among these 4 of
jowar and 6 of hajra have given con-
siderably greater yield than the varie-
ties presently under cultivation in the
country. In bajra, an improved
variety evolved by selection from
material imported from Ghana in
Africa has already been released for
cultivation.

Committee on Panchayat Resources

*253. Dr. L. M, Singhvi: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether the Committee on
Panchayat Resources has submitted its
report;

(b) if so, the main
tions thereof; and
(c) if not, the progress made so
far by the Committee?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shrli Syam Dhar Misra):
(a) No.

recommenda-

(b) Does not arise.

(c) The Team has so far made an
“on-the-spot study” in the States of
Andhira Pradesh, Rajasthan, Mysore
and Madras.
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Indian Board for Wild Life

#258. Shri P. Venkatasubbaiah: Will
the Minister of Food amd Agriculture
be pleased to state:

(a) the present position of the
Indian Board for Wild Life for its
effective functioning;

(b) the number of meetings of the
Board and its executive committee
held during 1862 and the main items
discussed; and

(c) the programme of the Board for
1963, and steps taken by Government
to make the preservation of Wild Life
in the country effective?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh: (a) The Indian Board
for Wild Life was first constituted in
1852. It was reconstituted in 1962 by
a notification dated 15th October, 1962.
Appointment of members has since
then been finalised.

{b) One meeting of the Executive
Committee of the Board was held in
August, 1962. A list of the items dis-
cussed at this meeting is given below:

(1) To review the existing ban
on the export of. Wild Life
and its products and to con-
sider export promotion of
species which can be more
freely allowed.

Question whether there was
need or otherwise for the
registration of the Indian
Board for Wild Life under
the Registration of Societies
Act, 1860.

Development of facilities for
tourists for visiting Wild Life
sanctuaries.

(2)

(3)

(4

—

Conversion of Gir Forest into
a Wild Life sanctuary.
Methodical
Wild Life.
Opening of research sections
in Zoos.

Wild Life census.

New Lion Centre in Chandra-

prabha Sanctuary, Uttar Pra-
desh, progress of.

(5) preservation of

(8)

7
(8)

i

",
2ITO

(c) The programme of the Board
for 1963 has not yet been decided.

All Day Milk Stalls

260 Shri Heda:
"\ Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) how many all-day milk stalls
have been opened by the Delhi Milk
Scheme and where they are located;

(b) whether Government have any
plan to open stalls to cater for the
public in general; and

(c) the target of production and
distribution of milk by the Delhi Milk
Scheme in 1963-64 and 1964-657

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Nine All-day
Milk Stalls are operating at

(i) Central Dairy, West

Patel
Nagar, New Delhi.

(ii) Town Hall, Municipal Corpo-
ration of Delhi, Chandni
Chowk, Delhi.

(iii) Parliament House.

(iv)

(v)

Yojna Bhavan.

Post and Telegrapha Directo-
rate,

(vi) Udyog Bhavan.
(vii) Krishi Bhavan.
North Block.

(ix) Rail Bhavan,

(viii)

(b) All Milk Stalls except the one

at Parliament House, are open to the
public.

Additional Milk Stalls will be
opened in different parts of the Capital
city, as suitable premises become
available. The target is to have 5@
such stalls ultimately.

(c) The targed is 7,000 maunds.
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Tanker for Caltex India Ltd,

*268. Shri P. K. Deo: Will the
Minister of Transport and Communi-
«cations be pleased to state:

(a) whether an agreement has been
signed between the Shipping Corpo-
ration of India and Caltex India Ltd,
for the chartering of g tanker to ply
between Vizag Port and Persian Gulf;

(b) if so, the nature and capacity
of the tanker and where it is being
manufactured; and

(c) whether the Indian shipyard is
capable of manufacturing tankers?

The Deputy Minister in the Minis-
try of Transport and Communications.
(Shri Bhagavati): (a) Yes, Sir.

(b) The tanker will be built at the
Shipyard of Messrs. Hitachi Ship-
building & Engineering Co. Ltd,
Japan. The present agreement with
the shipyard is for construction of a
single screw motor tanker of 32,640
DWT with a speed of about 16 knots
and a draft of 32.88 feet. However,
negotiations are now being carried on
with the Shipyard for securing cer-
tain modifications in the specifications
so as to suit the requirements of the
agreement with  Messrs. Caltex
(India) Ltd.

(¢) The Hindustan Shipyard does
not at present have facilities for the
manufacture of tankers of the size
proposed.
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Level Crossings

Dr. L, M, Singhvi:

<. w20 Shri Bishwanath Roy:
Shri Hem Barua:
Shri Krishna Deo Tripathi:

Will the Minister of Railways be
pleased to state:

(a) whether Government have
finalised a phased programme for
manning the unmanned level cross-
ings;

(b) if so, the details thereof; and

(c) what would be the outlay for
such level crossings during the re-
maining perioed of the Third Five Year
s eIt

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) to (c).
The matter is still under considera-
tion with the State Governments. So
far, Madhya Pradesh and Maharashtra
State Governments have accepted the
principle of sharing the costs between

the Railway and the Road authority
and the matter is being pursued with
the other State Governments at a
high level inviting attention to the
support given, to the formula of shar-
ing of costs, in the interim Report of
the Railway Accidents Committee,
1962 and in the press comments there-
on. To begin with, about 1200 level
crossings have been proonsed to be
manned, details of which arc indicated
in the statement laid on the Table of
the House. [Placed in Library, See
No. LT-906/63). As the wolume of
traffic at the unmanned level crossings
is reviewed from time to time, in the
light of which more level crossings
may be added to the list, it would not

.be possible at this stage to indicate,

with any degree of firmness, the total
outlay for the remaining period of the
Plan.

Forest Belt

*271, Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Central Government have agreed to
give substantial financial aid to the
Government of Rajasthan for the
implementation of their scheme of
having two mile wide Forest Belt
along the entire length of the Rajas-
than Canal; and

(b) if so, what will be the quan-
tum of this aid, and whether it will
be given in the shape of g long-term
loan, or as an outright grant?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) and (b). The
Government of Rajasthan have sub-
mitted a scheme for afforesting a
length of 40 miles alongside the
Rajasthan Canal with a width of about
14 chains on either side. The Central
Government have approved the
scheme and have indicated their
willingness to pay a subsidy of Rs. 200
per acre.
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Chittaranjan Works

eg7p J Shri Maheswar Naik:
| Shri Basumatari:

Will the Minister of Railwaysy be
pleased to state:

(a) whether the Railway Board
has finalised a programme for increas-
ing the production capacity of the
Chittaranjan Works;

(b) what is the existing capacity
for production thereof both steam and
electric locomotives and what will be
the extended capacity; and

(c) how soon the increased capa-

city is expected to go into commis- .

sion?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawas
EKhan): (a) and (b). The production
capacity of Chittarajan Locomotive
Works for steam locomotives has been
stabilised at 200 average size locomo-
tives per year equivalent to 168 WG.
locomotives. There is nop proposal to
increaese this capacity,

“In addition, capaeity has already
been developeq for the production of
one Electric Locomotive per month
at Chittaranjan Locomotive Works.
The programme for increasing this
eapacity to progressively achieve the
production leve] of 6 Electric locomo-
tives per month by July 1965 has been
finalised.

(c) The increased capacity for the
manufacture of electric locomotives

is expected to be achieved +to the
following schedule:
Period QOutturn
per
month

(locomotives)
June 1963 to December 1963 2
January 1964 to June 1964. 3
July 1964 to December 1964 - 4
Innu_ary 1965 to June 1965 5
L]

» nwards .
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Movement of Coal by Railways

{ Dr. L. M. Singhvi:
274 J Shri Bhagwat Jha Azad:
7 Shri Bhakt Darshan:
| Shri Daljit Singh:

Will the Minister of Railways be
pleased to state:

(a) the phased programme for ex-
panding facilities for the movement
of coal;

(b) the extent of present shortage;
and

(c) the steps, if any, being taken
to ensure fuller and more efficient
utilisation of available capacity for
the purpose? '

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) to (c). A statement is laid on the
Table of the House, [Placed in Lib-
rary, See No. LT-008/63].

Lucknow-Kanpur Electric Train
Service

433. Shri Krishna Deo Tripathi: Will
the Minister of Railways be pleased
to state:

(a) whether Government propose
to introduce electric trains between
Lucknow and Kanpur in view of a
very large number of passengers on
this line; and

(b) if so, how much time this pro-
posal will take to materialise?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy) (a) No, Sir.

(b) Does not arise.

Food Articles from U.S.A.

434. Shrimati Laxmi Bai: Will the
Minister of Food anid Agriculture be
pleased to state:

(a) the names of the food articles
coming as aid from America;

(b) the names of organisations
distributing these articles in India;
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(c) the total value of each of such
articles received during 1960-61 and
1961-62; and

(d) the percentage share of Andhra
Pradesh of each of such articles
during tl.c same period?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) The names of the
food articles which are now being
received as gifts from U.S.A, are as
follows:

Wheat; Flour; Bulgar wheat; Rice;
Corn; Corn meal; Cheese;
Milk powder; Multi-purpose
food; Food packages; Beans;
Soya beans including pro-
ducts; vegetable soup; Butter
and butter oil; Corn Syrup;
Lemon juice; and Soda lime.

(b) A statement showing the names
of the Agencies receiving and arrang-
ing distribution of these gift articles
iz laid on the Table of the House.

STATEMENT

(1) Cooperative For American Re-
liet Everywhere, INC (CARE) 18,
Friends Colony, New Delhi-14,

(2) National Christian Council of
India, 151, Golf Links, New Delhi-3.

" (3) Church World Service, Lutheran
World Relief, 151, Golf Links, New
Delhi-3.

(4) Catholic Relief Services—
National Catholic Welfare Conference,
C.B.C.I. Centre, Alexandra Place, New
Delhi-1.

(5) Indian Red Cross Society,
1, Red Cross Road, New Delhi-1.

(6) The Mennonile Relief Com-
mittee of India, 151, Golf Links, New
Delhi-3.

(c) As these articles have been
received as gifts, it is not possible to
indicate their wvalue.

(d) As the gift articles are distri-
buted by Agencies under their own
arrangements, the percentage share
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of Andhra Pradesh is not known to
the Government.

Sugar Factory in U.P.

435. Shri Bishwanath Roy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the sugar factory which
was to be set up some years ago in
the Tarai of Nainital District (U.P.)
is in a position to begin crushing of
sugarcane in the next season (1963-64);

(b) if the reply to part (a) above
be in the negative, the reasons there-
for; and

(c) the amount of public money
invested till now in the factory to be
set up?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) There are possi-
bilities that the factory may begin
crushing of sugarcane during 1963-64
season.

(b) Does not arise.

(c) The total investment so far is
about rupees one crore.

Monthly Season Tickets

436, Shri Jagdev Shingh Siddhanti;
Will the Minister of Railways be
pleased to state:

(a) whether Railway fare for
monthly Season Ticket on other than
Northern Railway is 12 single fares;

(b) if so, why it is 24 on Northern
Railway;

(e) whether
reduce it; and

there is proposal to

(d) if so, from what date?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) and (b). Excepting for
the suburban areas of Bombay, Cal-
cutta and Madras, the bases of charges
for the monthly season ticket fares

are the same on all Railways. The
charges for monthly season ticket
fares work out to about 15 to 20 single
journey mail fares. In the case of
suburban areas of Bombay, Calcutta
and Madras, lower bases of charges
which work out to 7 to 18 single
journey fares, have been continued in
view of the exceptional local condi-
tiong prevailing in those cities.

(c) No.

(d) Does not arise.
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Automatic Telephoneg in Warangal

438, Shri E. Madhusudan Rae: Will
the Minister of Transport and Com-
munications be pleased to state the
total number of automatic telephones
in Warangal and number of such tele-
phones that will be installed during
the year 1963-647

The Deputy Minister in the Minis-
try of Transport and Communications.
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(Shri Bhagavati): The number of
working connections from Honam-
konda Automatic Exchange in Waran-
gal are 57. The number of new tele-
phones likely to be installed during
1963-64 is 20.

Kazipet Junction

439, Shri E, Madhusudan Rao: Will
the Minister of Railways be pleased
to state:

(a) whether Government have
taken any measures for the construc-
tion of labour houses and health
.centres for the Kazipet Junction; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). The total num-
ber of class III and class IV staff at
Kazipet is 280 and 302 respectively of
whom 196 class III and 217 class IV
staff have ©been provided with
quarters. Construction of 24 quarters
18 also programmed to be taken up in
1963-64.

There is a Railway dispensary at
‘his station to cater to the medical
-needs of Railway staf?.

Hand-operated Device for Lifting
Water

440. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that an engi-
neer of the Bihar Government's
-department of agriculture has invent-
ed a hand-operated device for lifting
water for irrigation purposes, and that
this machine has already been tested
by the experts of his Ministry and
found suceessful; and

(b) if so, the steps being taken to
manufacture this machine and to
popularise it amongst the farmers?

The Minister of State in the Minis-
-try of Food and Agriculture (Dr, Ram
Subhag Simgh): (a) The Department
of Agriculture, Bihar, developed a
hand-operated pump known as the
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‘Bihar Hand pump’ in 1857. The
machine has been tested by the Bihar
Government and approved by them.

(b) The Government of Bihar have
arranged for the manufacture of this
pump and are also popularising it
amongst farmers in that State,

This pump has also been included
for Pilot Project trials, under actual
farming conditions in other States,

Package Programme for Sugarcane

r Shri Surendra Pal Singh:
a1 Jl Shri Bibhuti Mishra:
: Shrimati Savitri Nigam:
| Shri Maheswar Naik:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment have under consideration a
scheme to introduce a Package Pro-
gramme for sugar-cane farmers; and

{b) if so, what are the main
features of this scheme, and when it
is likely to be introduced?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A M. Thomas): (a) and (b), Yes,
Sir. A Committee has been constitut-
ed to work out the details of the
proposed scheme, :

Bridges over Jamuna

442 J Shri Subodh Hansda:
*3 Shri 8. C, Samanta:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that some
bridges are proposed to be constructed
over the river Jamuna during the
Third Five Year Plan period which
were originally proposed for the
Fourth Plan;

(b) if sb, at which places such
bridges are proposed to be constructed
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over the river Jamuna during the
Third Five Year Plan period which
were  originally  proposed for the
Fourth Plan;

(b) if so, at which places such
bridges are proposed to be constructed
and how many bridges will be con-
structed; and

(e} whether any estimate has
been prepared for this purpose?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Yes, Sir. Two bridges—one at
Agra and anaother at Kalpi on
National Highway No_ 2 and 25 res-
pectively. *These bridges could not be
included in the current plan initially
due to paucity of funds.

(c) The estimated cost of the bridge
at Agra is Rs. 60 lakhs and of that at
Kalpi is Rs, 86 lakhs (including ap-
proaches). The plans and estimate
for the bridge at Agra have been
called for from the Government of
Uttar Pradesh &nd are awaited.
Regarding the bridge at Kalpi, it will
be a rail-cum-road bridge and the
Railways are regirdering their exist-
ing bridge. It has been decided to
have 3 road deck on the regirdered
bridge, The es\.imate is under pre-
paration by the Central Railway.
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Box Type Wagons

444 Dr. L. M. Singhvi: Will the
Minister of Railways be pleased to
state:

(a) whether on the basis of experi-
ence so far gained an assessment has
been made, of the advantages and
disadvantages of box-type wagons for
carrying freight; and

(b) if so, whether a statement
giving details thereof would be laid
on the Table?

The Deputy Minister in the Minis-
try of Railways (Shri § V. Rama-
swamy): (a) and (b). Box type
wagons have been and continue to be
produced - because of their advantages
in inereasing the throughput capacity
by about 34 per cent, with higher train
loads and greater speed potential,
without any corresponding increase in
the number of trains thus obviating
large scale expenditure on line capa-
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city works that would otherwise have
been required.

“War on Want” Movement

[ Shri P. V. Venkatasubbaiah:
" Shri P. R. Chakraverti:

Will the Minister of Community
Development and  Cooperation be
pleased to state:

445

(a) whether it i a fact that some
towns in Great Britain have adopted 24
Indian villages under the ‘“War on
Want” movement to help make the
villagers self-supporting;

(b) if so, the nature of the help that
will be given;

(c) through which agency this help ’

will be made available to these vil-
lages; and

(d) what are the villages that have
been selected?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri Shyam Dhar Misra):
(a) to (d). The correct position is
being ascertained and the information
when available will be laid on the
Table of the Sabha,

Agricultural University at Hyderabad

44¢ J Shri P. Venkatasubbaiah:
‘7 Shri Kolla Venkaiah:

Will the Minister of Food and Agri-
culture be pleased to state;

(a) whether the establishment of
Agricultural University in Rajendra
Nagar, Hyderabad, has been deferred;

(b) if so, the reasons therefor;

(c) whether Government have re-
ceived any protest from the Andhra
Pradesh State Government; and

(d) what are the reactions of Go-
vernment to this protest?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (d). In view
of the experimental nature of Agricul-
tural Universities coupled with the
need for economy due to the National
Emergency, it was decided to support
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only three new Agricultural Univer-
sities during the Third Five Year Plan
which have recently been established
at Ludhiana, (Punjab), Udaipur
(Rajasthan) and Bhubaneshwar (Oris=-
sa). A representation has since been
received from the Government of
Andhra Pradesh, urging for the estab-
lishment of an Agricultural University
at Rajendra Nagar, Hyderabad. The
question of supporting this University
is at present under consideration of
the Government of India,

Package Programme for Groundnuts

447. Shri P. Venkatasnbbaiah: Will
the Minister of Food and Agricul-
ture be pleased to state:

(a) whether a package rogramme
for groundnuts has been introduced;

(b) the details thereof and the
States in which it is being enforced;
and

(c) what assistance is given by the
Central Oilseeds Committee in this
programme?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subliag Singh): (a). Yes.

(b) and (c). A scheme, on the
lines of the Package Programme, for
increasing the production of ground-
nuts in eight units, one each in the
States of Maharashtra, Madras,
Madhya Pradesh, Uttar Pradesh, Guj-
rat and Andhra Pradesh and two in
Mysore, by adoption of intensive
cultivation measures including supply
of improved seeds, fertilisers, plant
prolection appliances, irrigatinon and
credit facilities, was sanctioned by the
Government of India for four years,
with effect from 1-4-1962, at a cost
of Rs, 15-19 lakhs (recurring) to be
borne by the Indian Central Oilseeds
Committee. The non-recurring ex-
penditure of Rs 1'24 lakhs on the
scheme is to be borne by the respec-
tive State Governments. It is expect-
ed that 40 per cent to 50 per cent
additional groundnut  production
would be achieved in these units.
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In addition to the above eight units,
the State Governments have been
asked to start during 1862-63, 16 more
such package units under the Third
Plan, that is, three in Gujrat, two
each in Maharashtra, Andhra
Pradesh, Madras, Rajasthan and Pun-
jab and one each in Mysore, Madhya
Pradesh and Uttar Pradesh. The
recurring expenditure on these addi-
tional units will be shared between
the Government of India and the
State Governments on 50:50 basis.

The number of units will be further
increased in the remaining years of
the Third Five Year Plan depending
on the progress made by States in
implementation of the existing units.

Reclamation of Land

448 f Shri Yashpal Singh:
\ Shri Bishanchander Seth:

‘Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No. 424 on the 22nd January, 1963
and state:

(a) whether the programme of
reclamation and resettlement of agri-
culturists on the lands and the area
to be allotted and the estimated ex-
penditure from year to year has been
received from the State Government;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No.

(b) Does not arise,

Derailment of 8 Down Express

449, J Shri Yashpal Singh:
*\_ Shri Bishanchander Seth:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No, 42 on the 22nd
January, 1963 regarding an attempt
made to derail 8 Down Express
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between Lakwa and Suffry railway
stations and state:

(a) whether the report of the Police
investigation has been received by
Government;

(b} if so, what are its findings; and

(c¢) what action has been taken
against the persons found responsible?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
EKhan): (a) No Sir, The case is still
under police investigation,

(b) and (c). Do not arise

Fishing Station, Mangalore

450, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether an offshore fishing
station hag been opened at Mangalore
recently; and

(b) if so, the number of vessels
that are operating at this station and
their output during the last one
month?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes.

(b) Only one vessel is operating at
this station at present. It landed
18,125 kgs. of fish valued at Rs. 4,174'25
nP, during January 1963

‘Fokker Friendship’ Aircraft

Shri D C. Sharma:
451. { Shri Bhagwat Jha Azad:
L Shri Bhakt Darshan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether ‘Fokker Frirndship®
aircraft have been introduced to
replace dakota service between
Bombay-Coimbatore and Coimbatore-
Madras; and

(b) if so, the impact of this change-
over?
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The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohinddin): (a) Friendship
service has been introduced on the
Bombay|Hyderabad, Madras/Bangalore
and Bangalore|/Coimbatore sectors
from the 10th January, 1963.

(b) Tt is too early yet to assess the
impact of the introduction of Friend-
ship aircraft on these sectors. It may
however, be stated that the number
of passengers carried on these sectors
in January, 1963 has shown a sub-
stantial increase over those of Jan-
uary, 1962 when these sectors were
being served by a Dakota,
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Railway Overbridge at Dhanbad

453. Shri P, R. Chakraverti: Will the
Minister of Rallways be pleased to
state: .

(a) the steps tak~n (0 start con-
struction of the over-bridge in  the
junction of road and railway on the
entrance to Dhanbad {uown where
several persons died on the 23rd
April, 1962 as a result of bus-train
collission near the level crossing; and

(b) whether Bihar Government
have done their part of levelling up
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the road to the foot of the proposed
bridge?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) The plans and estimates for the
Railway's portion of the work have
long been finalised and sent to the
State Government in May, 1962 for
their approval and acceptance of their
share of the cost. The Government
of Bihar have not, however, com=
municated their approval so far, des-
pite issue of several reminders,

(b) No, Sir.

Panchayati Raj Act in Bihar

454 Shri P. R Chakraverti: Will
the Minister of Community Develop
ment and Co-operation be pleased tc
state:

(a) whether the Panchayati Raj
Act has been passed in Bihar in 19617
and

(b) if so, when the Act is likely to
come into operation?

The Deputy Minister ‘n the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) Yes, Sir,

(b) The Bihar Panchayat Samitis
and Zila Parishads Act was to be im-
plemented with effect from the 1st
January, 1963. Implementation was,
however, postponed due to the emer-
gency. The State Government are
reviewing the position and are consi-
dering the question of introducing
Panchayati Raj in the State even
during the emergency.

Permanent Negotiating Machinery
Meetings

455 Shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) since when the Officer on
Special Duty (Labour) has been
deputed to attend the Permanent
Negotiating Machinery meetings
between Railway Board and the All
India Railwaymen's Federation in its
second tier;
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(b} whether he was required to
attend and walich the proceedings
of the Permanent  Negotiating
Machinery meetings at the General
Managers, Divisional|District level
held with the recognised Railway
Unions in their first tier; and

(c) it so, how many Permanent
Negotiating Machinery meetings the
Officer on Special Duty (Labour) has
attended at Boards level/General
Manager|Divisional|District level and
what is his experience of the working
of Permanent Negotiating Machinery
at each level?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Ehan): (a) and (b). In September,
1958 the Officer on Special Duty
(Labour) in the Railway Board's
office was directed to attend some
meetings of the Permanent Negotiat-
ing Machinery on Railways and study
the working of the machinery,

(e¢) In addition to two meetings at
Railway Board's level, he attended
one meeting at General Manager's
level and three at Divisional level
The work was completed in January
1959 and as a result of observations
made by him some instructions were
issued by the Railway Board to the
Railways for effecting improvements.

At present there is an Adviser
(Labour & Welfare) in the Railway
Board's office one of whose duty is to
advise Railways in regard to the
Permanent Negotiating Machinery.
In the course of his work he atends
as many Permanent Negotiating
Machinery meetings as possible usual-
ly at General Manager’s level,

Bridge on Reva Chhatarpur Road

456, Shri R. S. Tiwary: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that railway
bridge is being constructed on Reva
Chhatarpur Road due to excess of
traffic near Satna Railway Station;
ang

(b) the total amount to be spent on
the construction of the said bridge
and the time likely to be taken in
the completion thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Yes,

(b) The estimated cost of the worlk
is Rs, 4'%4 lakhs, of which Rs. 2'61
lakhs ig chargeable to the Madhya
Pradesh State Government who are
responsible for providing the road
approaches. The State Government
have just accepted the plang and esti=
mates of the work and it is expected
that the Railway portion of the work
will be eompleted within 12 months
from the date it is taken in hand.

Deep Sea Fishing

457. Shri Subodh Hansda: Will the
Minigter of Food and Agriculture be
pleased to state:

(a) the total quantity of catch
made as a result of deep sea fishing
during the 1961-62;

(b) Wwhich agencies have been car-
rying out the scheme; and

(¢) what expansion programme is
under contemplation at preseny in this
respect?

The Deputy Minister in the Minis-
try of Food and Agriculture (8hrl
A. M. Thomas): (a) The total fish
landings ag a result of In-shore and
Off-shore fishing are estimated at
8.8 lakh metric tons during the year
1961. These statistics are not main-
tained on the basis of financial years
nor for Deep Sea Fishing, separately.

(b) By far the greater proportion
of these landings are accounted for
by traditional fishing craft which are
estimated to number over 80,000 as
against 2,300 mechanised boats.

(c¢) It is proposed to increase the
number of mechanised boats by
another 3,500 before the end of the
Third Five Year Plan. It is also pro-



2135 Written Answers

posed to establish a Fisheries Corpo-
ration in the public sector with foreign
collaboration to exploit the marine
resources both for export and inter-
nal consumption.

Nalagarh Commitiee Report

458. Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state the further pro-
gress made in the implementation of
the “Nalagarh Committee recommen-
dations”, to reorganise the agricul-
tural administration in the country?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): A statement is laid
on the Table of the House. [Placed
in Library, See No, LT-909/63].

Ceniral Road Reserve Fund

459. Shrimati Savitri Nigarm: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether Government intend to
bring any changes in the rules framed
for the allocation of funds " to the
States from Central Road Reserve
Funds to enable the backward areas
to get a bigger share; and

(b} if so, the details thereof?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). The utilisation of the resources
in the Central Road Fund is governed
by the Resolution on Road Develop-
ment adopted by the Parliament on
the 14th April 1950. The Resolution
does not specifically provide for -the
allocation of a bigger share to cater
to the requirements of backward
areas. In actual practice, however,
the Central Government give due
consideration to the needs of such
areas while selecting road Develop-
ment schemes to be financed from
the Central Road Fuund Reserve. No
amendments to the Resolution are,
therefore, considered necessary on
this account.
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Jamalpur Rallway Workshop

460. Shri Raghunath Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that on the
3rd February, 1963 at Jamalpur Rail-
way Workshop one of the three
boilers blasted and one worker was
killed and two were seriously injured;
and

(b) if so, the details of the acci-
dent?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawasz
Khan): (a) and (b). In Jamulpur
Rolling Mill one steam boiler was
converted to oil burning type from
coal burning by fitting Wall send
Kemode steam jet burners supplied
by Messrs, Heatley & Gresham Ltd.,
Calcutta. These burners are of the
approved design. The lay-out of the
oil and steam pipe lines as well as
the fitment of the equipments was
finally inspected by the Firm’'s repre-
sentative before commissioning the
boiler in the Jamalpur Rolling Mill.
The boiler was tried out for a number
of days and then put into commission
in the first week of January, 1963.
There was no incidence on the boiler
till the 4th February, 1963 when the
following incidents took place.

On 4-2-1963, in the night shift at
about 19:35 hours Shri Behari Paswan
Boiler incharge, noticed smoke com-
ing out through the firehole door and
he opened the firehole door in order
to ascertain the cause. Instantane-
ously there was an explosion inside
the combustion chamber and flame
and hot gases rushed out of the fire-
hole door and the clothing of Shri
Behari Paswan caught fire; also the
clothing of Shri Jagdish, who was
attending to the injector at the mo-
ment caught fire. Both of them
received severe burn injuries. They
were given necessary first aid by the
Supervisors of Rolling Mill and rush-
ed immediately to the Railway Hospi-
tal.
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On the next morning, i.e. 5-2-1963,
the Maintenance staff lit up the boiler
in order to ascertain the cause of the
accident on the previous evening. The
boiler worked as normal and no
trouble was experienced. At about
12:15 hrs, Shri Chamroo, Maintenance
Fitter, noticed that the burners had
gone off. He went into the boiler
pit to ascertain the cause when a
sudden blow back occurred through
the damper door provided on the
combustion chamber below the oil
burners. The clothing of Shri
Chamroo got fire, and the maintenance
Chairman, Shri D’ Gama, who also
happened to be there at the parti-
cular moment, received severe burn
injuries. Both the injured staff were
immediately given medical aid and
rushed to the Railway Hospital. Shri
Chamroo expired in' the evening at
about 21.00 hrs.

An Officers’ enquiry has already
been ordered into this cause, whose
report is expected shortly. The delay
in finalising the enquiry is due to the
delay in recording statements of the
injured persons, who till recently
were considered not well enough for
giving their statement.

Immediately after the accident, the
Engineer of the Firm, Ms. Heatly &
Gresham Ltd.,, Calcutta, was called
for. He has inspected the plant and
his report is awaited.

Pending finalisation of the Firm's
report and of the enquiry Committee,
working of the boiler has been kept
in abeyance.

Foreign Seamen in India

461, Shri Raghunath Singh: Wil
the Minister of Transport and Com-
munications be pleased to state how
many foreign nationals (seamen) are
registered in India at present includ-
ing East Pakistanis?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): The
number of foreign seamen including
East Pakistanis, registered with the
Seamen's Employment Offices, Bom-
bay and Calcutta, as on 1-1-1963 is
as under:—

Chinese  Pakistanis
West  East
Pak, Pak.
Bombay . 133 547 18
Calcutta 286 5285

419 347 5303

Telegraph and Telephone Facilities in
Kangra District

462. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Unstarred Question
No. 1534 on the Tth December, 1961
and state:

(a) whether telegraph and telephone
facilities have since been provided
at Bharmar and Dhameta, District
Kangra, Punjab; and

(b) if not, the reasons for the delay
and when the same are expected to
be provided?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) No.

(b) The works could not be under-
taken for lack of stores which had to
be diverted to meet other require-
ments connected with the Emergency.
The works will be undertaken as
soon as the requisite stores can be
supplied.
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Gas Plant

464. Shrimati Savitri Nigam: Will
the Minister of Food and Agriculture
be pleased to state the steps taken so
far to implement the recommendations
of the 13th meeting of crops and soil
wing of the BO.AH. in India regard-
ing the installation of big gas (Gobar
Gas) plants in  village Panchayats
Unions, Municipalities, Agriculture
Colleges, Schools and Hospitals?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): All the State Govern-
ments were requested to install Cow-
dung Gas Plants on pilot basis at each
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Gramsevak Training Centre. So far,
25 such planis have been set up at
various training centres and are
reported to be working satisfactorily.
Besides, a scheme for popularisation
of Cowdung Gas Plants in the rural
areas on an intensive scale has been
formulated and is under considera~
tion. :

Reclamation for Loushi Pat

465. Shri Rishang Keishing: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) the year in which the work for
the reclamation of the Loushi Pat for
paddy cultivation was started;

(b) the reasons for which the work
cannot be completed;

(c) whether any kind of help was
rendered by Government for the
work; and

(d) whether any further help is
proposed to be given by Government
to complete the work?

The Minister of -State in the Minis-
try of Food and Agriculiure (Dr. Ram
Subhag Singh): (a) to (d). The requir-
ed information is being collected and
will be placed on the Table of the
Sabha gs soon as available.

Reservations for S.Cs. and 5.Ts.

466. Shri Rishang Keishing: Will
the Minister of Railways be pleased
to state:

(a) the percentage of the reserva-
tions in Railway for different classes
of posts that has been filled up by
personnel belonging to the Scheduled
Castes and the Scheduled Tribes;

(b) the various efforts Government
have made to fill up the reserved
posts;

(c) what exactly are the difficulties
to get suitable candidates from the
two communities; and

(d) how these difficulties will be
removed?
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The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Information is being col-
lected and wil be laid on the Table
of the Sabka.

(b) (i) the Railway Service Com-
missions have discretion to recom-
mend Scheduled Castes and Scheduled
Tribes candidates who may obtain a
low place in the examination except
where the minimum standard neces-
sary for maintenance of efficiency
of the administration has not been
reached, The candidates selected in
this manner are given additional
training and coaching to help them
to come up to the requisite standard.

(ii) Where recruitment 1is made
otherwise than by examination, the
appointing authorities have  discre-
tion to select candidates from the
Scheduled Castes and Scheduled
Tribes fulfilling a lower standard of
suitability than from other communi-
ties, so long as the candidates have
the prescribed minimum educational
and technical qualifications and the
appointing authorities are  satisfled
that the lowering of standards will
not unduly affect the maintenance of
the efficiency of administration.

(iii) The General Mangers of Indian
Railways are vested with special
powers to recruit Scheduled Castes
and Scheduled Tribes candidates with-
out reference to Railway Service
Commissions to make up the short-
fall.

(b) (iv) The maximum age limits
prescribed for recruitment to a ser-
vice or post is increased by five years
in the case of candidates belonging to
the Scheduled Castes and Scheduled
Tribes and the fees prescribed for
admission to any examination or
selection is reduced to one-fourth in
their case.

(v) The reserved vacancies which
remain unfilled during a particular
year are now carrieq forward for
three successive years instead of two.
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(vi) Free passes are issued to candi-
dates of the Scheduled Castes and
Scheduled Tribes irrespective of the
category of recruitment, whenever
they are summoned for test|interview
by the Railway Service Commissions.

(vii) The Employment Exchanges
as well as Associatlons of Scheduled
Castes and Scheduled Tribes are
contacted by the appointing autho-
rities so that they can direct qualified
candidates to apply.

(c) Non-availability of reserved
community candidates with requisite
qualifications particularly in techni-
cal categories.

(d) Where there is inadequate res-
ponse from Scheduled Castes|Tribes
for technical posts where a Diploma
is a necessary qualification, Railways
have been asked to take Apprentices

from these communities and train
them up.
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Bombay Goa Highway
469. Shri Kajrolkar: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the progress made in construc-
tion of Highways on Bombay-Goa
route; and

(b) how long it would take to comp-
lete these important Highways?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shrl Raj Bahadur): (a) and
(b). Bombay is already conne{_:ted to
Panjim in Goa along two different
routes. The first route runs for a
length of 370 miles via Panvel-Akeri
(Sawantwadi) Dodamarg (Goa bor-
der). The road from Bombay to
Panvel in Maharashtra is part of
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National Highway No. 4 and is fully
developed as a National Highway.
The portion from Panvel to Akeri
(Sawantwadi) has also been cons-
tructed and improved as part of the
West Coast Road project. The road
from Akeri to Oodamarg is being
improved to W.B.M. standard and is
nearing completion. All the bridges
in this section are also expected to
be completed by the end of May 1963.
Within Goa, only the first 4 miles of
the road are unmetalled. The remain-
ing 14 miles of the road up to Betim
(near Panjim) are black-topped or
concreted.

The other route is via Poona and
Belgaum along National Highway
No. 4 The total distance along this
route is 425 miles—the distance from
Panjim to Belgaum being 98 miles.
On the Panjim Section, which passes
through Ponda-Anmode-Londa-Khan-
apur, the entire length of the road
within Goa (44 miles) is already
black-topped. Outside Goa, the road
from the border upto Khanapur (37
miles) has a water bound macadam
surface and Khanapur to Belgaum
(17 miles), the road has a concrete
surface.

Thus, Bombay is connected with
Goa by means of good roads both
from the north and from the west
and there is no need to construct a
geparate road from Bombay to Goa.
Only some improvements are required
to be made on the Panjim-Belgaum
section and on the road connecting
Akeri with Betim in Goa. The ques-
tion of effecting improvements to
the portions indicated above is under
consideration.

Price of Milk

470. Dr. L. M. Singhvi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether milkmen of U.P. have
approached the authorities of Delhi
Milk Scheme to raise the milk price;

(b) if so, the action taken or pro-
posed to be taken; and
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(cy whether Government propose to
pay uniform price to milk suppliers
of Rajasthan, Punjab and other
regions?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri

A, M, Thomas): (a) No request for:

raising the price of milk purchased
by Delhi Milk Scheme from certain
areas of Meerut and Balandshahar
districts of U.P. has been received
from the Scheme’s Milk Suppliers.
But the President of Dugdh Vikrata
Sangh, Meerut has asked the Chair-
man, Delhi Milk Scheme to increase
the price of buffalo milk to Rs. 30
per maund. The prevailing price of
Rs. 16 per maund for milk containing
6.5% fats and 99 solids-not-fat. The
same price was prevailing at this time
last year.

(b) The Chairman, Delhi Milk
Scheme has informed the President,
Dugdh Vikrata Sangh that it is not
possible to increase the price as asked
for by him.

(¢) Delhi Milk Scheme buys mostly
buffalo milk from certain rural areas
¢f Punjab and UP. and only cow
milk from some villages of Bikaner
district of Rajasthan. The same price
is paid for buffalo milk in UP. and
Punjab. Cow Milk is, however, pur-
chased at a lower price because of the
additional expenditure involved in
procurement and transport of cow
milk from Bikaner to Delhi. There is
no proposal to pay the same price for
it as for buffalo milk purchased from
much nearer areas in U.P. and Punjab.

Soil Conservation in Bhakra
Caichment Areas

471. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the progress made
up-to-date in implementing the
scheme for soil conservation in
Bhakra catchment areas?

. The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram

Subhag Singh): The estimated area
of the Bhakra Catchment required to
be treated with soil conservation
measures is 14.83 lakh acres of which
10.93 lakh acres lie in Himachal Pra-
desh and 3.90 lakh acres in the Pun-
jab.

In the 2nd Plan period the follow-
ing area was covered at a total cost
of Rs. 32.314 lakhs:—

Himachal Pradesh
Rs. 18,154 lakhs.

13,600 acres —Rs, 14,16

11,353 acres—

Punjab
lakhs.

The projects sanctioned for the
*3rd Plan period and the achievements
upto December, 1862 are as under:i—

Himachal Pradesh:
Allotemnt for 3rd Plan  .*Rs. 269. 30 lakhs
Target . . . *69,970 acres

Achievernent upto December, 1962 :

*Area treated . 24,893 acres
e ™ Re s6r lakhe
Punajab:
Allotment for 3rd

Plan . . . Rs. 153.00 lakhs
Target . . . 46,065 acres
Achievement upto December, 1963:
Arca treated . 17,096 acres

Expmdlruumcurrrd "R, 3I.76 lakhs

*Part of the scheme is for mnon-
catchment area.

Exploitation of Rare Herbs

472. Shri J. B, 8. Bist: Will the
Minister of Food and Agriculture be
pleased to state: )

(a) whether any programme has
been launched for exploitation of
rare herbs in Himachal Pradesh and

hill districts of U.P.; and
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(b) if so, the details of the pro-
gramme and the progress that has
been achieved so far?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Under the Third
Five Year Plan Himachal Pradesh
has a scheme for surveying the medi-
cinal herbs resources in the State
over an area of 150 sq. miles and for
taking up cultivation of such herbs
over 15 acres at an estimated cost of
Rs. 150 lakhs. The U.P. Government
has undertaken a scheme for raising
plantations of wvaluable medicinal
herbs in the hills of the State during
the Third Plan, providing to raise
plantations of certain herbs over an
area of 60 acres during the Plan
period. A contract for collection of
the naturally occurring medicinal
plants and herbs in the hills of this
State has been granted to the U.P.
Cooperative Federation.

(b) In Himachal Pradesh, up till
now, the survey hag been completed
over 60 sq. miles and 6 acres have
been brought under cultivation of
medicinal herbs at a total cost of
Rs. 53,000.

In the U.P, the target for planta-
tions during 1962-63 has been set at
17.5 acres. The actual area planted
has not yet been reported.

Bikaner-Jodhpur Telegraph Link

473, Shri Karni Singhji: Will the
Minister of Transport and Communi-
cations be pleased to state whether
Government are aware of the hard-
ship caused to the public by remov-
ing the direct Telegraph link between
Bikaner and Jodhpur (Rajasthan) and
the reasons for this change?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): The traffic has
been routed to provide for maximum
speed. In the final arrangement, a
circuit has been provided for the
exclusive use of Bikaner, Ajmer and

Jodhpur.
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Wool

474. Shri P. K. Deo: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether any amount is being
made available by the Central Gov-
ernment for improving the produc-
tivity of sheep and the quality and
quantity of wool in this country; and

(b) if so, how much amount is
being made available ahd how it will
be spent?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) A provision of about Rs. 285
lakhs has been made for this purpose

in the Third Five Year Plan. This
will be spent as under:—
Name of scheme Amount
R=. lakhs
1. Research Schemes 15.00

[ ]

2. Central Sheep & Wool Re-
search Institute and two
sub-stations . . . 77.00

3. Training Centre in Sheep
& Wool Production, Poona . 5.00

4. Sheep &Wool Development

Schemes jn the States 188.00

285.00

Kothagudem Collieries

475. Shrimati Maimoona Sultam:
Will the Minister of Railways be
pleased to state:

(a) whether the Deputy Minister
of Railways visited the collieries at
Kothagudem recently in order to
assess their wagon requirements;

(b) if so, the result of his inspec-
tion; and .
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(¢) whether it is proposed to make
more wagons available for these col-
lieries in the light of the inspection
results?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) to (c). The visit of Shri
S, V. Ramaswamy, Decputy Minister
of Railways, to these collieries was
intended to have an “on the spot”
study of working conditions. The
Colliery owners did not represent any
difficulty to the Deputy Minister.
‘Wagon requirements of the collieries
had been and will continue to be met
with in full.

All India Agricultural Services

Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Food and Agri-
culture be pleased to state:

476.

(u4) whether there is any proposal
to introduce All India Agricultural
Services in the country:

(b) if so, whether this proposal has
been accepted by Government; and

(c) when this will be introduced?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subh.ag Singh): (a) to (c). A scheme
for the introduction of an All India
Agricultural Services is being drawn
up and when it is ready, it will be
referred to the State Governments
for thtir views,

Central Arid Zone Research Institute,
Jodhpur

_4":'_7. Shri T. N, Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) for how long the Central Arid
Zone Research Institute is functioning
at Jodhpur;

(b) its achievements and the total
expenditure incurred on it;

(t) whether Government have
appiied the findings of the Institute
in practice; and

(d) if so, where, and the extent of
success?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The Central Arid
Zone Research Institute at Jodhpur
was set .up from 1st October, 1959 by
converting the erstwhile Desert
Afforestation and Seoil Conservation
Station started in 1952.

(b) Achievements: The information
is being collected and will be placed
on the table of the House separately.

Erpenditure:
From 1952 to March, 1962 Rs.
72.41 lakhs.
From April, 1962 to January, 1963:
Rs. 7.34 lakhs.
(c) and (d). The information is

being collected and will be placed on
the table of the House on receipt.

Meals for Millions Organisation

478, Shrimati Laxmi Bai: Will the
Minister of Food and Agriculture be
pleased to state:

functions of
Organisation’ in

{a) the aims and
‘Meals for Millions
India;

(b) Since when it is working;

(c) the number of beneficiaries
since its inception; and

(d) how far Government are help-
ing this Organisation?

The Deputy Minister in the Minis.
try of Food and Agriculture (Shri
A. M, Thomas): (a) The aims and
functions of the Meals for Millions
Association of India have been stated
to be to help relieve malnutrition in
India by popularising the use of pro-
tein foods like Indian Multi-purpose
food and Nutro Biscuits, by means of



2151 Written Answers

free or partially free distribution,
demonstrations, etc. through Child-
ern’s Institutions, Hospitals, Mater-
nity and Child Health Centres etec.

(b) The Association is functioning
since 1955.

(c) The beneficiaries have been
various organisations such as Child-
ren's Institutions, Hospitals, Maternity
and Child Health Centres, orphanages,
Welfare societies, charitable- institu-
tions, ete. etc. Over 850 institutions
and organisations are reported to be
using Multi-purpose food and Nutro
biscuits with over a lakh of bene-
ficiaries.

(d) The Government has been sanc-
tioning ad hov non-recurring grants-
in-aid to it as detailed below for the
popularisation of nutritious Indian
Multi-purpose food:

1957-58 Rs.  20,000,00.
1958-59 Rs.  80,000,00
1959-60 Rs. 1,50,000,00

1960-61 Rs. 1,50,000,00

The utilisation of these grants is sub-
jected to full audit,

Chandigarh-Una Nationa] Highway

479. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to extend Chandi-
garh-Una National Highway upto
Mukerian wvia Talwara to connect
Pathankot in Punjab; and

{b) if so, the details thereof?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). The Chandigarh-Una road is a
State road and not a National High-
way. Its extension to Mukerian via
Talwara is, therefore, primarily the
concern of the State Government.
The Government of India have no
proposal in this regard.
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480. Shri D. C, Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

Merchant Rating Navy

(a) whether a proposa] to set up a
merchant rating navy school off Bom-
bay coast had been received by Gov-
ernment from Maharashtra State; and

(b) if so, the reaction of the Cen=-
tral Government thereto?

The Minister of Shipping in the
Ministry of Transport and Communi-
cationg (Shri Raj Bahadur): (a) Yes,
Sir.

(b) The proposa]l was considered by
the Central Government and it was
felt that there was at present no
necessity for opening another mer-
chant navy rating training institution
in addition to the three existing ones
and increase the output ag there was
already a big surplus of Indian crew
who are waiting for employment on
ships.

Extraction of Timber

481, Shri A. S, Saigal: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 2131 on the
5th September, 1960 anq state:

(a) the quantities of timber the
Lessec of the North Andamans Forests
was required to extract annually from
1957-58 onwards and the quantities
actually extracted by him during those
years; and

(b) the quantities of timber shipped
by the Lessee during the same years
to the mainland and the royalty levi-
ed and realized on such exports?

The Minister of State in the Min-
istry of Foogd and Agriculture (Dr.
Ram Subhag Singh): (a) and (b).
The information is being obtained
and will be laid on the table of the
Sabha on receipt.
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Roads ang Bridgeg in Mysore

482 Shri S. B. Patil: Wil] the Min-
ister of Transport and Communica-
tions be pleased to state:

{a) whether Government of Mysore
have set up a programme of roads of
inter-State and economic importance
in response to Government of India's

letter issueq during 1960;

(by if so, the names of the roads
and bridges included in the list and
their estimated cost;

(c) whether it is also a fact that the
Central Government have not accord-
ed their approval and provided funds
to this programme; and

{d) if so, the reasons therefor?

The Minister of Shipping in the
Ministry oy Transport and Commaunl-
cationg (Shri Raj Bahadur). (a) Yecs,
Sir.

(b) A statement giving the requir-
ed information ig laid gn the Table of
the House. [Placed in Library. See No.
LT-910/63).

(c) and (d). It hag not been possi-
ble to approve the aid applied for be-
cause the question of funds was being
examined in consultation with the
Planning Commission. The position
now is that during the present emer-
gency it may not be possible for the
Government of I'ndia to approve fin-
ancia] aid for any new schemes of
State Roads. g

Roads in Mysore Stale

483. Shri S. B. Patil: Will the Min-
ister of Transport and Coemmunlea-
tions be pleased 1o state:

(a) the tota] mileage of roads tack-
led and completed under Rural Com-

munication programme in Mysore
State;

(b) the amount so far incurred on
these roads; and

(¢) the additional amount required,
1o complete the roads?

The Minister of Shipping in the Min-
istry of Transport and Communica-
tiong (Shri Raj Bahadur): (a) to (c).
Under the Constitution, the Govern-
ment of India are primarily responsi-
ble for roads declared as National
Highways in the country. Al roads
other than National Highways in
Stateg are essentially the responsi-
bility of the State Governmcenls con-
cerned. The question of improving
rural roads in the Mysore State falle
therefore, essentially within the pur-
view of the Mysore Government. The
required information in regard to the
work done by the State Govermment
on rural roads under a programme of
Rura] Read Communications launch-
ed during the Second Plan ang con-
tinued in the Third Plan is as under:—

() Total mileage of roads
tackled upto 31-3-1962 11,961 miles

(b) Total mileage of
roads completed upto

31-3-1962 . 7,508 "miles

(c) Amount spent on
these roads upto

31-3-1962 Rs. 404.95 lakhs-

(d) Additional amount
required to complete

the roads Rs. 715.05 lakhs-

Chamba-Bhadarwah Road

( Shri Abdul Ghani Goni:
484 { Shri D. C. Sharma:
{ Shri Bhakt Darshan:

Will the Minister of Transport and’
Communications be pleased to state:

(a) whether construction of Cham-
ba (Himachal Pradesh) Bhadarwah
(Kashmir Statc) road is under the
consideration of Government; and

(b)y if so, when the construction of
this inter-State road is to be taken in
hand?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): (a)
and (b). The Chamba-Bhadarwah.
road falls partly in Himachal Pra-
desh and partly in the Jammu and
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Kashmir State. Work on the deve-
lopment of the road to motorable
standards within Himachal Pradesh is
already in progress under their Third
Five-Year Plan and is expected to be
completeq by the end of 1965-66. The
road within the Jammu and Kashmir
State is primarily the responsibility
of the Jammu and Kashmir Govern-
ment as it js a State Road. Some
time back, however, the State Gov-
ernment askeq for a grant of Rs. 42-74
lakhs for the development of this
vroad. Owing to financial limitations
it has not been possible to give any
aid for this work.

Multi-purpose Food

485, f Shri D. C. ‘Sharma:
7 Dr. L. M. Singhvi:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the multi-purpose food
produced recently bv the Central Food
“Technology Institute has found
popularity in the masses in the coun-
tw; and

(b) the steps taken or proposed to
‘be taken to popularise it?

The Deputy Minister in the Minis-
iry of Food and Agriculture {Shri
A. M. Thomas): (a) Reports available
indicate that the multi-purpose food
has been generally popular among
consumers who are introduced to the
:product.

(b) The Government are develop-
ing two units each of a capacity of
3,000 tonnes per annum for the pro-
duction of edible groundnut flour,
which is the principal ingredient of
multi-purpose fodd. With the edible
groundnut flour so made available, the
production of multi-purpose  food
will be promoted. The Government
have been sanctioning grants-in-aid
to voluntary orgonisations for popu-
larising this food. The food has been
used in school feeding programmes
in Madras State. The Multi-purpose
‘Food will also be popularised through
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Mobile Nutrition and Extension Units,
Institutes of Catering Technology and
Applied Nutrition, school lunch pro-
grammes, hospitals, welfare centres,
orphanages, etc. and through wvolun-
tary organisations assisted by grants-
in-aid where necessary.

Rail Trolly Service by Bharat Tram-
ways

486. Shri Yajnik: Will the Minister
of Railways be pleased to state:

{a) whether a new lease has been
granted to the Bharat Tramways to
run Rai] trolly between Wadhwan
and Surendernagar in Gujarat;

(b) whether the Central Govern-
ment have secured complete jurisdic-
tion over the land and bridges cover-
ed by the rail track of the Bharat
Tramways since the Railway Act
has been applied to the rail . trolly
service;

(c) the amount of annual rent that
has been paid during the last three
years by the Bharat Tramways to
the Railway Ministry; and

(d) whether Government propose
to nationalise this trolly service?

The Deputy Minister in the Minis- .
try of Railways (Shri Shahnawas
Khan): (a) The current lease of land,
on which the tramway is laid, is
valid upto 31-3-1963. The question of
entering into a new lease or other-
wise is under active consideration of
the Government,

(b) By application of the Indian
Railways Act, 1880 to this tramway,
the Central Government acquired a
general control on jts working in such
matters as safety, regulation of rates
and fares etc. and not jurisdiction
over the land and bridges covered by
the track.

« (c) The yearly amount of rent paid
by this tramway lo the Western Rail-



2157 Written Answers PHALGUNA 14, 1884 (SAKA) Written Answers 2158

way during the past three years is as
under:—

Rs. nP.
1960-1961 288. 57
1961-1962 . . . 288. 57
1962-1963 . - 288.57

(d) No such proposa] is at present
under consideraticm of the Govern-
ment.

Divisional Systcm in Railways

487. Shri Priya Gupta: Will the
Minister of Railways be pleased to
state whether Divislonal System is
going to be introduced on North
Eastern Railway and Northeast Fron-
tier Railway?

The Deputy Minister in the Minis-
try of Railways (Shrj Shahnawag
Khan): There is no intention, at pre-
sent, of introducing the divisional
system on the North  Eastern and
Northeast Frontier Railways.

Hindustap Shipyard

488. Shri P, Venkatasubbaiah: Will
the Minister of Transport ang Com-
munications be pleased to state:

(a) whether it is g fact that ex-
tensive damage has been caused to
the boat named ‘Vishwa Maya' which
is under construction due to break-
out of fire on 12th February, 1963 in
the Hindustan Shipyard at Visakha-
patnam;

(by if so, the reasons for this acci-
dent; and

(c) what is the extent of damage?

The Minister of Shipping in the
Ministry of Transport and Commu-
mications (Shri Raj Bahadur):
(a) to (¢). The information is being
collected and will be laid on the
Table of the Sabha in due course.

2856 (Ai) LSD—4.

Delhi School Buses

490. Shri Wadiwa: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether recommendations made
by Shri T. S. Khanna of C.R.R.I re-
garding Delhi School Buses have
been considereq by Government and
accepted;

(b) number of checkings made in
respect of Delki School Buses during
41962 by traffic authorities; and

(e) how manry Dbuses have been
rejected as a result of checking?

. The Minister of Shipping In the
Ministry of Transpori and Commau-
nications (Skri Raj Bahaduor):
(a) to (c). The information required is
being collected from the Delhi Ad-
ministration and will be laid on the
table of the Sabha as soon as it is
available,

Road Accldents in Delhi

491. Shri Wadiwa: Will the Minis-
ter of Transport ang Commaunications
be pleased to state:

(a) the number of road accidents
in Delhi during 19G2;

(b) the number of accidents in
which D.T.U. buses were involved;

(¢) number of those proved fatal;
and

(d) action' laken by Government
for amending the Timitation period
in the Motor Vehicles Act?

The Minister of Shipping In the
Ministry of Transper{ and Commu-
nications (Shri Raj Bahaduar):

(a) 7270.

(b) 1797

(c) 234

(d) Evidentlv, ‘he Mcmber has in
mind the time-limit (of sixty days)
laid dowp in the Motor Vchicles Act,
1939, for filing an application for
compensation befare a Motor  Acci-
dents Claims Tribunal. The Motor
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Vehicles Insurance Committee, ap-
pointed by the Government of India
in 1952, is gning into the adequacy
of this period The Government will
take a decision on this point after that
Committee’'s repart is received,
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Doubling of Track between Shoranur
and Coimbatore

493. Shri P, Kunhan; Will the Mi-
nister of Rallways be pleased to state:

(a) whether Government have any
proposal undev censideration  for
doubling the railway track between
Shoranur and Ccolmbalore;

(b) if so, when it is to be imple-
mented; and

(c) the estimated cost therweof?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Nc.

(b) and (c). Lo not arise.

Sea Island Cotton -
194 Shri P, KEunhan.
" 7 Shri Maniyangadan:
Will the Minisic; of Food and Agri-
culture be pleased to state:

(a) whether Government have
examined the possibility of extending
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!.he cultivation of sea-island cotton
in Kerala;

(b) if so, the result therecf; and

(c) the total acreage under cultiva-

tion during 1960, 1961 and 1962 in the
State?

The Minister ¢f State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh). (a) Yes.

(b) It has been found that Andrews
variety of Sea Is’and Cotton can be
developed in the State, provided its
cultivation is undcrtzken on properly
drained land. If, however, appears
that Kerala State being already heavi-
ly cropped with various plantation
crops, land for lurge-scale develop-
ment ¢f Sea Island Cotton would
not be available in the State without
reduction of acreage under other
important crops.

(€) Year Acrcage
1960-61 5,921
1961-62 1,230
1962-63 1,052

Social Education Programme

495. Shri Jashvant Mehta: Will the
Minister of Community Develop-
ment and Coopcration be pleased to
state:

(a) whether it is a fact that the
social education programme as spon-
sored by the Miniziry of- Community
Development ord Cooperation, does
not make any rrovision for literary
work; and

(b) if so, the rcason therefor?

The Deputy Minister in the Minis-
try of Cummunity Development and
Cooperation  (Sari Shyam Dhar
Misra): (a) No. Sir.

(b) Does not atjse.
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Railway Line to J. & K. Coal Mines

496 Shri Gopal Datt.
N Shri Abaul Ghani Goni:

Will the Minister of Railways be
pleased to state:

(a) whether 'L is & fact that a sur-
vey has been -cimpleted for a rail-
way line upto coal mines in Jammu
and Kashmir, and

(b) 1f so, ithe stcps proposed by
Government {o put it into effect and
the proposcd steages in which the
work wouid be completed?

The Deputy Minister in the Minis-
try of Railways (Shri S. V., Rama-
swamy): (a) A preliminary survey
for a B.G. line from Kathua to Jam-
mu and onwards to Riasi, which is
near the coal bearing areas, has re-
cently been completed by the Nor-
thern Railway and the survey report
is under preparation,

(b) There is no provision in the
Railway's Third Five Year Plap for
the construction of the line beyond
Kathua. 1t is, therefore, too early
to say, when the construction may be
sanctioneq and completed.

Royalty on Timber

497, Shri A. S. Saigal: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given
to Unstarred Questions Nos 1836 and
2019 on the 14th and 19th December,
1960 respectively ang state:

(a) whether Government ultimate-
ly charged royalty on 7,000 tons of
timber that was lying in the North
Andamans in the Depots of the
Forest Lessee there, and what quan-
tity of timber out of these 7,000 tons
wa; actualy shipped by the Lessee;
an

to Matter of Urgent
Public Importance

(b) the amount of royalty bill since
issued by Government to the Forest
Lessee of North Andaman  Forests
for timber lost due to the negligence
of the Lessee from April, 1959 on-
wards and whether the Lessee h:us
paid such royalty bills?

The Minister of State in the Minis-
try of Food anq Agriculture (Dr.
Ram Subhag Singh): (a) and (b).
The information is  being collected
from the Andamans Administration
and will be placed op the table of
the Sabha on receipt.

12.1 hrs,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

SiNo-PAKISTAN BORDER AGREEMENT

Shri Hem Barua (Gauhati): I call
the attention of the Prime Minister
to the following matter of urgent
public importance and I request that
he may make g statement thereon:

The Sino-Pakistan Border
Agreement and the reaction of
the Government of India thereto.

.

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
As the House is aware, the represen-
tatives of the Governments of Pakis-
tan and the People's Republic of
China have signed what has been
described as an agreement regarding
the alignment of the boundary bet-
ween Sinkiang and that part of the
Indian territory in Jammu and Kash-
mir which is under Pakistan's illegal
occupation. Details of the agreement
have alreadvy appeared in the press.
A copy of the agreement as released
by the Gowvernment of Pakistan in
Karachi is being laid on the Table of
the House. [Placed in Library, See
No. LT-304/63].
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[Shri Jawaharlal Nehru].

2. According to  details released
officially in Karachi, the Government
of Pakistan first informally sounded
China and then sent a diplomatic note
on March 28, 1961, expressing the
desire to negotiate demarcation of the
boundary. The Chinese Government
reacted formally to this offer, about
a year later, that is in February, 1962.
On May 3, 1962 the Governments of
Pakistan and China issued a joint
communique, in which they agreed to
conduct negotiations on the subject.
We protested against this develop-
ment to both Governments. In view
of these developments, our represen-
tative in the Security Council stzted
our position, authoritatively, during
the debates on Kashmir, on May 4
and June 22, 1962.

3. On the eve of the Indo-Pakistan
talks on Kashmir and other related
matters, the Governments of China
and Pakistan announced an agree-
ment, in principle, on the alignment
of the border of the illegally occupied
area of Kashmir with Sinkiang. Sar-
dar Swaran Singh, Leader of the
Indian Delegation, immediately made
our position clear to President Ayub
Khan and Mr Bhutto in Rawalpindi,
and again to Mr. Bhutto, later, when
the talks were resumed in Delhi, in
January last, On January 26, we lodg-
ed a protest with the Government of
Pakistan against the decision announe-
ed in the joint communigue issued
by them on December, 28, 1962.
Another protest is being lodged with
the Government of Pakistan against
the signing of this Sino-Pakistan bor-
der alipnment agreement in Peking.

4 Tt has been stated in Karachi
that the difference hetween the
Chinrse claim line and the Pakistan
claim line was 3,400 square miles.
In the final agreement, Pakistan
claims to have received 1,350 square
miles, including 700 square mile- of
area which was in China's pnssession.
The Chinese have been given 2.050
square miles under the agreement.

5. According to the Survey of Pa-
kistan mans, even those published in
1962, about 11,000 square miles of
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Sinkiang territory formed part of
Kashmir. If one goes by these maps,
Pakistan has obviously surrendered
over 13,000 square miles of territory.

6. Although, according to the agree-
ment, the parties have agreed to de-
limit the boundary on the basis of
the traditional customary boundary
line, including natural features, the
boundary, as agreed to, does not do
s0. The Pakistan line of actual con-
trol, according to the map, which the
Government of Pakistan had suppli-
ed to our High ~Commission, lay,
across the Kilik, Mintaka, Khunjerab
Passes; but, thereafter, the line left
the watershed and followed neither
the Aghil Range, which is the tradi-
tional boundary, nor the Karakoram
Range along which the alignment
claimed by the Government of China
lay. In fact, the Pakistan line of
actua] control ran along no definite
natural features, but cut across the
tributaries of the Shaksgam river and
sometimes lay half way up the slopes.
It then reached the Karakoram Pass.
Running south of the traditional align-
ment, the Pakistan line of actual
control surrendered about 1.600
square miles to China. The differ-
ence  between the Pakistan and
Chinese alignments was about 2,100
square miles.

7. The agreement claims to be pro-
visional, and yet so much haste has
been shown in concluding it It is
significant that it is not subject to
ratification. Thus the National As-
sembly, the Press and the publie
of Pakistan have been given and will
be given no opportunity tn examine
the terms of this agreement.

8. T have already stated in this
House, that we are, naturally anxious
to have a settlement with Pakistan;
but T eannot help feeling that the
joint announcemont on December 26,
the Pakistan Government's announce-
ment on February 22, to sign the
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border agreement in  Peking, and
finally the signing of this agreement
have been timed to prejudice the
outcome of the joint talks on Kashmir
and other related matters. However,
as an earnest of our desire for an
honourable and equitable settlement
with Pakistan, we propose to conti-
nue with the talks in Calcutta. I have
also stated that a settlement does not
mean that we accept whatever is
proposed by Pakistan—right or wrong.
We cannot abandon the principles we
have always valued,

9. The other party to the agree-
ment, namely China, in spite of its
professions that it has never inwvolv-
ed itself in the dispute over Kashmir
or its absurd clajm that the boundary
negotiations have promoted friend-
ship between the Chinese and Pa-
kistani peoples and are in the inte_-
rests of Asia and world peace, is
directly interfering in Indo-Pakistan
relations. By doing this, China is
seeking to exploit differences bet-
ween India and Pakistan on the
Kashmir question to further its own
expansionist policy. The Govern-
ment of India have made their posi-
tion clear jn a protest against this
agreement which has been lodged
with the Government of the People's
Republic of China.
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Shri Hem Barua: In view of the
fact that the Sino-Pakistan Agreement
is a direct affront to us, on the top of
which President Ayub Khan has
added insult to injury by his state-
ment to the effect that it is Mr.
Nehru's pride that is standing in the
way of an understanding between
Pakistan and India on Kashmir—he
even ventures to suggest some two
other nameg of Indians who....

Mr. Speaker: Order, order. Such
a long statement cannot be allowed.

Shri Hem Barua: May I know why
is it that Government have considered
it reasonable to pin their faith the
illusion of talks even in the context

of this perfidious conduect of Pakis-
tan?

Shri Jawaharlal Nehru: I have
already answered that question in the
statement that I have made.

Shri Hem Barua: I asked why it is
considered reasonable even in the
context of

Mr, Speaker: Government's stand
has been made clear.

Shri Hem Barua: ] have pointed out
a new development, and I ask in the
context of these developments, why
is it that Government considers it
still advisable or still reasonable to
pin its faith to the illusion of talks
with Pakistan?

Shri Jawaharlal Nehrn: The only
new fact apparently that the hen.
Member points out is the statement
by President Ayub Khan in which he
has expressed his displeasure of me.
I am sorry I have displeased him.
That is all T can say. But that will
not make us change our policies.

Mr. Speaker: Shri Priya

Gupta.
Shri Ram Sewak Yadav.

At i maa (FroEs)
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Shri S. M. Banerjee (Kanpur): Has
the Government of India made it clear
to both countries, China and Pakistan,
that it repudiates this agreement and
that it will not be bound by this
agreement at all and India is free to
act as it likes?

Shri Jawaharlal Nehru:
that is clear.
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Mr. Speaker: That is too wide a
guestion to be answered here,

Shri Hari Vishnu Kamath (Hoshan-
gabad): During the last few months
when this rather shady  deal was
under the consideration of the Gov-
ernments of China and Pakistan, what
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measures were laken by our Govern-
ment to apprise all friendly countries
of the ma‘ler that was going on bet-
ween the two countries—particularly
by means of pamphlets, maps, etc.—
su as to enlist their support and
sympathy for our case and, secondly,
are there reasons to apprehend that
there are secret clauses in this agree-
ment between Pakistan and China?

Shri Jawaharlal Nehru: The fact
that we placed this matter before the
Security Council was an attempt on
our part not only to reach the Security
Council but all the members thereof.
They are perfectly aware of it....
(Interruptions) .

Shri Hari Vishno Kamath: Did our
Missions abroad issue maps, etc.?

Shri Jawaharlal Nehru: I could not
give whether this was done. But
there was no need. Before we knew
the details of the clauses and detailed
terms of the agreement, it could not
have been done. But the major fact
remains that this is part of Jammu
and Kashmir State which has been in
occupation by the Pakistan Govern=-
ment and they are agreeing to a
treaty on this illegally occupied bor=-
der.  That is a major fact. Whether
you show it on B map or not, it does
not carry one very further.

Shri Harl Vishnu Kamath: But one
will understand it better.

Shri Jawaharlal Nehru: We did not
know till yesterday what the exact
position was.

Mr. Speaker: Papers to be laid.

Shri Harl Vishnn Kamath: Sir, the
second part of my question remains
unanswered

Shri Priya Gupta (Katihar): Sir, I
rose thrice but I have not been called.

Mr. Speaker: His name was called
.l'-‘m he did not stand up.

Shri Priya Gupta: I was in the pro-
cess of standing up...
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Shri Hari Vishnu Kamath: Sir, may
I again point out that the second part
of my question has not been answer-
ed. If you rule it out for any reason,
it is all right.

Mr. Speaker: Papers to be laid.

Shri Harl Vishnu Kamath: Have you
ruled it out, Sir?

Shri Priya Gupta: Sir, ] want an
opportunity. Is it not the privilage of
a Member...... (Interruptions).

Mr. Speaker: There is no privilege
at all. Simply because a Member’'s
name is bracketed, he does not get a
right nor is an interest created that
he must be given an opportunity....
(Interruptions.) Then again, I called
him; he did not stand up and then I
called the next Member, Papers to
be Jaid on the Table.

12.29 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT ON WORKING AND
ADMINITRATION OF COMPANIES
Act

The Minister of Indostry in the
Ministry of Commerce and Industry
(Shri Kanungo): Sir, I beg to lay on
the Table a copy of Annual Report on
the working and administration of the
Companies Act, 1956, for the year
ended the 31st March, 1962 under
gection 638 of the Companies Act,
1956. [Placed in Library. See No.
LT-901/63].
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ANNUAL REPORT OF INDIAN CENTRAL
QiILsEepS COMMITTEE AND INDIAN
CeNTRAL ToeAcco COMMITTEE FOR

1961-62

The Minister of State in the Minis-
iry of Food and Agriculture (Dr. Ram
Subhag Singh): I beg to lay on the
Table a copy each of the following
Reports:

(i) Annual Report of the Indian
Central Oilseeds Committee,
Hyderabad, for the year
1961-62 along with the Audit-
ed Accounts.

[Placed in Library. See No. LT-
902/63].

(i) Annual Report of the Indian
Central Tobacco Committee,
Madras, for the year 1961-62
along with the Awudited Ac-
counts.

[Placed in Library. See No. LT-
903/63].

Mr, Speaker: The House will now
take up the discussion on the railway
budget. Shri Bishwanath Roy will
continue his speech.

12.26 hrs.

RE: DICSUSSION OF THE BUDGET
IN RAJYA SABHA FIRST

Shri Hari Vishnu Kamath (Hoshan-
gabad): Before the House takes up
other business, I would by your leave,
advert to a rather important consti-
tfutional and procedural issue which
I raised on Saturday and about which
vou were pleased to make some very
helpful observations, I am deeply
pained at the manner in which an hon.
Member of the other House—the
Council—a member of the party to
which my hon. friends on my extreme
right here belong—raised this issue
in the Council "yesterday. It is all
right to raise the issue: I do not take
exception to the raising of the issue,
but the manner in which it has been
done is rather unfortunate.
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Before 1 deal with the matter, I in-
vite year attention to rule 354 of the
Rules of Procedure and request your
permission to refer to a speech made
in the other House. Under the pro-
viso to rule 354, I beg your permis-
sion, because without that permission,
I cannot proceed.

Mr, Speaker: Why should he make
any reference to a speech made in
the other House?

Shri Hart Vishno EKamath: I will
read the proviso. The proviso states:

“Provided that the Speaker may,
on a request being made to him
in advance, give permission to a
member to quote a speech or
make reference to the proceedings
in the Council, if the Speaker
thinks . . ."

Mr. Speaker: Why is it necessary
that the hon. Member should make
a reference to the speech made by a
Member of the other House?

Shri Hari Vishnu Kamath: Because
it rests upon that. The proviso says:

*“ ... that such a course |is
necessary in order to enable the
member to develop a point of pri-
vilege or procedure.”

Mr. Speaker: Let him say what he
wants to say without reference to that
speech, and then I will see.

Shri Hari Vishnu Kamath: I
thought I would be on safer ground
if T got the permission because that
permission would enable me to deve-
lop my point and I would not be
called to order in the middle of my
argument. ‘The hon. Member of the
other House, Shri Bhupesh Gupta,
said in the course of his remarks or
observations in the other House:
“The presiding officer . . .

Mr. Speaker: First, I had asked the
hon. Member that he should tell me
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something on which I shall decide
whether 1 shal]l give that permission
io make a reference or not to that
specch in the other House, I had
asked him to make his point ﬁrst
without reference to that speech in
th. other House,

Shri Harl Vishnu Kamath: All
right; without quoting verbatim from
what he said, I would invite your
attention to articles 112 and 113 of
the Constitution, on which the hon.
Member of the other House has relied.
Article 112 reads as follows:

“The President shall in respect
of every financial year cause to
be laid before both the Houses of
Parliament a statement of the es-
timated receipts and expenditure
of the Government of India for
that year, in this Part referred to
as the “annual financial state-
ment."”.

(2) The estimates of expenditure
embodied in the annual financial
statement shall show separately—

(a) the sums required to meet
expenditure described by this
Constitution as expenditure
charged upon the Consclidat-
ed Fund of India; and

(b) the sums required to meet
other expenditure proposed to
be made from the Consolidat-
ed Fund of India .. .".

Now, what does article 113 say? [
would request you and my hon, col-
leagues also to mark these words of
the Constitution carefully, It says:

“(1) So much of the estimates
as relates to expenditure charged
upon the Consolidated Fund of
India shall not be submitted to
the vote of Parliament, but—

on that. my friend in the other House
relied—

“nothing in this clause shall be
construed as preventing the dis-
cussion in either House of Parlia-
ment of any of those estimates.”

Rajya Sabha First

That is, the estimates which are charg-
ed upon the Consolidated Fund of
India.

Clause 2 of article 113 makes it
clearer still.

“So much of the said estimates
as relates to other expenditure
shall be submitted in the form of
demands for grants to the House
of the People, and the House of
People shall have power to assent,
or to refuse to assent, to any de-
mand, or to assent to any demand
subject to a reduction of the am-
ount specified therein.”

Neither of the articles 112 or 113

* makes the slightest reference to mea-

sures of taxation or taxation proposals
which form partof the financia] state-
ment. The essence of my objection to
the procedure that has been followed
for sometime in the past is that the taxa-
tion proposals are inevitably discuss-
ed in the other House when a gemeral
discussion of the budget takes place;
they are not exempted. If the Chair-
man of the Council gives a ruling that
taxation proposals should not be re-
ferred to, then perhaps it may be all
right. I am however, not sure about
that point. But inevitably we have
seen every time that the taxation pro-
posals are referred to and discussed
in the other House, when it discusses
the budget before this House does sa

In spite of the assurance given by
the Finance Minister earlier, the other
day by inadvertence, an unfortunate
incident took place with regard to the
announcement of the concessions so
far as taxation is concerned. The
senior Railway Minister made a state-
ment in the other House with regard
to export freight concessions. In this
House, accidentally so to say, the
Deputy Minister was held up for about
10 minutes or so, because of some mis-
cellaneous work transacted, such as
papers laid on the Table. The con-
cessions were anmounced in the other
House at 12 noon, or a minute past 12,
and they were announced here at 12
minutes part 12, I believe, so that the

o ree———
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[Shri Hari Vishnu Kamath].

Press carried the announcement made
in the other House earlier by the
senior Minister, The Deputy Minis-
ter was charged with the same duty
in this House and he made the an-
nouncement a few minutes later. In
spite of the assurance given, this has
happened.

I now come to the point of these two
articles. The hon. Member in the
other House partly referred to the
observations you made last year, on
10th May, 1962, I wish Mr. Bhupesh
Gupta had quoted you in full. I am
very sorry, and it has pained me
deeply that you were quoted only in
part. When my colleague, Shri Hanu-
manthaiya, raised the point last year,
your first reaction to Mr. Hanuman-
thaiva's objection was as follows. Mr.
Gupta quoted only this part; he did
not proceed to quote what you said
subsequently on the same day on the
same occasion. This remark only, of
yours was quoted in the Council,
namely:

“The hon. Member himself rea-
lises that he has been absent for
some time from this House"—

I share” the same predicament with
Mr. Hanumanthaiya; I was also ab-
sent from this House for many years—

“and, therefore, he probably
does not know that that question
had been raised and decided that
there is nothing improper in that.”

But the most important, the most re-
levant, the most vital and the most
apposite remarks in this context were
made by you about this a minute
Jater, I do not wish to employ the
phrase suppressio veri, suggestio falsi.

Mr. Speaker: I am very impatient;
he should come out with his point.

Shri Hari Vishnu Kamath: Would
you not like me to develop my point?
It is an important Constitutional issue.
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) Mr. Speaker: Therefore I am ask-
ing him to come to that point.

Shri Harl Vishnu Kamath: You
proposed on that occasion and said:

“To safeguard the rights of the
directly elected representatives
very zcalously, that is what we
desire,” .

that is, the reply to the debate to be
made first in this House—

“But sometimes, when the pro-
gramme is to be arranged, it is
not possible. Because we wanted
a longer time for the debate, he
was asked to reply there yester-
day. Normally, it should be ar-
ranged” .

you said, it should be arranged—

“in such a manner that this
objection may also not be raiscd,
though there is nothing legally
objectionable to that.”

We are not talking from the narrow
point of law alone herc. We are in
a Parliament. We have a Constitu-
tion, parliamentary traditions and
conventions. I looked up the proceed-
ings of the House of Commons during
the last five or six years. I found that
the annual financial statement is al-
ways taken up in the House of Com-
mons first, debated threadbare and
discussed, and then it goes to the
other House; and I am sure that is
the position in most of the bicameral
parliaments in all countries of the
world—I have not examined that point
closely. But here, Sir, under the
Constitution, the rights and privileges
and most other matters are governed
by the procedure in the British Par-
liament. So, I think, we should model
our procedure more on the pattern of
the British Parliament than any other
bicameral parliament of the world
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Then, Sir, the hon, Member of the
other House went on to say that this
was derogatory to the other House.
He said: “We have been humbled, we
have been ridiculed”. 1, Sir, as you
will recollect, as my colleagues will
recollect, was very careful in~ the
choice of my words that day. I mea-
sured and weighed every word I said.
May I just read out one sentence of
what I said? 1 said:

“I do not wish to say for a
moment anything derogatory to
the other House. We are the two
Houses, and we are supplemen-
tary and complementary to each
other.”.

But I said that the Constitution assign-
ed to us certain powers and I referred
to them. How can it lie in the mouth
of any hon. Member there to say: “We
have been ridiculed, we have been
humbled”?

Mr. Speaker: He did not name Shri
Kamath.

Shri Hari Vishnu Kamath: He has
named me.

Mr. Speaker: So far as the word
“derogatory” is concerned . . .

Shri Hari Vishnu Kamath; In the
opening sentence of his speech he har
named me,

Mr: Speaker: Therefore, probably
he meant somebody else.

Shri Hari Vishnu Kamath: I would
submit, Sir, that the other House . . .

An Hon. Membef: Then it is worse.

Shri Hari Vishnu Kamath: It may
be worse as my hon. friend says. I
submit, Sir, that the other House is
superior in one or two matters to this
House. You know, Sir, that the floor
for the qualifying age is higher than
the floor for the qualifying age for
this House,

Mr. Speaker: The hon. Member
should conclude now,
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Shri Hari Vishnu Kamath: Sir, 1
yield to none in upholding the constl-
tutional rights and privileges of the
other House as well as this House, My
last point in this connection is, what
wus said by you yourself and the Min-
ister of Parliamentary Affairs. The
Minister of Parliamentary Affairs has
been charged with submitting to pres-
sure. The Minister of Parliamentary
Affairs did not do anything of that
kind here; he was very guarded in
the statement he made, and I think
there was no need to say that. You,
Sir, said—you will pardon me for
referring to that, but it is very im-
portant and germane to this. ..

Mr. Speaker: If I am spared, would
it not be better?

Shri Hari Vishno Kamath: You,
Sir, as the Presiding Officer, is the
custodian of the rights and privileges
of this House. We will spare you, but
we will refer to what you said only in
order to reinforce the argument that
I am developing.

Shri Gupta said:

“The Presiding Officer in an-
other place made certain remarks
which have distressed us very
much, He . . "—that means
yourself—*" . . . more or less con-
ceded the point that was being
made by a Member from the Op-

position side, P.S.P. Member. . . ".

I do not know whether the head and
front of the offence—I am sorry to
use the word—that you are said to
have committed is because you con-
ceded to the Opposition and besides, a
P.S.P. Member also—therefore, there
is a double charge against you, Any-
way, 1 would not go into that.

Mr. Speaker: He will conclude now.

Shri Hart Vishnu Kamath: I find
that some hon. Members on my ex-
treme right are laughing. It is not a
matter for laughter.
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[Shri Hari Vishnu Kamath].
Finally, when he ended, he said:

“We are not charity boys of
some constitutional arrangement”.

1 know my hon. friends too well to
entertain any such easygoing notions
about them. The final remark he
made was, as I said: “We have been
humbled”. Lastly, he appealed to the
Chairman of Rajya Sabha to consult
you. On that note I will conclude.
He zppealed to the Chairman to con-
sult you in this matter, and I believe
there will be consultations between
you and the Chairman very shortly.
I would only appeal to you to look at
this matter from the point of view of
the highest parliamentary traditions,
from the point of view of the Con-
stitution and not merely from a nar-
row legislatic standpoint. As the Con-
stitution has made it quite clear in
article 113, there is no bar to any dis-
cussion there, but taxation measures
and budget should not be discussed in
the other House before this House
takes them up.

Mr. Speaker: I do not propose to
allow any lengthy discussion on this
now. Has the Minister of Parliamen-
tary Affairs anything to say on this?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
As I have stated here and also in the
other House, Government will consi-
der this matter, taking into account
all the remarks that have been made
in both Houses, and then come to a
decision.

Shri Nath Pal (Rajapur): What 1s
his reply?

Shri  Hanumanthaiya (Bargalore
Citv): Will you kindly permit me to
clarify the position?

Mr, Speaker: It is a very difficult
position for me. Shri Hanumanthaiya
should realise that and resume his
seat. It puts me in a very embarras-
sing position. References have been
made about me also, and I do not
want to have any discussion on that.
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Government have got g majority in
both Houses. So, they should see that
healthy traditions are created and
there is no conflict between the two
Houses. 1t is their duty to do so.
The Minister of Parliamentary Affairs
was present there. He could have
managed with all those Members who
felt that some wrong had been done
to them. Now, it is not a good thing
for us also to pursue it in that
manner.

Shri Tyagi (Dehra Dun): Does the
Minister of Parliamentary Affairs
appreciate the feelings of this House?
That is all what we want to know.

Shri Hari Vishnu Kamath: I raised
it here because it was raised in the
other House; otherwise, 1 woud not
have raised it here again.

Shri Hanumanthaiya: Sir, I very
much appreciate the delicacy with
which you are handling the situation
and it is in order to strengthen your
hands that] am makinga submission.
I am the last map to say that there is
any difference on this point between
this House and the other House. I
merely wanted to say two or three
sentences in order to clarify the situa-
tion. As is well known, by conven-
tions prevailing all over the world,
not merely in this country or in this
House, the chambers of Legislatures of
a country are calleq Upper Chamber
andq Lower Chamber. The parliamen-
tary function of an Upper Chamber is
one of revision. Therefore, what-
every takes place here in the first
instance, the other House revises, whe-
thr it is by way of Bills, amendments
or discussion.

Mr. Speaker: So far as financial
and moneyv matters are concerned,
there is no power of revision.

Shri Hanumanthaiya: 1 have not
come to their powers. 1 was refer-
ring to their function; even their
making speeches should be in that
spirit of revision; it is not the powers
that I am dealing with. We make
certain observations here. The mem-
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bers of the Upper House are entitled
to take note of our speeches and make,
what is called revisionary speeches—
1 use the word “revisionary” in the
technical sense. Therefore, it is not
a question of status. So far as status
is concerned, there is no quarrel. The
powers of this House and the other
House is a matter of constitutional
interpretation and legal interpretation,
Therefore, al] that I am pleading is
that this question should not be taken
personally, as a matter of personal
prestige; it is a matter of conventions,
it is a revising chamber and it is a
matter of powers conferred by the
Constitution on the two Houses.
Therefore, 1 am making a sug-
gestion to the Minister of Par-
liamentary Affairs through you that
when, as you rightly stated, he influ-
ences the members of the same
party, he must so influence them as
to see that conventions and reasons
go into the matter, not merely the
whip hand.

Mr. Speaker: We will now take up
further discussion on the railway
budget.

Shri Hari Vishnu Kamath: Sir, you
did not give your ruling.

Mr. Speaker: Yesterday, the Minis-
ter of Parliamentary Affairs......

An hon, Member: Sir, he is not pre-
sent in the House.

Mr Speaker: All right, I will make
some observation in his presence
when he comes back.

12,45 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—Contd,

Mr. Speaker: The House will now
take up further discussion of the Rail-
wiuv Budget, Shri Bishwanath Roy
will continue his speech,

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, when is the
Minister likely to reply?
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¥ o™ 7T &, IoeT W &, forgi
ITRA TGT FT AT HT 3G TG F04AT
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¥ % AASAATIEAN | 919 F1A X AV
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T FIAT TSI | 9 a0 AT F TR
WY F2 T H4 1 77, gAIL wTHA Wi
0T g7 717 #; 7fee g€ F fom =9
9T g Q1T i T2l afew fawa gg & w99
1 AT 937 91, IH IS F A4 IH
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gd% fman &, 38 #19 # gk 39 #4-
IR T §T , EWTU A w6
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e 3§ WIT FAfad $ET FTEAT §
fa =2 wwg {6 o w3an & afs @iae
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MR T F7 da foad| fF ga9 sar an
ST o a2 3% 1 & T 5 A & SrAAr
|EAT g #1 #1007 ¢ fF Set wy wa
gOF| aF| FT AT ¢, Ta| qufa &7
@ &, 9ef 9w fixg @) =, foo foeg
¥ 2w wwq g7 wrars: &, faw § A,
uiaT W F@ & /Y g7 Uiy wrEiaT
¥y o) &7 €, 912 98 Semed aRiar
AT2TAA g1 TFT FE a1 /199, M7
5 wfrafas g w73 om7 923 & 344
Sfd 7 FT @), WA 5w M
e fearé o) & | TATE Y, Wwi
g 5t gfaurr 31 s &, 7 A Aw A
Al 2, W IT F wEEE N FW L
uH| ara ar & 71 & agi v awt wfus
EIT & H1T WA F9 il @ | ge-
o gt & /) 3T S 1 qar we
SAIATF AR AL & | H9H OF
fogd g A &0
“A Review of Accidents on

Indian Government Railways”.

T TRz ¥ 13§ wyeA fewr
g:--

“On the M.G. section, the inci-
dence of train derailments conti-
nueg to be significantly higher as
compared to B.G, both in respect
of passenger and goods trains.”

<H TG § ATIA Gg 41T & (6 F1S AT
FHATL &, AT AT §F I09F a7 597 °78
F1 & o fom =99 & #1707 7 F=w
gfaardi #1 3t & afex o=t i #r
T 7T & forer &7 so "=TeE 9 qqE
qgar & AT odt oft ggead e &
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o IFr Wis & are ' faq
7z Wy AT € fF %2 29 99 o agfewr
#®Y tfrg ¥ T &9 we FAAd g 1 qg
£3 e &7 qraT F: g1 W QI FAT )
To% 49 ¥ W W< 9T qgw #q
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wreor Y gezATe gt &, dav fw e Y
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A OF AR gEE g AR A ]
Frgar, w7 W7 @ F aX F | g
o a1 wEard ¥ frredt @ 5 Faer
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I Y fF o qwg #T A ¥ 9
arfs el ¥ 9w qErT w|rE )

§ AA qgAr wF

ot W F uF a1 wg FgAr Smgan
g fomit @y W & A e
TG AAEY AT wRAAT qgT FH 4 FH
S HAT & o8 el & fag wer
oHdt " 9 frEe s afeg
Y for Jafar § 1 W % @I
T Feray Fomat 717 §7 WF g
FT eqra ArHfaa foar ar afF o @
¥q At & #rg favig "€ foram mam

18 hrs.

¥ o o gfeem Ty W @
IA1 araq feoar &7 @ & 1w S v
I @ § TR IE F faAr ¥ A AEY
T wfgr | oF SRR
T ATEAT§ | TEAS § FISUETH FY
ST AT AT & IT I AFA L H
U T HRd 41| 39 g I
‘e 9 ; TR A 9 ghawr 9t
mmaﬁmmlwgﬁmﬁ
= qrow faar s @ 8 o

Shri Hari Vishnu Kamath (Hoshan-
gabad): Before another Member
catches your eye, may I know, Sir,—
you said that when the Minister of
Parliamentary Affairs is here, you
would make a statement; he came in
and went out;—it would be helpful to
the House if you will kindly....

Mr. Speaker: That is what I have
suggested yesterday also. The Minis-
ter for Parliamentary Affairs had
announced that he would try to have
a meeting of the Leaders of groups as
well as of his own party together,
than they will discuss the whole thing
and then let us knoew what the com-
clusions are. Then we will see if
anything further is to be done or not.
Shri Bagri.

A
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13.08 hrs. *
[Mzr, DeruTY-SPEAEER in the Chair]
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A £ & | F7 F 1T 2 o S AqifE
WA AT H FH USAT F WA
9 HEFH T gHAT Tt a9 At
2| AT mg s e oFr @
w1 2 9% uF w4rg w1 afqgEn § Tare
R IS H AqAqT AT a1 AT
9 9T § faeelt F1 G A1 =
3 o A a8 9 T9ST F 9 F
WX HHAET FY G A T
%Y 95 T WX IH afFar Ir ¥
/Y 737 | 97 faest & wrar 9t g9
fat Tt # 7 331 T4 AR awT
aE qA TR AT S I e &
IEF T B F @I 47 731 FF s
I3t faeelt |7 AT & 1 q” I FEA
T IoX FoF | I /AT ST 7 FOAT
¥ | A ! WA T IEE a7 azen
B 8 1 AT T oz @y sy o
@I & W goT zer faedt &y o T@r
¥ 1 39T FT ARG T I qoqT ITHY
arfeg & | 99 a91¢ Y 997 AgY a7 fF
ag T FX @r ¢ | & Fwwar g
I TF ¥ 98 IR FAAT 70T 79
I 9 FT AH qEH KT FTAAT FL
®]RE

qg FT [ H THGEET &
1 FATH FT EQUOAT FEAT RA § |
¥ & w F g § 6 araE
FT AT A T AFR & @ qoe §
q=X W9 FHAG] F1 aqeqEg § ¢
A< Yo T B & | a3 T qAfAAl
WYX g2 qarfaat #Y faert e gl
sl F foo WX fXo FTHAATE I
wg GAET WK W gle qIfed #t
g & forq Ty Ag) fae g Tgi 3%
F¥ qerfanl & o IEa ¥ W

-
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HTHTNA 37 JIE & | 35710 FF Ta@d
g T T AW QT FATER
gart feat ST FE OF e @ A
&Y Fgar ¥ ag FwaATT 9y A4 afwq
il FT AR IET Y qHAT |
& T AT ¥ 2w § guaTe T8 0
FFAT | WL W FTHE F qGEAT A
w fF @z wd wEy & 9AF HRT
FHFAT WYX FATIATE qET A7 g Ar
¥ 2T F wRT auTIE g ay faege
wHiRT A} WY FEr AmwteT §
RFEaANTTse@EwEy o
WX A & )y wyrEr W ad
79q ad® 1 AMEEE W koA
TEF T T |

Imamgr AT dw & fw
EATL 3 AeAY HEET § rhd )7 w0
T 3 FE! afaw § O & IEwy
#z FWTE | AfFw d Iv@ aar & fr
ag w3 At fawsaT gy wifE w
ag g faas sUw W a) @ ST
7@t faea | 97 FTuw A FTH g
g A g% wa Warafw & ar wgm
fF g2 W 79 I ART qAqT
T & FTT Y FLFO G 49 3G
fF FTUTR AT AT |

A gza T w9 ®&I fF 77 A9 7F
& 72 ' T ¥ w7l & g7 g 6
% FTHY B A9 @19 F TE N
I TREAT F FTH FY 9T AF I 99
K FOT a9 7% WeITarT gt fREmr |
T AT & arg & w9 eqmReAATE |

Dr. Gaitonde (Goa, Daman and Diu):
I rise to congratulate the Railway
Minister on the budget that he has
presanted. That does not mean that
I am going to agree with al] the points
that he has made. The speakers
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who have preceded me have raised a

few points, and I am going to conti-

nue some of them.

One of them is regarding the acci-
dents. During the last many days, I
believe, many calling—attention-
notices had been tabled as regards
the accidents. A committec was ap-
pointed to deal with them. If we go
into the details of the accidents, we
see something very interesting.

In 1959-60, there were in all 8,816
accidents. In 1960-61, the number
was 8,808, In 1961-62, the number
was 9,184, As for 1962-63, we do not
know the figures yet. 9,184 accidents
per year means a little less than about
30 accidents per day. I am not includ.
ing in these accidents the accidents
that would have taken place but which
did not come about because of some
reason which we do not know.

Now, let us go little by little into
an analysis of these accidents. What
has been the cost of damage? If we
go into the details of these accidents,
we are surprised at many things, first
of all, about the cost. The cost of
damage to the railways only in 1961-
62 was about Hs. 94 lakhs. General-
by, while talking on the budget, I
do not think that the hon, Minister
referred to this. During these three
vears, if it was only the problem of
cost, I would perhaps have not said
anything about the  accidents, but
there is something very serious and
the very serious thing is the deaths
which have occurred.

In 1980-61 there have beep in all
256 accidents of a serious nature. In
1961-682, there were 811 accidents, and
in 1962-63 only up to December last,
there were 548 accidents. That means
that we are continuously having an
increase in accidents. The figures in
regard to the deaths are even worse.
While there have been 54 deaths in
1960-81, there were 120 deaths in
1961-82 and 148 deaths in 1962-63 only
up to the end of December.
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[Dr. Gaitonde]

I think that this is a very serious
gituation, The Kunzru Committee’s
report says—I think that this has
been quoted by the Minister also—

‘We may mention that the
failure of Railwaymepn and the
accidents resulting  therefrom
constitute only an Insignificant
part of their achievements in the
context of the vastness of  the
fields of their operation™.

But one thing that has been forgotten
tu be quoted is the paragraph  just
before that, where it is said:

“We consider that accidents
need not inevitably increase with
the increase in volume of traffic.”

Generally, there is the impression
that if there is increase in traffic,
then it is natural that there should
be increase in accidents. Even taking
into consideration the increase in tra-
flic, if we consider the casualties per
million passengers, we see that even
then there has been an increase; from
0-21 per million passengers originat-
ing in 1959-60, in 1961-62 the figure
increased to 024, which means that
the number of casualties is increas-
ing, and the number of accidents 1is
increasing.

Now the question that comes up is
this. What are we doing about tne
accidents? A committee has been
appointed and that committee has
gone through the different causes of
accidents, and they have said that in
a large number of cases it is due to
the staff. In this respect I must say
that it is not eorrect to talk in terms
of the staff only, because when we
talk of the negligence of the stafl we
have to take into consideration dif-
ferent items. One reason that has
been reported here is that the acci-
dents increase after 50 years of age
of the staff concerned. That means it
is not negligence, but something else.
I would suggest to the Minister that

[
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the technical staff should be medi-
cally examined as they are examined
in aviation, because the problems
are very similar, I do not see why
there is no regular medical exami-
nation of this staff.

There is another point I would make
concerning accidents. In the Budget,
I was extremely happy to note the
reference made to the Research Or-
ganisation. It is this organisation that
should be in contact with all thege
types of committees that have been
appointed. I must congratulate the
Minister on the introduction of this
novelty of research in railway mat-
ters. But I do not understand how
it is that in the Budget almost all
the money goes to the administration.
The allocation for research and trials
is only Rs. 14 lakhs, whereas that
for allowances is Rs. 11 lakhs. How
can research progress with this meagre
allocation? If you take the Budget
as a whole, the budget for research
as a whole in railways it only Is
Rs. 93 lakhs. Of this, only Rs. 14
lakhs go for this research. 1Ip this
way, research is not possible,

We have in India institutions where
proper type of research is being
conducted. If you look into the
budgets of those institutions, you will
find that staff comes iq‘ for the mini-
mum allocation; what is more, the
major portion is for research. I feel
that this is important taking into
consideration this report. One of the
things they have saig is about speedo-
meters. The report says that engine
drivers have to judge the speed. It
fs something impossible. It is com-
pletely subjective. Who is going to
judge their judgement? That is why
the speedometer exists. I am told that
the question of speedometers being
installed has been there from early
‘thirties. In the beginning, they could
not have it because of forelgn ex-
change difficulty. Now that we know
how to make them, it is because of
something else. I belleve thls ‘some-
thing else’ is perhaps want of proper



2201 Railway

research. Unless we lay stress on
research, I do not think there is any
possibility of avoiding these accidents
because the problem of accidents is
not only a problem of blaming the
staff. We have to find out what really
are the causes of accidents, That can-
not be done unless proper research
is conducted.

Now I come to another point which
is very dear to me because I come
from a place where also there are
railways. But those railways do not
belong to the Railway Minis-
try. I really cannot understand how
this can be so. Yet they are not pri-
vate railways. There can be only twa
types of railways, State-railways and
private railways. Yet there is g third
type of railways; they are railways
belonging to the port. These railways
are about 81 kms. long and are metre-
gauge. I do not think it will be rele-
vant to talk about them here because
they do not belong to the Railway
Ministry. So my request to the Rail=
way Minister would be that he should
as quickly as possible take over those
railways. Then we can say something
here about them. Otherwise, there ls
no possibility of eriticising them or
making some suggestions in regard to
them. I am told that these railways
have not been taken over because of
some difference of opinion between
two Ministries. I cannot understand
how g difference of opinion can be
allowed to continue, when the people
are suffering.

As everybody knows, the port of
Goa is one of the most important ports
of India. Its possibilities of exporting
and importing goods are quite high.
I believe it can export more than 6 or
7 million tons, and the possibilities
are in the region of 10 million tons.
So it has to be linked in a proper way
with the hinterland. If it is not so
linked, T do not see how there can be
any type of development. Therefore,
I would make this request to the
Railway Minister: please take over
the railways of Goa which belongs
now to the port of Goa; secondly,
change the metre gauge into broad
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gauge and ling it in a proper way
with the hinterland

I come now to a general point. This
is as regards general administration.
‘What I have said about research ap-
plies here also. We say that we have
to observe austerity. We say it con-
tinously. I was expecting that in the
Budget there would be some type of
austerity evident. I do not find it
For example, under administration,
the expenditure is increased by about
Rs, 1 crore. I think I am correct in
this flgure. This increase in expendi-
ture on the administrative side, when
we are thinking in terms of austerity,
is very difficult to understand.

Summing up, I would make these
suggestions. First, develop research
That is, have more money for research
and not for the administration which is
quite different. Secondly, enforce aus-
terity at all levels, Lastly, take over
the Goa railways belonging to the port
of Goa.

ot fovrre avdm  (FEEYT)
Farers wEYE, WA aurz ¥ F07 e
A et aa @ E ) qw@ X
qrm wEEl) ¥ @ o7 woa faEr
yrz i ¥ 1 faondY &= & WA
waet ¥ o foare gz faq & 99 A
IeEt grArEATeRE giezHIT g1 AT
énﬁ?wﬁ;ﬁm%wmﬁm
§ 1\ o e wdm g g fr TR
Fare 3 F1§ faww qure Ag fa #
o 7 #1¢ Farsig ayw fay &) T &
wme § ¥ awe # A & fad
o TR 9gA A1 g 17 W

Yor ¥ F@T WA Ar aAr [T F
Yoy AT W Ed favmr 7 @ Ar
fasra &7 @19, agA &1 IA(T TT FTH
e | & @) g Y 7gm wen § e
Yo HATAT F TH WrIfe FTA H S0 FH
faa §, a TG E |
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[»f frgar aroza)

A7 AW TEAA T 9T IA qAG
WA § WG F A F forg gw fadan
9% fad T @AT TIAT 97 FH A9 w=E
Tz | dfFa @ @9 9 A
g9 Fffq gyeET g6 7% FOn W g%
WY IH SO ¥ 19T AT aqgd |raATAIA
Tt g fam & HaaraT 93y a1, 99 €
T, I # T wew-fTIC gu | 9%
wEAAT FT &T E |

e g 9 & F17 T T FFAT
g1 W or A= fexft Mg g1 2w &

wrfas fawmm #, e gFar F fawre -

%, oar F fag & vt § A1 fawr
Y meqor fifgat & ¥ 19T F FEE
T 2 faare & A W A OF A F
o1 ¥ A F1 F7H {7 7 fawrr T
2 fd ¥ & Te gew F @0 A
gawT @ fraifa #73 # o afew
w1 fasa wgea @ & 1 fegema &
N @A § a7 0F qIART AT E |
qg UF g AT IAW § W FErd
WA SOt JEC F gl ARl W
WAt § | 72 T rda) #7 3w § A A=
wit W T ST & e o A
T § | Q853-%¥ &FT WY a9 §,
Iq ¥ 77 ¥ g F gaw 1 faow 08
g f& 3= feoa) &, aoft feoat & &€
afg 78\ &1 af § | @ & oAl "1
o & WE & a0 ¥ afg v # oo
g | a8 WY oF gaw a7 faew §
3¢ FUT HT AT ATHEAT gHT 98 FLEAT
19 # &t amaet fore &t fats srrgFar
g 157w & forg & T HAT v F g
AATE | 41T & Fwuw F § agT A
T WA & fEEr § 0

oy & 7g ot #B AT W@ w
wFa g f it aga € St @
H 3 oF & & AT A IAET WA
WA FTAT AR g | ot gw i
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wwz §1 wq gfezwmn @ @ 2, 4w
T TAFT INTEAET F gfeaior ¥y
red ¥ 3w & gfeewior & oY dm@
2, AW § oanerd & gfezwm & ot
d & AR wA F1 ga g sT=
F & gz Aot 2mq & AT AE
STAT FT gA Gl F1 957 &, 77 A9
T F AT W 9T g4 F ol 2w 9%
o & A I TF g o § fF 39w
g ot fagar av ad | fzwe ar faw
AT T | AN T A, TAEA 0
3%, A 72 @A § W gF A
faarer g #7 gEdt 27 ® F3X FT IFA
@ & | gafay wgr ax glawmn 3
wei § avfagt & faw, 7 7g Y @A e
w2 fead w=g & fad ), o9ewm
fray wog; a1 faa o, 99 fFadT a
fey m =T fEaer gadr gfaam @
T | T A ag wi A & fE og A fewe
e F ar 99 ¥ fod @54 & o F
qfit @ ava, 3 & fad et B 457 &
wawT # qfd & 9T | W A e
WA THT FT & Al AGA AT AT T
g oS

9 qrEed & g1 0F A AT
Frgar g 1 W1 ow swfewme muig
aaTgfad fea smar g7 997 & S
) qgl 9T T T A, afew I FY
s o |t & & fest w1 mfsar 6
g fagr amg | @ & F fear T o
Ty o & 392 of A anw W)
I #Y g O e F fysw Ay
IF | &9 ot A1 AF g% & fan
wqT FW § I g T G A q
N AT | HETEHT A AT AR FW T
ar & weae AL & ° &Y awe far
F@ 9| AU AET e & gad mieql
¥ ooy fay o @ & wwmar g e
qifyat S e O § ag g
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g St | o T T2 =29 & A s
mfeat ==rE @Y Tfgg o S\
mfsat 2o & St & 97 § W o
& Td ¥ A A1 "y a2 9 2 4
a1 A wfgr arfs @ g @
&9 W EIT = |

TS 4T ATHS ATE H A 37 gk &
wE ¥ U O € gk § | wEn ¥ fm
g ¥ B 7Y g KfET 97 wwT v Ay
wT 79g wraT € FRet 1 & &Y e
wqT TET 9% gz § ) fow @
TR OF TE ¥ gEI ;O g
99 9T §H FT AT TEQAT § | A AT
T AT AP E TA AT FETT X
Tt & fa savar q97 W0 qEAT ¥
& gf ¥ 3t a7 araews § fr o s
aFrr 9T T # 3 ww Ay anfEd

W Al & A ¥ aga ¥
AT TEet 4 wwf fFT E 0 W
eI gt an e & 1 ¥ gt
¥ wnw § At gew seqa A o Y
T ¥ 39 ¥ wreg feew a7 g
gy af &, o # & age & o &
(WF FT AQGT WA T ITET AT G
T | AT A AL A qHEAE gE W &
T AT agady g€ | A wE e #
5% § a1 3% fazawm A g fw &
AL IH IR 9T GG AT AE A
IR ATAT & IS A 954 el A F
ug wg Y g & fR & 9 g e
AR AZ AT | 7 ATE FT I gHEAR
® O & fow ag waww § f& o
¥ Wi & 37 qv A @ ad
wifF foam Y 9¢ A § 99§
¥ geeA™ gt & | fow sl 9%
whetere 7@ & agt wiew gead gl
€ | T9 & wamar S ofr o rd g
1 & foe wY 3o wareg w7 gwar §
g T F9E afafa ¥ o foe
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Digcussion
oY ¥ AR 9IS ¥ @ IW €T A
e w7 famn &, Atww = w1
XX G A AL AT | AT TF AT
39 # Faifag 7 &3 99 ¥ K¢ a9
gt & 1 gfz W 3w % Fwifaa w3
o A AN g awe ¥ ogerE
QT & F w &Y oy gwAT &0

oF Wrer & &Y TEAT AR !
™ oAd wy ST wredt o 9 fa
famr fewe & awe $@ gu owsT ™
& | wrerT gEeY A @ 7 faar fE
T WATHD gaFaT a7, g8 &gw
¥t fF 72 faar fege o=@ a9 97 @)
I | AfFT 78 T WA F TG
& w1 wE & 1 wgt aF X g g
T3 AT T Y O & fay TR
i w7 &, Afwa wifoa £33 F
Az 47 faar fewe ==+ & amT
Y AE & | A AT g Ay § I A
aTETE ey W@ & AfeT AT A0 0w
& 1 &, IT Y F1EE FEY ST WA
T ¥ fofr a9 qgahT wTawE & | 9T
ATHIG SXET GEUNT §¢ WY qAar ¥
FoE T A% & (a9 wwe &1 fw
Afaw graa 1, gaand fe qrosrd ot
wredt faar fawe arér & d3ar & &
TE 9 & W g §, AW &) giA
TgETY AT §, AY §H & ;g & X
FTYAT | AT FH AR FT ATAELT TH
g H e e o ar oo "Ww
fo a8 AOAT IENT &, AT WATT ©
w7 gg THEq 19§ T g w4
i gg wege wuor fw faar fose
F rdy § A 42, MW s ot Ay &
T dia § o &9 7T uwt #
Fax o &, " md Fz & A g,
Mgsw AL I T W TR
waT % gaa & fagen fegr amm e 2
m Eds W W kg ad A
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[ fagammg aredal]
oY ar7, @Y @ ¥ W f agy @y
gHET g ) awdr &

% oF 7 Fefor & aX & sgv
Wﬁl‘“ﬁ*ﬁ'ﬂ,oooﬁmi
Hefor 3 3 & 79 ¥ & Wi 2w gt
g fomim a0% & W wifz &
S+ g § WX € miegt 7 I v
Sa9 @ | ¥« Wigdl A gt wgr fw
Al I AT A 9 WiE aga a0
A TG AE & fF @ agaaw
tafFrIusT IO & g 7 U faw
T8 @ 78 & 5 wefor  fawin
¥ ¥ a2 F< f7ar 9 o 3FE &
9 ¥ 2 fzar o | forg A7 ¥ 3%
AT GT W 2q § I ag ¥ T oA
g 37 & 1 o (o srerd Y g %
e F faa & &Y Iwa ¢ |
# gwman g 5 oY e & fagew g
IA FT TF FAST q47 & g A 7
FRAATL. Ao FT FT F@ G
forg & fav Wy wifg &1 F9 3F
¥ AW

& & g fom sorg & v
waig Wi & g fratEq &7,
T F AR H §g wg @A g |
faferdt & & #7 9@7s aF @I ¥
foaet & s F9 fagre o ST R &
w2 § S & Y g 9 § 1 g
¥ g9 919 aga ¥ oF am § fomm
FAr ot adt argT A aF A g &
X9 q99 FEr qrg" 71 forw agf s
FI(F €8 § F9g aga a1 F14w, AfwT
w1 fad[St & Fa@7% 9% e qEA
&4 FT%T F< &1 A1 a1 gI7, i,
Mgy, a=f), aizr aifz S faa §
q agr F WA Tl S A F AgA
wgfaaa ) 97 | W A R @
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ot A B 1 Y@ W waeg WX

FATR A AT gL awa N g STy )
graifs & sy § fF ag @ Agi g
€ @ w1 fre #w fec ot &
iz g 5w o far fear s
w7 fagqs & ¥ 19 &1 frarey g
wif% g 5T wY e 23 7 ayal
WTIAT I WYT FA 3G 99 2 IT B
gg ayid & qran fra sl Q)
37 §1 FF IaW A fae sy

& gz e g frowrr W AR
QT FL TGP TH A ITY FZFAF
BT ®I AYAEAT R | AFET QU |qrw
gy 2 % 9w &1 ad S Frar 2
Wy faqm & garr 39 OF T,
39 1z fAggn fey svy 91 v @A
2 fF F0F0 w741 F1 397 I AT ER
I9 T AT AT TZT VAT ZAFATR )
ar# 1 faay fewz arar &< ara A
2 3T FI T AT | W4T 7 feFz 77X
T T1 IT F FUSH G741 F7 ArTZAT 3Y
TFA /T A AT F Y FUZ 5747 B
MIFFEAFI T AIZ AN ITR
FGT AT WOIZAT g1 AT

A1 FYTET A3 2, A2 T AT
FAMIFATMAIG IFIIMEITH
| A1 v fagrd o owrragr w
Ty ar1 & A1 5 gy 31 2 Wi Wt
AT AFA AGT B, TgT TC AT WOAN
731 & Foe & B 2 % oF fged %1 7
feea & faemd #YC 133 % 5f5arg 3,
WIMA ALY
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& gz «ft s g g 5 oW
w1ty &, g97 §, g% Fv & feqfy
PRGN WA
Gay TA FT AGEEAT § | WTT WA
F3 wiws ve7 fva g fow #&
QU & @89 £% ' %o ¥
FTT | &% T o F7 731 M1 & |
T TE & TF O {8 KT =7 § )
Tafaa w7 wifaw F< 5 wor foam
AR FTIN W LI AN

wr fafadt & a@7s av 37 37
Jadr g foar & art 7 faodt o= &
faa s ad § 198 5 aF ¥
AT{F T & AR A f AwTS
1 qHIFT MET FZT AT R 1 OAA §A
WETT T2 AT AT & AT 99 F 2 g
FAMZH AT AZTAAMEA 2 T @S
¥ feedr & foa qaaws &) agf oo
9 § | zafad g7 79 3T F agW A
T3 a9 %7 fear g fam & f& e
9z @7 g1 A1 AT gAY 9T AQATH GA
Fq AR Fw ogrRar ¥ faedr 9gw
TF |

FAMFAFTARKAIT FawE
¢ 39 & ANET FIATE |

Shri N. R, Laskar (Karimganj): Sir,
I extend my whole hearted support to
the Railway Budget. The Railway
Minister deserves special congratula-
tions for presenting this Budget. In
the wake of the national emergency
when the nation was fully prepared to
bear extra burdens, it is a matter of
great relief that no extra burdens were
imposed by the railway on the travel-
ling public, Not only hag our railways
done well. They had also fulfilled the
targets and have borne the stresses and
strains during the emergency. For
that the Railway Minister deserves spe-
cia] congratulations, I alsp take this
opportunity to thank the railway em-
ployees serving in that part of our
great country from which I am privi-
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leged to come is the State of Assam,
for the splendid and commendable job
that they did during the time of the
national crisis. I do not know what
would have happened to us all but for
their zeal and devotion to duty during
those days. Due mainly to the efforts
of these employees, the price line of
food stuffs in Assam was maintained
That is why I offer my thanks to them.

The Chinese aggression is a blessing
in disguise in many respects. One of
them is that it brings to the forefront
the miserable state of communications
in Assam with the rest of India. It
had been neglected always. The move-
ment of troops and war materials
greatly suffered due to this drawback.
We thought that there would be some
mention about this in this year's Bud-
get, The people of that part are very
much sad and disappointed that it had
not been mentioned here in the Budget.
When the hon. Railway Minister rep-
lies to the debate, I hope he should
mention about the railway system
there, Even during the normal times
also, the only link, the Assam Rail
Link is unable to bear all the inward
and outward movement of goods from
Assam. We have to depend mainly on
the river transport for our trade with
rest of India, 85 per cent of our goods
still depend on waterways which pas-
ses through Pakistan waters. If this
is the state of affairs after fifteen years
of Independence, it is rather a sorry
state of affairs. We have been facing
this dificulty, The Government of
Assam have also submitted a memoran-
dum in this regard. It came in the
press also that the Government pro-
poses to construct a broadgauge line
from Siligurl to Assam. I am sorry
that it was not mentioned in the rail-
way Budget. Long ago the Gokale
committee was appointed to go into
the inland water transport system of
our country. That Committee also
greatly emphasised that the transport
system of Assam should be developed
All that has been put in cold storage.

The need for expansion of transport
facilities from and to Assam with the
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[Shri N. R. Laskar]
rest of India is urgent not only be-
cause of the present emergency but
for promoting and developing the eco=
nomy of that part of the country also.
‘With Partition the economic life of my
district i.e. the district of Cachar was
very much hit. Through East Pakistan
we could reach Calcutta within 24
hours. I think it requires now more
than 48 hours to reach Calcutta. Due
to the paucity of transport in Assam,
the prices of goods in Assam are
more than in other places and in my
district it is even higher than what
is in other parts of Assam. Goods
reach those places after a long time.
Perishable goods do not at all reach.
1 think sufficient attention should be
given to these areas for developing
the communications system so that
the people there can get the neces-
gary facilities. The people of that
area are bearing these difficulties ever
since the partition, but am sorry to
say that nothing has been done so
far. c1aly

Another thing is the late running of
trains. | The previous hon. Members
spoke about it and I wil] speak now
about the slow movement or running
of trains in my area particularly.
It takes more than three hours to
cover a distance of 30 miles from
Silchar to Karimganj. It should not
normally take more than two hours;
the State transports take only two
hours or even less. Again the rail-
ways take 10} hours to cover a dis-
tance of 100 miles between Badar-
pur and Lumding; it should not
take more than 74 hours. In 1946 or
so, I am told, only 7} hours were
taken to cover this distance and I do
not know why it should take 10}
hours now. Then again, Sir, in this
section, there are about 36 tunnels.
Our Deputy Minister Mr, Shahnawaz
Khan who was there might have ex-
perienced that when the engine gets
into the tunnels one gets suffocated.
The steam locomotive should be re-
placed by a diese] locomotive in that
section, so that the travelling passen-
gers may not get suffocated. It iz my
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own experience. While travelling in
first class, one may close the windows
and avoid this to a certain extent; in
the second class and third class com-
partments iti s very difficult and one
gets suffocated always.

There are some lines still owned
by foreign companies. For instance
the Katakal Lalabazar line is main-
tained by a foreign company. This
should be taken over immediately
because those companies do not take
much care and the trains move Hke
the bullock cart at less than eight
miles per hour. It takes more than
three hours for a distance of 24
miles, A janta train should be intro-
duced inmediately and it should
start either from Silchar or Dibru-
garh up to Lucknow or Barauni to
cater to the needs of the travelling
public in that area in the North East-
ern Border area. Now-a-days there
s only one Assam Mail and one does
not get a seat as it is so owvercrowded.
Even first class tickets cannot be
booked in advance. For the benefit of
the people going from Tripura, Mani-
pur, Lushai hills, Cachar district and
North Cachar there should have been
a direct train starting from Silchar
going either to Barauni or Lucknow.
These are some local grievances and
I hope the Railway Minister will look
into them and try to remedy them.

Lastly, 1 beg to say that the trans-
port arrangements in the north-eastern
area of our country is such a vital
matter that it should be integrated
with the programme of national
defence. So immediate steps should
be taken in that regard so that com-
munication system in that part of the
country may become well-developed.

oft wmaa fey fegmedt (7o) -
ITT AEIEE, H4 BT e,
ST, TEAT W ogEhr ¥ fAv a3
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ETAYOr 3 | ST AT A T FIET
qEEAAT T qAF & IT w1 F ggIrAr
AT ATEAT | FAW WIAT A AT =T
I F A AH A qg A1 g B
THR FAUF I FRTAAqra &
&0 T AAT ST FT aqrn TIeav § v
feedft Y@@ = 7 Tgaw AT
fo.Yo YT ZA IAGI 2 | TA F AL
AGATT ¢ ¢y 97 FH94T § | wiare
1 G FT 97T A Mt A9 F g
Jdr & | wrfEe g8/ & F Fr @ 7
Fr=mIE a3 # afawrfal @ fae
g0 & AT T 7O AT a9 F fan
3 & afuafal Y omr 273 & ar
w3 F wfewdl 37 8 39 919 I
g a2 @ yTaw & 9, AfET § 1
G¥2 fF Qo 4o I WMT TAFIT
¢. ¢y & dra ¥ Trgaw Ft faodt A
TATEY AET AT & | ZAN FIF A7 AT
2 o gradie arei 71T AT wiawfat
F 419 98T $3 7 TF M § WY
@ F1 9 gHET ATfRY |

ZH g% ¥ UF A9 £ F fay
forat w7 T At 9o a0 3gAT TUfEn
at ™3 giywfi & g9 foar &
Sfe 7gr a7 TR AIF T E gAY
agl 3gTA F1 IE TEI ¥ | Tg ©AA
2 aige | A1 OYETA T@EEE W
Tgere F1 & ady wiqEr w2a AP
faerz{r ar=i #T T@T WAT JET qgT
wftrs ¢ 1| 71w g g & 6 A1 e
ary g, @F #T Wgaz a9 FeatTar §
q g A%g FT AT SN E ) ¥
doTE ¥ q@FT AT Agaw LA
97 sgedr & Ifr Az migen ¥ AT
ST =IfgT |

THY 3 & & o WA w1 g Ugaw
F1 AT oF wh ¥ faardr @ wfeer
| I FT LIAT T HA §, WA
gt 3 ot fe A & W §W
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st ga% faw g gy A% ardy JmA
# Ageaqy €41 #, ser & fv fanfeae
gifar fog w1 39k agr 9@ ¥
TR e &1 qfewT Awr ¥ q@ ¥
fear | agr *1€ =T wgT AW 0
# qrea g fr Ugaw 7 sowe famE
Ft faar femr o 1 W@ & SE0
F ouEr ar &1 waw  fEar
@ WR wEr wew @ awi o #
forg afem & &), Tgr 919 ¥ 1€ @
WMEA T g A Fgr % SfAw g 7
garEl dte 9o qTEd, ¥9Y 997
TS a9 F 9w o wyife oA
F faq ammm 3 wqfea s
8 & W O e sEewr ¥
e ¥ FY agid ENr J9m
A ¥ A @ 9w § T i
gifedy  am ot YR gt AR
T g ST )

wa dg # @ s dfodr
¥ foedl &3 FT WX qaarar
g | AN eI 1A 9T 99 @Y
g g 991 FE ARATE W
Ffr weAa™ @i dggl § A &
qegarg & @ ¥ aw v w9
AYaF g4 1§ UF Qo WETAW
mte aekfemr & wHETO
fagin f& q& aqem  f fosit
Fam 7 Rmafee @ Y
fPr s 2 et o #F
fag @ ag Tmdy HE3 Ay
i fr agran fese framm o,
grt fese 230 s ¥ @ 79
qe Sw swwrq ¥ g fear o e
qrar Y €A ggy §9g WER &1
fege 3 & a1 gw facwee fowe &
H3X TEHA FER R | TAAHE |
feqr & ag 9= 2 O €aF
@y Few fwer gwa w1 fer
o1 ¢ W 9g T T "R ga<dn
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[T s fag famr=t)
178 9 SEA R T Tawg ¥
o e 54 7PEy 9@ A W A
¥ gAFamgd FT R §

twd Axem d goEAt (s
XAt ): W9 IW FHATE &
s 3 ag qf awdfter a9 2 av
fex o 7@ faw &t g )

Tg AN FE I AW JF FA
W ArEr 9T I ARA F fag e
% g%+ fmag &3 § Ofw

I wET TR A

i o feme afer wfedw
o am Fhfad @t ool o
® FIC MET  FEEAY mWE O SA
FJ|R W A wefmat ¥ fowe
& ¥z wgrar Qar ¥ femr wmar @
a1 ag #g faur amar @ 5 &darawmd
ow qEf §AR IRrfese ¥ oa¥
g @ s & S @
§ff 7 wg AP 2fF qF ard
g feral damd@ 2@, T@ AKX
q, 9 ¥ A 23X & @1 gAARE
¥y afeT FE @F AR mw AN
firr 2T 1 @ A AT ER
w1 W faeht S FFT D
WA o R A T AT
R Wiw e @ faar gafew
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ot % 77 ag 9ae farmn g s
@t wre gfen @ @ dew awr
a% | war g fE ed ¥ oo mg
o AR "AedY g1 & 9eEr
AT WA &HETE; @7 2
g W #HEry fwaere @mt
W oF sg o7 fawy @ W/
A Aw AR & 3w draEwn
wFar § 5 fom a ¥ op fwrmm
FHAT T ET WETETX FG ArEy
¥ gifr @& srer Grear fogr o
93 g Ag I 789 §E FE A
FJEFFI 97 T@EHA A4 Frdaw
g & uw foms for &9 soemm
f& g1 FoE wew I far o€

F fegr o f5 aad amA wWeETC

3

el A IAA A TAAT AT, A
| T AT T & Agl AT
W Wa  Fu=it@l & 6Er-
@ % fay dac § afew
fau 9% SEww  faemr

i

324

arfee |

weerare feam ggi feedt
VYA 9 99T & T § OF A
qa9Ts  fF e agl age ST &3
@Y & WA & WEr wrer st
gt §8T ag g & fe Wik oF
®rT F e &1 fFar 9F o avag
qoat 31 & froow e A A
Tz UF Fra AEa FEEar @At
g STET B 31w AT § W A"
Q, o 59 age Fw@m g ofew
& faury sw@ fady wa & o fowmoar
& o Ar g T Tar g AN
¥ AFT IO AT /A FT AT WAV
fragt T gvE a1 A A WY
w1 g aer A 2 e
3w e qfan mF T ww )
s s g amEr A
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TR wifey o gur g wfew
;T gl TETEE T AT F@T of)
it Ffrr ogy gy & arfl
& g 9O A f& Jgaw @rgT o
@ ¥ A A AT o @) g W
fFa< gd wrar sifgw | st ee &
Y TG AT TR §E), T AR
¥ A3 43 Tl g3y w3
wqr erEw g faar ot s fan

oF qad qAF weera fewe
7 FaRH famamar g AT Ay
fw faeelt & s @aa F71 fewe
fear mar WYT FEFAT FAFT fHR
afeg feedl wrmar | g28 5 &1
fexre famr, a7 &1 fege o, w22
g It FaFw F71fese 97 ag feae
q femrmrafeT ag =g fael)
T A1 Fgr IEsr w0 faar
&A1 A weera1T 7ef faed @uT
FHIT N TEY  WAHT @ AN
T EFArE ?

Iwr ot fF wfegr 1 =
Y g A WEAT F W FO AT
§ sram gfvw faam ¥ faem
PIFE famr fr weme &
Oy § feufrg feargrar g o=
@ AW ¥ g fe siferr =@
goar gfaw & w3z AtsT @ fe
AT | o= ) FrEagrar w9 &
g v gFq &7

ot gAY Wt AAAY awE )

wy AT aF agigm RE &
wgar § 5 7 agHey @ |
T AR a7 w9 pEfaa s d
afs 7 ot Aaiw qgaw FOf
w et frgg ¥er{gnsa g o
Tt
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ot wy fag fegrit : A
g ¥ I gwr =R fafwe T aee
#t fam w7 famm gom &1 9w
M oo wwe w 2 gE F
# g% yregz) w3Yer grew H fuey
# gafer sof) aF ag v ) ==
W TF W wfaFsr) F1 A%
T FARETT qT WAT| GF AG
TRET A qg FMEETA I
W M ? qg g1 WArse {raar |
fafsete aiw arel &Y Fgramar &
f& ot W IEd) TEFIETE FQ
g 78 & fF s Sl A

. XERY wge g1 Ea< g I g fFew

FUT AW H@G AT FANT g€ grav
tfFag aw w@ 199 TW® F
g 1

g warar T feet =R
R77 FIT I T ;W F AW
FHma  fewe &Y ¥ I AIHAT
grard | WA F framar daw
¥ foema @ g9 AT 3w
gz fl gwamy g v ag ww=rd
R Fawrh udy faed) # 43 gu
g wafs 9t 79 WA g} & I
FXFHTERT AN B (e Srar g
Tiqra wAard @gl faeefl  #ad
BT & | WX F1 ATH FTH FET
war & W w7 Ag AWK @R
FHarq o i & arees)
wrf grard A g M fawre
g% feaddza Al & ITH!
X &% fagr amar &

14 hra,

 wod @Ry gE @ X
wd §1 g A A W ww
dwa WT @ AT FEA
§ %9 gF qWRE w9y SRArg
feqt safig ™A ALw 9FIT ¥
Gt g, ¥ R FWEE ¥ fag
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[ s fag fegmeit)
fau A7 wtw 3q TTATE BIE WA
adt #1 o7 &Y 3g foedd) wT9 F we-
AT FT OALGIE FT @ I |

3z forwardi & Sar g AT Saw
gm o §7 AT gt #1) fer
FTfaar g f& 3@ gwrT F1 e g
arfer | Fa A%wT 73 o
NIGH ¢, I3 I ARH( T AT IAT
fasrs wfema &1 # T3y ad
FEAT TEATE | AKAZH HWEFH &l
STFET @, 9 FH AW FT R, EW

aFqE FT A1 (T § AR EH

a7g &1 a7 w1 g f& wwH qar )
gl wa gfF w@ #w diw w
A g, FE & AS dI= g
oF e foer f& st sl
@ & faqm . L faras @ )@
ST AT AT A g AT FE "aA%
) fer w9 g 5 & fy=ar
qrgaTg | § FErfe  wowr w@wm
21 & mowrt A I SAEEAT |
#Y 7z W werfs F a9 =
fafrezt #12 & & AT 39 A% Hax
F1 ag fasaar § A 2@ f& «m
T &1 HY FAA FAWT F1 A FT
Q2 =ES N HmET FT&E
! g 4 9 wellg Jf A
azd g fe s amT aF ag weh )
@ g1 Ew AN WA F A A
g1 TWMY WA FFIT AT
A T FIX FTWIR TE AFT
Vg AT 1 7T I9F T[T A
wie asE @ v w0
TN g 2 fF 9w FE A @
) o) g TEE) T AgY ) AT
W gET I 99aT @IAares
9 AT IS &ET ZA /YT JHFT
qrar won wrok fag qfere g
aTeTT | gw AgY argd & e e e

MARCH 5, 1963

Budget—General 2220
Discussion

arkrad =9, fad) faer« fagfa
we | wfFA ag e gfE At we
siarr g, fos faes frad
2 wAx fase g@mm fagrsmo
feed)l =oaar o faR wm a3
fQd, AOFr qar sem fE wE #)
W W E ™ F7F &7 4| Tt
g M gAwr qar A wwar 0
IFT F9F WA F ¥ T FE
qar g g & wwram a9 fEuz
w1 faar arar @) A wier aga
w&T g, AT THAT- WYX OF H9H
dar g1 SOy | g WedwT asT 99w
qEFAT g, AT FT wEEHT g
T §HE WET 3§ dE §1 WETHT
M arerm &1 fagarg g® 97 ¥
35 omim | oW feafa @ WX
A o STfed

W ATEAT &1 "wrANIg wEet
fosfemr &1 w1 gg o ) ag
gawdl Grar qn gac J1IeeeE

F gya g, Iawr "wiusfas oW

FETYE FTIT, wq] ¥ AT wfgs
AT g€ &7 I FF owey A
ANfrgea fom ar & qwaw @
Tgd € g € fd W ¥ g
1 @ afs o I avE oW
g 9@ 9wl gra sfas ww}
foar 31 @& W€ dwE f& s
Taw wrgA gl w7 fear emar oA
FFT | QIATITT FT WA GG ST |
9 WIT HITHT BT ATAT S7iEd |

fogen rm:a:}qu’m # ot
RNfF g & a5 O @ R
o gu¥ fog & o aga gae
qar g, ¥ wrowr @@ smard g
N FHAC g, o % fag s ¢m
e Ugas ¥ T foeef) aw a1
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ag ar wraw weg fear afws
¥ q7a 7L foeelt @ ag A o B
AT W frmmrs smar
98AT §, TUL YT FTHAT IIAT |
%9 AW ¥ ITFT @9 @R grT g
AT 93 TFIT IgEd IAF! H9Iq
g1 war g1 99T ¥ ga 4% faeh
IF WA &1 qISTH T faar v
afF7 gos @ amm A foedll &4
IYT I FTYad 9% foq & faar
o wifgd | fael  ®o9 & oW
a9, 99 §, R g9 a9 gEaw
qrdg AT @ N owifs § anfog
W oEEY 3 9 me AR 9w
9 I qaFE T A L T AFA
g M fET wra e € FF =l s
13 AT FFA T gl g A
T # awe ¥am mfaes,
Ugas, fad ganfes ) aw @
1 0gas ¥EE Fay #F @w
A & Fgmm Sgar g v O @@
T Fag Fr qEAT M @ g
=Y AW F1 F9ET FW@E fR oTw
FAE T AT | ATANT G HIT AN
P T® FW § WX 9T @A
qEd E, ITHT A WERT @A
FET Afgd | ITHRI W4T @A W)
giaar g wrfgd )

N wEraT # W ara guE
AamA Tl g A HIOE SrAEy &
fre & ) & fear oF sl
F1 STAgqH FT A Ag o g A
zafag =t form & i sw3 Fozwmfa
A 9| g gAEEQ Ffed, q@
arg a1 o gredr 98 WeETRRE
TR, gwx faas # fefafeml
uga A faar o, @@ wwETeR
IR AT w1fed | WA Wi qF
wrearEa fear @Y s 2@ v feed
2056 (Ai) LSD—.
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F A]T Ba9 ¥ FIT g &9
WAl 92 s @& WG qg a1
54 w1 ¢ afgw gy ww g,
feasr<i 8, gu¥% 2@ 1 waw 2, oY
W FHAT ¢, I war g oan
A ARfRAT w1 v A faam 2wk
T frgr gz o |

&Y ZATW (FT7eT) : IqTe WErET,
& wro#r wrard g fF oo qw T
feeam & wmr &3 &1 Ay o 20
[ WA S S 9T aee @ ogew
# o fF }, 9ue) 3@ A% oer A

. OF UTT T I AY 3 | FHET FI0T Tg

 fr X T ¥ ag A g ¥
9t fF Q4% 5] 9K 39 9T & g5g
# orgt gk A ¥ 3fg g1 agt qvd
ferat & ot 3fg §), 9@ g T
¥ St 9 EFE 6T A1 98, 77 aray
fraat ® ot AW 97 | ol aw deew
TG FT qTeT® & dg GIAT F1 A9 ¢ F
B9 QT T HAY S A Fret Frer 91 fieer-
Tf ¥ e Ag) #1 2-guw fodr oW
I Wit T ¥ T faaw o @
2 o & oY sud e v arean
g o 7 a9 M 9w g fe
TRA a1 a9 g fFar § fom & g3
ARATAE N IAG T @ 21

g ot AT UF g=F 9OEHE
¢ & ol oawEt arf 9gi o) fa
o feem &1 #1E feamdz o 7
wra faar X qeee Zfer ad =t @
qeET @7 | TR q9 g I
¥ gg gEmn F0 & A dv frwer
i imgr i g aw I A
aga wfwar § for 1 g3 wom At
£ &% wean g fF TS & ag A ag
w2, Srewew & g ¥ gT sgvav
& fifar &, A6 W1 9 61T ey
o gt §f A gE @ ¢ wifaw
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[ 3w =)
qgt &) a3 &7 W §, I qgh Y T
Uy § HI I A9 F A ¥ g9 AeH-
ftear #Y a7% ag @ 2 Afew @
q ¥ qrEE 9 A T AC T FT A=
AT AT §, IHET W A 0 foaw
FTAT FTEATE | g & gRfaw FTAT I18aT
g f =t gréy mfear & 97 & sw AR
9 3T AT AT GGT SART F ATAT AL
WY TFAT g, FIE OHA & A A A
¥ ot ufirw 9% 933 o s ) g9
W@ ¥ oF o o1 wr@ir w1
JAFT AT TEL &, Ig FTR! S1=1 9C Y

3T | FW A ag & R e 0T

Ht IFI TN AT &, I TG AT
g a1 1

o # eeaER ¥ og4g ¥ o9
| 9 FTAT G | TR TG HAF
& ol gae w9 g 9@ ww T &
& o1 S IW I AT A PR
§ va%r a7 faomr =wEar g o T
at feaga § 97 # o ad aw @
ql | aff mfer o geey 1 N
& 3w 7 w0 g 5 Figaea ow e
¥ A § A"l ®RTI OWTOR
wF FT 98 31 2 famn W owWa
IAR AW A FL R & 1 7" faew
F WMAT & 77 foeq & faay Tox
g 3T W 9T FTAT ¥ q® F7
q a1 faaar s SIET 5 ersIraEr
¥ afr asgaa s fay qgr saver
oY Wr¥F WY NF FT 37 § AT A
qt 74 @ T &, 3T F If@ ¥ fan
¥ ag A% 1 38 ¥ 9 wvvw 7 wifEad
AEI A= g I 37§
faaTs WU WY IFT 9T QFGT 97
qe £, N A I A AW A A
t fF oo wifewd & faams g7de)-
TU9 99 ¥ TE S & fow aw
3 ferae g ar g & ar fag a5
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3 e § qaq & | a7 w9 FEw §
f& w3 ar og mfseT (e g mr
g AT 3w & fame #¢ owaT Ag
gl aFat & | & wy w77 TgaT §
e gF eI &7 grEY & qqr
F 17§ gadeany §1 gy
2, o FE a7 g & wferwaw
fFwl 17 & wowr age AT 6
A9 I 9T FHEAETE 8 I | qg 3F
T & wraE gt W feTaw wfeE
T & 2T 37 qww gw7 97 w@ar
@A & | IEF DT F wwt A
SIEUEAREC I O i GO
T &, ag wifeaT & Peme R &
TET FI WY &Y O FT F4) AR
arfe @1 W7 gEeA e IHE faae
TEAT AT |

T A & A AT ZT AR
A TEAT WIAT § AT § ATHIA W}
A AQAST & IAF| TVE WO AGA
FH LA ATAT § | 3 qIA qr A
T AH ¥ TS A £ TR A I
TF WIGET 0 waiaa fgam & o
fegeara & s o9 & 3T ¥ A
A F ANS ATFA wed) g AT
IT HT AT ATIAT F| T@T agA
A8 1 a7 3foTgd wo €
AT F1 FwE g B QAAT § AR
& dwew g1 ar w9 g1 ar 3fwa g
Shri  Narendra Singh Mahids

(Anand): I quite agree with you
there., There are not even alarm
chains in the trains.

ot e & oo F7 71 97
qE AT A& GIAFRE H T 3 9@
g | srmoa feidievy fzar & sed
qar sear § fe £ fEaflzter 3%, Jov
g 3ud & A0 F1 fFeflader ¥es
¥ 1 AfeT g9 vies faefizT 9T
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AT T § IAFY AT97 72w ) A
AT ER QAR ITFT F
faq wEf faadf | = ) greT g
2 & X Tw FEF § A IEF A
gw foqgT # om; gim 1 w9 fael o
A ¥ a1 fm) of) ot & 2| #ifwg
) grEd & | A AEmfer § 9N
FRTALHET O & | 1T A GTHEA
frar & 9u% gmies q39w § grawoy
qFmEifca 3L 9We  §, HIETA
¥ 9y 9792 § 9T A0AT ¥ ¥ 97de
qEmEIET FETTT § | Ia*) ) W
FAAT I & | B F1 AGIAT AE AT
f& 700w g o/t mfeat a=h & 7
ZTATA ¥ & g A & "W FrgEr
A FATET " E | TF ATE AT |9 U
fagrma s & f& s 87w 2
wafan mizai w=d) 772 7E) 9 Tl
9T FE % AANAAFAA FT ACAF
agi g prea @ f Srosr 1 @
2 IuF g AT AT § T IWA AV
) graa # § 1 gafaw &3 7 fw
I FT arar wreH g fATEn o34
TATH HTT a7 T8 17 T80 & |

#3 gz of; st o qr f& G079
¥ @ vaF qarfead W19 FE A
Ff 59 FUCT | WT A TF FAAF
«qT # A fF g 1es: # far mar
qr FE 41

“No regular survey on the gene-
ral question of retention of gov-
ernment-owned narrow Bauge
lineg as narrow gauge or their
conversion into wider gauge or
their abolition was made, but
rough financial appreciation of
each of these lines was made
recently. The matter is under
consideration of the Board and no
decision has yet been taken”

D & Wy ¥ qgAT Sgar g v feaw
W& ¥ IW ¥ 9ATAC g1 T § WK
Faam waT sraw g s fa ¥ wrw
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wudwdz 5T s ®Ya w A A
® qreAT § qE\T FT 8, Az
q qad\T &0 § oA IERr AT
# At g 1§ 9a S ¥ qawa 4@
f W ug wgd § f& Adniw
w1 faeww w3r fawr w@w 1 Oy
% & f& AT W1 g ===
¢ AT 7 o AT qErEt # ) o
q71A § A0 9w & 99 F1 A9
TS F qad\T £ F a1 ¥5aC {0,
AfFT oot 9% qerEl &1 andw @ A
A Oy AW FY AT AN § q2F AT
FAT F1 Fgax I | F gwmar

. § & o2 § sigwre e g awdl

R afa areas svwara 77 g1 w34 |
afea wat w9 gz dwAr w7 3w
TgTsl # FOS faewa a2 i ¢
a1 ST FaTE &1 AT WS TerEd
AR H g ag W "H g A )
gafag & gt &7a1 g fF s G
oex gY AT wifgg | e A &
T 9T g Haar g1 AT wiiEw fF s
AT & & § 991 qreay § aadie
FT & qUr @ YT HAC FTAT A
faeamr F71 3, WYT F&F A% qeTEl ®)
[ E ITHI A9 AT H qqL|T
q § a1 T | A AT F q@T
@ A § g wfg A7 A AR
g A IAF| @=a TEaL TR |
Ay @1t fegeara ¥ q@ &7 AAS
|/rgAt #7 2@r | fow oF FEE @
wraar-famen, ot oF w9 fegeaa
F1 FFza g1, TEF M I F1 IE AV
sarer Faswg &) wE 1 awf & o
) Aix &, fegd ¥ &= & DI A
Aifex of) ae § Afwa 1T oy I
7 & forrdi A0 sgA § @t IEE
grea fagrga fagen & 1 gafar &
YUFT BT W aTh WEfd T
wigar § f& Y Fed F IET
T |
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wraa ot foqte € § swd ag qar wft
qaar & a3 A9 ¥ fag gfow
1T & Fw & A1 A} | AW F 6]
T AQqT Ael Afea 7 =@, fod
ST AR AW F Fwmie
FAT & | AAAT F AT qEI F AR
% | g8 a5q wIfeE gagaw #) foasq
* T9g ¥ AT Fad & {7 399 fau
WOF 99 G&T AGT & | g7 AQAA F
dEfesn # g agd o
gafqn & w0 G9F FET @A
f& 33 =17 a8t 9T s T F WA TR
&F §99 97 E § I aIE 919 99

ATTRS F EATHY qOT FT FE A

FE 53T $3 |

9t THTEE Bl § SAET TSR
| 3T A1fgw | 9 wHE A Y
7 faeg faeren & fe g samer &=
g% @ fordard WE a= & 0
T I G ST AAFT FH FHT & A
AR A & A ¥ o oF
7 wFiEe A AT § AT ag oFE
eu & faass a5drs gar & 1 gad g
9T 34 Tt #Y fosiardt g 39T 3a%
« sraTfa wamd Y wfgy anf € faew
PR SR g TN I AT L
qTAY I F7 FoAaan wrese ¢ 9ER
fgam@ & WY I9 B FTEFE FAT
qTEA § WL 39 FT TS fAwrey § |
aifgu | ggi &1 I FTFATT g | W
W19 g TS fawran & gardy aned
o i €1 & T I 2@ g KA
W1 T ATAT AT aga JUTRT AL B,
@ T ¥ W Y age g wwdr &,
STOE FTUAI FY AGeAT & wwHAT §
AfET AT FT LAY qFeAT AET FET
gafae & |19 ¥ 9 FAT Mg §
oY FEaTE € ¥ Farg forsdrare gf Iy
T8 ¥ w g & Mg |
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TF O AT AT ATE F T
W fedmr SEar g 9w w3
¥ & o frerd faerem @ fF o o
W TTRT 3 § IER A A ao0g
¥ qB HOF FHATS [HEAT AEH
TR F<H SIET FATE FH FI JTC
I § afwa Fw< Ay gEw )
et | 59 fau & wgan g f sa @
TG 99 dFIT FY & w0 fagr oo
foas o7y &1 & T &9

7 W T wd Gy W
¥ 33 9T | OF AT A 72 @ fF oY
&g FY W g ag A agdt §
qifeamie & g% fag W3 sSReeaT
B H FT & 9T IFH AA9AE AR
WX faaetsr §iar 8, mifedi & amge
o § T 3, G Ay g, W
ATAT A g A @ 1 & wwwar g fw
W HE TG FHATEY T g9 7 &Y
aY ag &T9 TEF &1 a@ar |

AFrRT AN F IR A & D I
T FTATATEATE | qgT TLHAT H79-
fer aga s @ AfFw o= o F
W TR ¥ forat & a1 gae faam €AY
warq ag 2 faar smar @ fF gt s
wrafer @ & 1 & Qo 2@ § e
A # #57 & o og @Y e,
AT @ FY TN AT § W Fgr T
g s w1 € faan omar § ) amw
¥ wiw waa g E § O 2w At
qrar AfEw wa A F agt arr g oA
g T @war g

wF WX T & w3 % & Fwgw
det @u ¥ agT ¥ fAaw IQAw
gfwr 7t frar | & wrgan g fo ag ol
T wfge | ofr & F T W W
e &1 o fFgameade §m, & Qg
g e xad Y wfmarft g o =@
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Tresw 3 forsr ad | 08T g1 & qafws
F wurrr Agfeaa 2 awdy &

% il o A7 A6
T & TIRATT 131 ¢ W T BrEAT
2 =gr o7 zfua o Y grer A€ &
HfereT ¥ grez va@d & fag &3 forr @m0
@ gfed 7 faar mav fF ag an foan
STEMT | I FEZ AT FAAT WAL E
fqr mar @ o zad faem qw
wa W w7 2ol & wf § Afew wrw
T A gz A A R

afs 7T FHE FaT g T ¢ eEiEn
a9 W7 Af9w A FES §U WTIHT GewaArs
dar g fF WA q@ AR &1 waqT
fear w7 To@ wAem & wmn T
g & Y gema & fag & 37 7 faame
R OAA FO |

Shri Maniyangadan (Kottayam):
Mr. Deputy-Speaker, I am very grate-
ful to you for giving me this oppor-
tunity of taking part in this debate
1 am happy to join my other friends
in congratulating the Railway Min-
ister for the splended performance
that he was able to report to this
House. There is no exaggeration if
I say that the country was psycholo-
gically prepared for an increase in
the passenger fares. So, it was a
pleasant surprise to hear him
announce that there is no increase in
passenger fares. The only source
which he has sought to tap for in-
creasing the revenue of the railways
i an increase in the surcharge on
freight charges on goods. In my
view, he is perfectly justified in
doing that.

The importance of railway system in
a country can ever be minimised. In
our country, in India, the mainte-
nance of prices of commodities de-
pends to a large extent on the effl-
cient management of the railway sys-
tem, If commeodities are not sup-
plied in time to places where they
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are needed, the prices will always go
up, of late, foodgraing and other com-
modities are being moved to various
paris of the country where they are
needed by the railways allotting the
necessary wagons which helps the
maintenance of prices.

The increase of the dividend to the
exchequer from 4.25 per cent to 4.50
per cent has been criticised by
some Members. The Minister has
given the justification for this in his
speech. I do not want to go into
those details. I am of the view that
it was a good gesture on the part of
the Railway Ministry to increase their
contribution, and that it why [ wel-
*come this, especially at the time of
the emergency.

1 do not want to go into the details
of the performances achieved by the
railways. I wish tp mention some
defects which, according to me, they
are attempting to rectify but in which
they have not been fully successful.
Corruption is an evil which is very
much in vogue in the rallway admi-
nistration. The Audit Report refers
to many cases where much loss
could have been avoided if proper
action had been taken in time. Here
I may mention a small matter. If
you go to any railway station for re-
servation of tickets, be it for the
upper class or lower class, the usual
stock answer is that there is no seat
vacant. But when the train actually
starts we find so many berths lying
vacant. This is a big loss of revenue
to the exchequer, apart from causing
a lot of inconvenience to the tra-
velling public. This is invariably the
case in every station. Now firat class
berths can be reserved twenty days
in advance but even when we go
twenty days in advance for reserva-
tion we are given the same reply
that there is no berth vacant. The
same thing happens in the case of
third class sleeper coaches. [ have
myself seen many instances where
the reply was given that no berth is
available and subsequently the berth
was made available by some means
or other. Then, often we find
severa] first class berths lying vacant
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when the train started, though the repy
was given earlier that no berth is
available. This is a matter which the

administration must take serious note
of.

Coming to ticketless travel, it i
true, as evidence from the figures
given by the Minister, that the num-
ber of ticketless travellers has dec-
reased. But, all the same, even the
present number is amazingly big. Of
course, I do not blame the Ministry
or the railway administration for this.
It is a social evil. So, I would appeal
to the Members of this House and the
genera] public to co-operate with the
railway officials in removing this
social evil. In my opinion, this can-
not be eradicated wunless the civie
sense of the people is roused. At the
same time, the administration can
take stringent measures against
ticketless travel. I hope they will do
it.

Coming to over-crowding it is my
personal experience that there is
over-crowding in certain trains, es-
pecially at certain periods. This can
be solved only by  putting more
trains, and that requires improvement
in line capacity. For example, there
is only one through train between
Madras and Cochin, known as the
Cochin  Express. The number of
passengers travelling in that train is
so large that the train is always over-
erowded. When complaints are
made, the excuse given is that the
line capacity is not sufficient to put
more trains. 1 suggest that the line
capacity should be increased and one
more through train should be put
between Madras and Cochin.

Another suggestion which I want to
make and which I made last year
alsn, is a through bogey between
Delhi and Cochin attached to the
Grand Trunk Express. So many
passengers who travel from Delhi and
who want to go beyond Madras find
it verv difficult to get reservation
from Madras and they are stranded
there. So, If my suggestion is

MARCH 5, 10638

Budget—General 2232
Discussion

accepted, there will not be muoch
difficulty for passengers travelling be-
yond Madras from Delhi.

Then I come to the question of re-
servation from mofussil places. For
example, if people from a place like
Kottayam want to go to Madras or
beyond Madras, they must go all the
way to Ernakulam or Cochin for
reservation, I referred to Kottayam
because it is an important place from
where a large number of peoples are
going every day to Madras and other
places, both by first class and lower
classes. Now they have to go al] the
way to Cochin for reservation which
means waiting for at least one day.
This problem could very easily be
solved if a quota is allotted to Kotta-
yam out of the seats available for
Cochin. 1 earnestly request
the Railway Minister that this
must be looked into and something
must be done in this respect. It is
true that the amenities of third-class
passengers are being increased consi-
derably and I have to congratulate
the Ministry on the same. But if the
persons coming from the mofussil
places are to avail of these amenities,
this help must be provided to them.
Otherwise, they invariably find it im-
possible to get accommodation in
the trains.

Another thing that I want to bring
to the notice of the Ministry is the
condition of the bogies on the Erna-
kulam-Quilon line. It has been said
that in certain areas, only bad bogies
are given. But I may submit with-
out any exaggeration that the bogies
now running between Quilon and
Ernakulam are the worst in the whole
of India. When there is rain they
will leak; inside there will be no
water; the door shutters cannot bhe
lifted. I do not want to go into those
details. These have been complain-
ed of, but no improvement has been
made yet. I do not know the reason
for the same. There are good bogies
running on other lines like the line
from Trivandrum to Madras, on other
metre-gauge lines. I have seen it
And this is & metre-gauge line.
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I would submit that the pre-
sent condition must be improved.
The people there have the feeling,
when this is a new line which had
been opened only recently why should
not good bodies be put it. The traffic
there is so big but the people are
put to great inconvenience. Rains
eccur often and invariably water will
be leaking in them. So this is a
matter which must be looked into and
I believe the Ministry wil] take care
of it

Then, with regard to that line I
may submit that some more stops
must be introduced. Once in answer
to a question it was stated that cer-
tain stops have been allowed and that
they would be introduced immedia-
tely. But they have not yet come up.
For example, I may mention a place
called kumaranaloor near Kottayam.
The Ernakulam-Quilon line i run-
ning through a thickly populated
area. We have in Kerala no village
system; it is as if the whole State
is one village, and the area is so
thickly populated that it is  almost
like a town, So if you stick to that
rule that the distance between iwo
stations must be so much as in other
areas where the village system pre-
vails and one village is so much dis-
tant from another village, if you do
that in a place like Kerala it will
cause a lot of inconvenience to the
people. Once I mentioned and I also
wrote to the Minister regarding open-
ing a new railway station at a place
called Kaduthuruthi, and I was tcld
that the statistics taken by the De-
partment do not justify the opening
of a new sation there. My submis-
sion is this: I have no faith in the
statistics taken, because 1 know the
place. There is no facility. If a
station is opened at Kaduthuruthi, I
am sure the statistics taken by the
Department will be proved to be falge.
T woulg therefore request them to
reconsider this position.

Another point is regarding level
crossings. Of course the State Gov-
ernment is alsp a party to this. Tf
¥ou go from Kottavam to Calicut by
ear you find that several hours are
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lost because of these level crossings.
And for more than one hour we have
to wait at places like Shoranur and
Ernakulam. I submit that something
must be done to get rid of this in-
cOonvenence,

One word regarding new lines and
1 shall conclude. Kerala has been
clamouring for the last so many years
that some new lines mush
be introduced. Of course, in the
present emergency it may not be
possible immediately to do so. But
pome lines could be surveyed. Thers.
is no provision for this except for one
line from Trivandrum to Tinevelly.
Cochin Harbour is so important. For
.transporting the commodities that
come through Cochin Hadbour new
lines must be opened up. The harbour
of Cochin must be connected with
Madurai. A new line could be opened
up and that will be of immense help
to agriculturists and glso to the nation
as a whole.

Shri Mansinh P. Pate]l (Mehsana):
Mr. Deputy-Speaker, Sir, as so many
hon. friends have joined in congratu-
lating the railwaymen for the splendid
performance done not only in the
emergencybut in the second year of
the Thirq Five Year Plan, I also
associate myself in congratulating the
railwaymen, together with my friends
and the Ministry. But when I asso-
ciate myself to congratulate the rail-
waymen I wish also to suggest that
this splendid performance dane at the
time of the emergency should be
retained and continued in the next
coming years for the deve'opment of

the country during the Third Five
Year Plan
The railway is a wvery important

link in organising the economic deve-
lopment of backward areas and under-
developed areas throughout the
countrv. As India is a vast country
and a densely-populated country, it is
only the Railways and the Railways
alone which can be of the greatest
helg for the development and the
economic betterment of all classes of
people. Keeping this in view let us
see whether the calculation and the
estimation of the Railway Ministry is
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in line with the progress which the
people are finding.

First of all, with reference to the
Third Five Year Plan or the Second
Five Year Plan what we find, is that
they attempt to under-estimate the
load; and then when they wunder-
estimate the load they take credit for
the completion of the hundred per
cent fulfilment, or a nearby achieve-
ment. Even then there may be a
shortage of one thing at one sid and
another thing at the other side.
Every summer season we hear of
crises and of shortfall of wagons in
one part of the country or another.
It is possible that they may be self-
created crises. They may be created
because of the different Zonea or
because of the existenc of different
types of lines on the railways. We
should not take a complacent view
amd feel that because during this year
of emergency we have had a very
splendid performance, therelore the
future years are not so difficult to be
harnessed.

Ag we know, there is a big head-
acheme for the Railway Administra-
tion itself in handling the present
administration by the existing Zones.
First they accept a particular principle
that a particular Zone should not
have more than either 3,000 or 3,500
miles of railway. Ewen if new lines
are opened and there is a possibility
of bifurcating a Zone, the reasons of
additional expenditure and of
administration come in the way and
the Zone is not bifurcated, and there-
by the develapment of that Zone gets
into a difficulty.

I would like to cite one or two
examples of not keeping up with this
imagination together with the deve-
lopment of the country. It is an
aovepted fact now that Kandla, a port
on the western part of India, is
declared a free-trade zone. Kandla
was to be a free zone since the last
four or five years in order to develop
this port. And there was a thinking
whether the  Bhavanagar-Tarapore

MARCH 5, 1968

Budget—General 2236
Digscussion

line will help in this respect or the
Jhund-Kandla railway line will help.
It took about seven to eight years for
a decision to drop the idea of the
Bhavangar-Tarapore line as it might
create a headacheme in the develop-
ment of Kandla, and the Jhund-
Kandla line was accepted in principle
for developing a direct broad-gauge
line to Kandla. But what is the
expenditure allocated to that item in
the budget? If I mistake not, if my
memory does not fail me, there was
a definite assurance in this House or
outside the House that the Jhund-
Kandla railway line will come up
definitely before the end of the Third
Five Year Plan period. I am really
shocked to reag the statement that
only Ra. 1 lakhg are being provided
where the total expenditure 1is
expected to be Rs. 792 lakhs. Am
I to understand that there 1s an
indirect calculation to see that Kandla
Port should fail or that the declara-
tion of a free trade zone is done simly
by declaring it a free trade zone
which may not develop as desired?
Where is the filling of the gap? How
is Kandla Port being connected with
the broad gauge line anywhere?
There is only one metre gauge line
from Ajmer and Palanpur to Kandla.
I would have seen that before this
declaration came the thinking of the
Railway Ministry about a broad gauge
connection from the southeren or
western side of Bombay would have
come to a fruitful purpose. Last year
I saw a provision of about Rs. 6 lakhs.
This year it i3 only Rs. 1 lakh. The
free trade zone will thus remain in
abeyance for two or three wyears or
more till the Broad gauge railway
comes up. When will it come? Am I
to understand that it will be taken up
during the Fourth Five Year Plan? 1
would earnestly appea] that a token
provision may be sufficient for the
moment, It ig not difficult for the
Railway Ministry to find some addi-
tional resources ang to see that for the
fulfilment of the intention of the Gov-
ernment of India to develop Kandala
Port ag a full-fledged port on the west-
ern side which is very advantageous
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economically this line should come up
and additional provision should be
made.

Shri Narendra Singh Mahida: It is
shelved.

Shri Mansinh P. Patel: Then, there
is a provision for Himmatnagar-
Udaipur railway line which is a metre
gauge line linking the western part
of Rajasthan with one district of
Gujarat. There 1s at present one
.metre gauge link going to Kandla,
that is, from Ajmer to Palanpur. But
a short distance of 15 miles connecting
the whole of Rajasthan by shorter
distance with Kandia at Vijapur point
has not even been put for sufrvey.
Repeateq memoranda had been sub-
mitted when the alignment of Udai-
pur-Himmatnagar was under survey.
There was a great dispute in Gujarat
about that. One view was that it
should be linked with Talod nearer
and towards Ahmedabad. The' other
view wag far Himmatnagar. I come
from a district of North Gujarat, that
is, Mehsana., We gave this view that
in future linking Himmatnagar with
Vijapur, a distance of 15 miles, will
again shorten the distance by metre
gauge from Rajasthan to Kandla Port.
When I see the new surveys contem-
plated during the year 1963-64, it is
my misfortune that I do not even find
the survey of these 15 miles. It is
my earnest desire and appeal to the
Ministry that a preliminary survey of
the 15 miles between Himmatnagar
and Vijapur be held which will be
shorter from the Rajasthan side to
Kandla Port by metre gauge also,

The same thing is also there regard-
ing the doubling programme of metre
gauge lines. All the agricultural or
other produce, whatever is there
above or below the earth, is to be
transhipped by railway It has been
accepted that there is a routine prog-
ramme of a particular percentage of
lines being doubled, broad gauge at
certain points and metre gauge at
other points. A doubling programme
is also going on from Kalol to
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Mehsana onwards. Here I would iike
to make one suggestion for economy.
If my memory does not fail me, only
two years ago this survey was already
done. They already had a programme
for doubling this line. But before
they doubled it, they started an
extension of one line at each railway
station in between these 25 miles only
two years ago. So, when they con-
template a doubling programme, they
need not go in for waste of money by
just putting one additional line at
each railway station and then taking
up the doubling programme. 1 am
not a technician and I do not know
about it, but as engineers of the
Public Works Department say, it is
criminal waste of money by the
engineering department to take up
one programme a little in advance,
spend whatever they like and then
dismantle it and take up the doubling
programme.

My second earnest desire and appeal
to the Ministry will be that wherever
there may be a programme for doubl-
ing or wherever a survey is going on,
if it is likely that that programme is
to be included within a year or two
in the programme, additional lines at
every railway station may not be
taken in hand and the actual doubling
programme may be taken up whereby
there will be a saving and the pro-
gramme wil] also be speeded up.

Much has been said regarding the
metre gauge. In the same way, I see
that from Delhi to Ahmedabad there
are two State capitals, that is, Jaipur
and Ahmedabad. Once in the Con-
sultative Committee I said that we
are talking much about amenities for
third class passengers and also about
de luxe and air-conditioned coaches.
Is it our misfortune to be on a metre
gauge in this part of the country that
there should be no  air-conditioned
train specially for third-class passen-
gers on the metre gauge throughout
India? I do understand the difficulty
of the Railway Ministry. You cannot
convert the whole of metre gauge
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into broad gauge; but then this dis-
parity should not e a permanent
headache for us and we do not enjoy
another amenity when we pay the
same kind of taxation together with
others. So, I urge that there should
be a metre gauge air-conditioned
train from Ahmedabad to Delhi via
Jaipur which will link the two States.
Let us have a glimpse of air condi-
tioned train for the third-class passen-
gers. Let my colleagues and my hon.
friends press for an air-conditioned
train on the metre gauge throughout
and enjoy it

An Hon. Member: You were saying
something about narrow gauge.

Shri Mansinh P. Patel: To my
misfortune 1 have little experience of
narrow gauge. I would not like to
digress.

As regards the increase in freight
rate, it is not much to be worried
over. But still 1 would like to say
something about this, It is an accept-
ed principle that people should get
the same benefit in return for pay-
ment. 1 remember during my school
days the difference between the first,
second and third class fares was in
terms of 1:2:4. After independence
the first-class passengers—I and my
colleagues have got the first-class free
pass—are paying only three times the
third class fare. Why is there only
this difference? It is too small a
difference. If there should be any
increase in order to reduce over-
crowding of first-class and the uneco-
nomic rate, there should be an
increase in the first-class fare. Then
the third class passengers will feel
that the people of a little higher class
who have got a better economic
advantage really pay what they enjoy.

Much has been said that we have
provided amenities for third class by
giving an even number of sitling seats
and sleeping seats by night. I have
enjoyed it because T have a free pass
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only for myself and sometimes ]
cannot afford first-class for all mem-
bers of my family. Theretore I enjoy
the sleeping coach also sometimes,
Am I to understand that the economic
advantage of a first-class passenger is
in correlation with the third-class
passenger? Why should we not
charge those who can travel by first-
class, a barest 1/100th per cent in the
country, four times of the third-class
fare? Why should they pay only
three times of that? Therefore if there
should be any increase during the’
Third Five Year Plan if I expect any
additional taxation from this Ministry,
it should necessarily be on the first-
class passengers and the fare relation-
ship should be 1:2:4

See the pitiable position of the
second-class passengers. They never
get the sleeping coach. This is their
position. O+ the contrary, people
travel more in the third-class sleep-
ing coach thap in first-class. So, when
we have increased these freight
charges on goods and parcels, we
should also have that increase.

I would suggest one economy. The
private booking agency system is still
continued in the country even after
15 years of independence. What is
the basic background? I have no
knowledge of that, This is my first
term in this House. But when you
are having public undertaking in the
ficld of transport as also in the rail-
ways, in spite of this development of
additional traffic, why do we at all
need these private booking agencies?
Not only booking apgencies, bookstalls
also and in contracts also. There
should be a basic policy that if there
is a public undertaking preferably no
monopoly of any nature; it may be
in whatever form in the past—there
is no question of continuing now;
they have sufficiently enjoyed it
Therefore that private booking agency
should also be eliminated. As I see
the cabinet Minister, I expect this
boldness also from him in India that
when we are having a socialistic



2241 Railway

pattern of society, there is no question
of allowing anybody to earn just as
8 sleeping concern and running a
small administration and, because
there is traffic and overcrowding, to
manipulate and earn money by a
simple administration which other-
wise the State can afford. Therefore,
these private booking agencies, I say,
should be eliminated. (Bell rings) One
tast minute, Sir.

Mr, Deputy-Speaker: He  has
already taken one minute.

Shri Mansinh P, Patel: In the end,
the Western zone may need a little
bifurcation. Ahmedabad is neither a
zone nor a division. I feel that a
survey may be made. It is a wvery
difficult place where you have to
handle so many metre-gauge and
broad gauge lines. The headquarters
of Bombay are not likely to be shifted
from Bombay very soon. A case for
a division for Ahmedabad or Mehsana
may be made out.

1 once again take this opportunity
to congratulate the smallest man of
the Railway administration who can
take a little pride about this public
undertaking .

Shri Sezhiyan (Perambaolur): Mr
Deputy-Speaker, at the outset, let me
congratulate the Railway Minister and
the railwyamen of al] ranks whose
sustained efforts have resulted in a
splendid performance during the
critical days of the emergency. They
have taken the additional burden
imposed by the emergency conditions
cheerfully and successfully without
affecting the normal movements.
They deserve our admiration and
congratulations.

The Railway Minister has presented
us a generous budget, 1 may say. It
is generous in respect of Rs. 80 crores
instead of Rs. 70 crores al'otted to the
Depreciation fund and also in increas-
ing the contribution to the General
revenues from 4} per cent to 4§ per
cent. which means an additional con-
tribution of Rs, 4 crores. The report
for 1061-682 supplied to us is also good
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in terms of higher earrungs, heavier
traffic handled by them, passenger
miles, etc. The report informs us of
many improvements in many spheres.
I am taking for example the earnings.
The earnings in the past ten years
have been increasing by leaps. and
bounds. If we take 1950-51. it was
Rs. 263 crores. It hag more than
doubled in the past 10 or 11 years. For
1962-63, it has stood at Rs. 550 crores
ang the estimated budget for 1863-G4
is Ra. 600 crores. I am giving these
figures to show that the earnings have
increased and also other figures ore
touching new heights. For these
things, the Minister ean *ake credit.
But, I would say that in spite of the
*‘phenomenal increase in earnings from
passenger fares, there is one item
whic) has been neglected all along
these years, that is the item of am~n-
ities to railway users. The general
public is interested to know what has
been done for the comfort and ameni-
ties to the travelling public who have
becn paying o much to the Railway
varnings,

For the past 10 years or 11 years,—

[ do not know for how many yearz—
only a nominal amount of Rs. 3 crores
is being allotted towards amenities 1o
the railway passengers. Fven Lhis
amount secems not to have heen sprnt
fully all these vearz. If we take tne
wnevsiy of the last 4 years, in 1958-09
a sum of Rs. 2'68 crores only Fh-a
been spent, in Rs. 1959-60 the amount
hag been Rs. 235 crores, in 1960-81
Rs. 2'44 crores and 1n 1961-62 Rs. 2 65
crores. The Railway Convention C:mn-
mittee, in 1954, 1 think, recommended
that a minimum of Ra. 3 crores may be
allotted per annum under this court,
They said a minimum amount, tae
Ra’ways scem to have taken it a5 the
maximum amount. In the last 4
years, they have not touchoed thrt
mark. Only thev used to make the
‘ment. Whem actual expenditire
comes, they used to spend on'y lese
amount, That is an important asp.-cf
that amenitirs to passengers and rail-
way users have been neglected all
along these years though the earnings
have multiplied tramenduusly and tl-ey
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have increased by more than Rs. 300

crores.

1 am constrained to say that, souie-
times, these reports do not give a clear
picture of the conditiuns. 1 take, for
example, overcrowding. The repcrt
tor the present year, 1981-02, on page
58 says:

“The census of occupation of
trains in third class (non-suburban
trains) taken during 1961 showed
that, ag compared 14955, the
overcrowding on the metre gauge
had dropped appreciably from 30
per cent. to 15 per cent and on
the broad gauge from 18 per cent.
to 146 per cent, Disparity in-
overcrowding between the two
gauges has thus considerably been
evened out.”

If one reads this statement, it looks
as if conditions have improved in
1961-62. But, were you to consult the
previous report supplied to us last
year, that is the report for 1960-61,
on page 139 they say  about over-
crowding as follows:

“The cersug of occupation of
trains in third class taken during
1960 az compared to 1955 showed
that the overcrowding on the metre
gauge had dropped  appreciably
from 30 per cent. to 11 per cent.
and on the broad gauge from 10
per cent. to 13 per cent. The
digparity in overcrowding bet-
ween the two gauges has thus
been considerably eveneq out.”

Almost the same sentences have been
utilised,

One important thing that I want to
bring to the attention of the House
is this. Usually, in the data suppliad
for a year, they used to compare them
with the previous year. In giving this
figure for overcrowding for 1860-61,
they compared it with 1955. Again,
when they drew the report for 1961-62
the percentage of overcrowding in
1901 wag compared with 1955 Be-
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cause, the position is this. Had they
made the comparison in 1961 with the
position in 1960, that would have
shown a deterioration in the conditions.
Because, in 1955, the overcrowding was
30 per cent. In 1960, it dropped to 11
per cent, In 1961, again it went up
to 15 per cent. Therefore, when they
drew the report for 1961-62, they did
not make a comparison with 1960-61,
but went back to the advantageous
_vemprrisou *o 1955 and showed some
improvement, which is not apparent as
their statement says.

I am mentioning this overcrowding
not with a view to bring some discre-
dit on the persons who have made this
report. But, I want to emphasise that
we, Members coming from the South,
are concerned with this. Because,
overcrowding in the South 15 more
acute than in other parts of the coun-
iry. In the South, there is bound to be
overcrowding because of paucity of
trains and density of population there.
If we compare the All-India statisti-
cal tables of population with the route
miles in railways available, the  All
India ratin will be, 12,327 persons for
each route mile. If we come  lo
Andhra State, there are 12,400 persons
for each railway route mile, In the
Mysore State, there are 14,446 persons
for each route mile in that State. If
we take Tamil Nad, it is about 16,000
persong for each route mile. In Kerala
it is worse. It is 31,077 for each route
mile. Therefore, wa can as well see
that in the South, in the three States
and also in the fourth State, there is
a considerable amount of population
depending on a lesser number of rail-
ways. The only way to remove this
overcrowding will be to increase the
frequency of the trains, open maore
lines, to convert the narrow gauge and
metre gauge lines into broad gauge
and also to electrify and double the
tracks wherever possible.

1 want to say one thing regarding
trains running from Delhi to Madras.
I have to say that this has been neg-
lected by the Railway Board. In
Delthi-Bombay and Delhi-Howrah lines,
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there are 6 express and mail trains
on each of these routes. But, there
are not so many express and mail
trains running from Delhi to Madras.
There is the G.T. Express running
daily and the Bi-weekly De Luxe
train which ‘s run, as it is named, only
twice a week. There ig the Janata
Express. To call it an Express is a
misnomer. I{ is an apology for an
Express. It is something better than
a roods train and something worse
than a passenger train, It never keeps
up time. Persons who are travelling
by this are always put to great diffi-
culties. To all those stations where
food will be available, the train comes
very late and they are always strand-
ed. Only once a week the restaurant
car is attached to this train, and during
the rest of the week the passengers
travelling by this train have to go
without the restaurant car and depend
only on whatever food is available al
the wayside stations.

15 hrs,

It should be mentioned that  this
route is perhaps the longest that is
rassing through this sub-continent. It
is passing through a maximum of
eight States, namely Delhi, Punjab,
Rajasthan, U.P,, Madhya Pradesh,
Maharashtra, Andhra Pradesh and
Mudras. The traffic at the intermedi-
ate stations like Bhopal, Nagpur and
Hyderabad which has tremendously
increased all these years, is putting a
greater strain on these trains. 1 re-
quest the Railway Minister to run the
Janata express also with the appro-
ximate timing of the GT Express and
also attach the restaurant car to this
train every day.

k may also be mentioned that the
Delhi-Madras route is one of the highly
crowded routes. Even on the ordinary
days it is always full. The figures
available both at Madras and at Delhi
will show that both the first class and
third class occupancy are very high.
1 think that more than 80 per cent. of
the seats are always filled up, =and
during the summer season, the figure
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touches almost one hundred per cent,
The two-tier and three-tier third class
coaches also run full all round Lhe
year. So, I would suggest that some
more attention shoulg be paid to the
passengers who travel from Delhi 1o
Madras and wvice versa. During the
summer season, as the schools start
closing, you can see a lot of persons
sleeping in a queue in the New Delbi
railway station in order o purchase
tickets for going to the South.

The other day, in the course of his
speech, my hon, friend Shri Hanu-
manthaiya referred to the need for
scrapping the metre gauge and the
narrow gauge and converting them
,into broad gauge lines. The broad
Fauge lines are more econoniical, more
efficient, and there is less overcrowding
on the broad gauge sections. As I
have already pointed out, here is only
11 per cent. overcrowding on the broal
gauge as compared to the 15 per cen:,
overcrowding on the metre gauge, be-
cause the broad gauge traing can carry
a greater number of pagsengers. They
can also haul more tonnage of goods
and parcels etc.

There is also one further point im
favour of the broad gauge IWes if
we look at the number of accidents,
especially the derailment cases, we
find that there is a marked increase
in the number of accidents on  the
metre gauge and the narrow gauge; im
other words, the metre gauge and
narrow gauge sections are more prone
to derailments than the broad gauge.
If we see the flgures in regard o
accidents in 1961-62, we find the num-
ber of derailment cases has been an-
alysed as follows: on the broad gauge,
there had been derailment in 53 camss,
and on the metre gauge in 80 casas,
and on the narrow gauge in 53 casea
If we take the average as to the num-
ber of accidents per million train-
miles, it comes to only about 065 in
the broad gauge, 202 per cent. in the
metre gauge, and 11'8 per cent. in the
narrow gauge. This also shows that
the metre gauge and the narrow gauge
iineg are more prone to accidents es-
pecially in the matter of derailments
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As the Accidents Enquiry Committee
set up under the chairmanghip of
Dr. Kunzru has reported, the derail-
ments per million train-miles in the
metre gauge and the narrow  gavge
have been thrice and sixteen tumes
respectively the corresponding figures
for the broad gauge.

So, from all these points of view,
#rom the peint of view of safety, com-
fort, less overcrowding, easy flow of
traffic and other things, it is clear tnai
the broad gauge is always preferauvie
to the other gauges.

Ot course, the hon Minister may
say that all of a sudden we cannot con-
vert all the narrow and metre gauge.
lines into broad gauge omes, [t is true
that that might not be possible. But,
at least, whenever new lines are bewng
constructed, they might have plans tor
broad gaugc lines instead of metre
gauge lines. For example, the Salem-
Bangalore line might have been taken
up as a broad gauge line.

There is also another point in favour
of going in for broad gauge in the case
of new lines, If we go on adding
more number of lines on the metre
gauge now, in later years we may
find it difficult to convert them into
broad gauge, and therefore we shall
only be adding to the burden of the
existing metre gauge lines,

I have also to point out one otasr
thing in this conneaction. In ‘he
Southern Railway, particularly in the
Madrag State, the broad gauge lines
are in a very low pecreentage. If we
take the all-India stutistics the broad
gauge line forms 56 per cent, of the
total railway mileage. In the Southern
Railway, it is only about 31 per cent,
snd if we take the Madras State alone,
it is only 24 per cent. This shows that
because of the lack of broad egauge
lines and because of the abnormally
high percentage of metre gauge and
narrow gauge lines there is great
suffering on the part of the penp'e in
the South

Here, I have to pleag for the con-
veorglon of the Madras-Tuticorin hne
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into a broad gauge line, because so
meany important industries are coming
up along that line. For instance, there
i3 the Neyveli Lignite Project nes:
Vriddachalam, There ia also the
Heavy Boiler Plant coming up at
Tiruchirappalll. Of course, the de-
velopment of the Tuticorin port is also
there, when the railways may have
to handle more traffic. After the put-
ting up of these plants, there should
not be any botlenecks and difficulties
later on. Therefore, even now, we
should plan ahead to convert this line
possibly with a double track betwe:n
Madras and Tuticorin. This mirht be
done in stages. First, we may con-
struct the line from Madras to Tirn-
chirappali as a broad gauge line, and
then extend it to Madurai and then to
Tuticorin. That will be helpful fur
the future planing of the development
of the country.

I must point out that there has been
an increase in the freight rates, which
was not expected this year. The Rail-
way Freight Structure Enquiry Com-
niittee had, of course, recommended
an upward revision of the rates, so
that an additional yield of 13 per cent
on the revenue on the goods and parcel
traffic may be obtained. But that per-
centage has already been reached in
stages last year itself, and there is,
therefore, no case for increasing the
freight rates this year. Probably, the
hon. Minister of Railways wanted to
give an opportunity to the passenger
to contribute his share to the burden
of the general exchequer. But he
need not have troubled himself with
that, because the Finance Minister had
taken it into his hand to give him an
ample dose and also ample opportuni-
ties by way of taxes with which he
can share the burden of the general
exchequer.

It is idle to talk that these amall
increaseg will not affect the general
public, because these small increases
will not be absorbed in the profit
margin of the traders or the manu-
facturers but will naturally be handed
over to the ultimateg consumer with
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more additions than what is contem-
plated in these increases.

Therefore, 1 would request the Rail-
way Minister to drop these fresh meas-
ures of taxation on the freight and
pracel rates and also not to put more
burden on the burden which is al-
ready there on the general public. If
that is not possible, I would reguest
him to give some concession to some
varieties of goods, The Railway
Freight Structure Enquiry Committee
had recommended a concession of 25
per cent for the products of village
and handloom industries and also for
the products of cottage industries. To
begin with, I would request the Min-
ister to give this concession of 25
per cent. as recommended by  the
Railway Freight Structure  Enquiry
Committee to the handloom goods that
are being moved on the railways, be-
cause that will go to certain extent in
improving the condition of the hand-
loom industry and also in mitigating
the sufferings of the handloom weavers,
because, at present the handloom in-
dustry in the South is facing a crisis,
and more than Rs. 50 crores worth of
goods are now lying as a dead stock
If this concession is given it will go a
long way to help them.

Shri Arunachalam (Ramanatha-
puram): I congratulate the hon. Rail-
way Minister on the performance of
his Ministry during the year and on
the reasonable budgat presented for
the pext year,

The railways have been true to their
words and are on the point of realis-
Ing the target set for them during the
Year in the implementation of the
Third Plan. It is said that in ten
months, goods-loading has increased
by 132 million tons, and on a pro
rata basis, the total for the entire year
msy work out to 15'8 million tons
There is thus everv chance that the
railways may exceed their target,
though Shrl Swaran Singh has with
his usual modesty not made any special
mention of this happy prospect It is
also noteworthy that all this has been
achieved even with an emergency on
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for some months, and without inter-
fering with normal passenger services,
On this occasion, therefore, I wish to
pay my tribute to all ranks of rail-
waymen, from the Railway  Board
members down to the shunting por-
ter, for the magnificent way they have
responded to the nation's call at a time
of trial

It has been said that special steps
have been taken for the transport of
coal There are not the same com-
plaintg now about coal ag there were
last year, but traders in the South
are still having difficulties in obtaining
wagons for other commodities and in-

dustrial goods. In the absence of a

steel plant in the South we have to
depend upon the Tatas and other
plants, but we have to wait for days
and sometimes months, to get a wagon.
Similarly, Kanpur Dhall, which i3
very popular in the South, cannot
come freely from the North. Diffi-
culties increase if these commodities
are required in areas served by the
metre gauge south of Madras.

Posgibly the transport capacity is not
adequate. During our travels, we see
a number of works under construction
to increase capacity. But whatever
increase has been provided, hag been
overtaken by more demands, because
the economic integration between the
North and the South is going ahead at
a fast pace. I would request the hon,
Minister of Railways to provide suffi-
clent facilities, to make this economic
integration complete, permanent and
unbreakable and thus help emotional
integration.

And on this subject of integration, [
may point out that a number of pil-
grims come from all parts of India
to0 Rameshwaram which ig in my
constituency. On the way they alight
at Ramanathapuram to visit Devipat-

tanam, Uttarakegamankal, Ses-
hasayanam and Tirupullani im
tha Ramanathapuram district
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of  my constituency and from there
start the pilgrimage. There is
no proper facilities for their stay, ex-
cepting a small waiting room in
Ramanathapuram. I would request,
that a few retiring rooms be con-
structed there separately for men and
for ladies. The cost involved will be
negligible, and therefore, this small
amcenity should not be postponed.

There are also no suitable arrange-
ments for transport of provisions to
Rameshwaram. Rameshwaram is an
island, connected with the mainland
only by the Pamban Railway bridge.
S0, at present goods and provisions
from Madurai are not transported
conveniently. The people in Ramesh-
waram island have to depend upon
boats or a goods train once in four
days. Ags a result, prices are high,
provisions are scarce and pilgrims are
put to a lot of inconvenience. All
these difficulties will disappear, it a
parcel wagon is attached every day,
from Madurai to Rameshwaram, by
783 down passenger train,

Again, Sir, train services between
the South and the North are not ade-
quate. Some trains are run only for
a few days in the weck. For example,
though there is heavy rush of passen-
gers, the Janata Express between
Bombay and Madras is run only on
three days in the week. It this is
Tun every day, it will be a great con-
venience. There is no reason why it
should not. If capacity is available
on three days, it should also be avail-
able on the other four days.

As you know, Sir, Janatas are the
poor man's trains and most of them
run long distances, It will be a boon
to the passengers if catering arrrange-
ments are provided in all these Janata
trains which generally reach stations
in untimely hours. I would like to
make a humble suggestion. Instead
of a Dining car being attached to G.T.
Express only from Kazipet to Bins, a
Dining Car for the convenience of all
passengers in this important traix
‘which is the only train connecting the
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North and South, apart from the
Janata, should be provided * between
Delhi and Madras, both on the onward
and outward journeys,

One more point. While the sleeper
coaches on the broad gauge are fair-
ly confortable, those on the metre
gauge are far from being so. The
width of the metre gauge coach 1is
much less than the broad gauge.
Within this reduced width, three items
have been squeezed. There is the
bench for sleeping then room for pas-
sage and then one seat. The result is
that the sleeper is too short for any
one to lie down and sleep. The sleep-
ing passenger is cooped up so un-
comfortably that there is no possi-
bility of his getting any sleep. If the
single seat is removed and the pas-
sage shifted, it will be possible to
provide a sleeping bench with greater
length. 1 wish that in future, the
sleeper coaches should not have the
present defective design.

With these words, Sir, I support the
Railway Budget.

Mr. Deputy-Speaker:
Singh Rao.
SmA! agirua au (3HE) ¢
JITEAE WENET, 74 & AT W OTT,
wfgarmt &1 7w fgw

Shri Gajraj

IqUEqH FFAA: FA HICET |

At g an I wE Al
oo AT | § &Y gATT I @XE
g1

Shri Gajraj Simgh Rao (Gurgaon),
1 rise to congratulate the Railway Ad-
ministration on running this  huge
system of expanded railways in spite
of so much stress and strain 1 have
got some concrete suggestions to make,
suggestions which have even been ac-
cepted by the Ministry since long but
which for some reason or other could
not be implemented
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Rewari, 32 miles from Delhi, is a very
big station. Five railway lines are
going out from there. A double track
between Delhi and Rewari was con-
ceded four or five years ago on my re-
presentation. Even when it was under
the NW.R, it was conceded as  ab-
solutely necessary for passengers com-
ing from all over Rajasthan and other
areas. But in spite of that, because of
the rush of trains on the single line,
the position hag become worse. Be-
cause there is no double track, 80 per
cent. or 70 per cent, of the trains stop
at Sarai Rohalla, three miles away.
People have to come out with their
luggage and engage taxis or get into
buses. Buses won't carry the luggage
or anything of the sort. The result is
that they are in a quandary, with
regard to negotiating these three or
four miles. This situation can be very
easily remedied. Till the double track
is completed, the train may come to
the main station and after halting 15
minutes, the passengers alighting, it
can go back to the railway yard at
Sarai Rohalla. Now they stop et
Sarai Rohalla, This is a very queer
thing which has been done to make up
that deficiency.

As regards doubling the track, 1
have already said that it is absolute-
ly necessary because this line serves
much of the area of Rajasthan and
other poor areas. If doubling is not
done, it can only be justified on the
basis of a stepmotherly treatment, not
on a sound administrative basis.

The track has been doubled to the
extent of only 6 miles from the Rewari
side, Rewari to Delhi, and about 9--
12 miles from this side. There are
important military installations which
I would not name for security reasons,
which have to be supplied with am-
munition ete. by road now. The traffic
on the road is heavy, All this could
have been carried by rail if the track
had been doubled. By this not only
commoditieg but passengers could have
sately used rail transport.

There is another point. Ajmer was
the centre of the metre gauge system.
In the annals of the railways, it was

2856 (Ai) LSD—".

PHALGUNA 14, 1884 (SAKA)

Budget—General 2254
Discussion p

the best administer railway. The
Loco and Engine Workshop there was
the first to make railway engines im
India and it was the best, But I
would frankly tell the hon. Ministers
that now it has degenerated, the
standard has gone down and it is not
being looked into. If more people are
trained at the metre gauge training
centre at Ajmer and the centre is
expanded, efficiency onp the  metrs
gauge would equal that on the broad
gauge. [ can safely make this state-
ment. DBecause this metre gauge
serves desert area, it was conceded
that for every six or seven miles there
would be a halting station for passen-
ger trains provided a type of platform
was offered by the villagers. During
,the last three or four years the people
of the area have done it but still the
halts have not been provided in some
places. It is a question of principie.
For the sake of the poorer people this
scheme which has been conceded to be
vital, should be implemented.

It is a great anomaly that certain
sections of the same metre gauge rail-
way are on the Western Railway,
while others are in the Northern Rail-
way. I have taken it up during the
last three or four years, and I, have
got the record. For instance, Rewari
to Narnaul is on the Western Railway,
Rewari to Jaipur is on the Western
Railway, but Rewari to Bikaner is om
the Northern Railway and Rewari to
Bhatinda is on the Northern Railway.
There is so much trouble for passen-
gers and goods coming in, and so
many extra clerks have to be em-
ployed to see which wagon is to be
attached to which train, and a huge
amount of money is  unnecessarily
spent on this, It was one metre gauge
before, it can be one again. The
Railway Board wanted suggestions
from me as to how it could be easily
done. I have been writing to them,
and I have got the papers with me.
Since 1961 I have given full detalls
It would not only be economical, but
better for the passengers and goods o
be carried if it is with one adminis-
tration. You may give it any name.

There was a small line up to
Farukhnagar from Gadhiharsaru put
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up by the Britishers principally for
carrying salt and modas or reed chairs.
It is necessary thatl this line should be
connected with Rohtak which is only
25 miles away. As it is only a small
track of seven or eight miles now, it
has not much utility, but it would
greatly improve in usefulness if it is
connected to [Rohtak, as the whole
area would then be served.

Gurgaon which had previously a
population of 25,000 has now grown
into a town of 50,000 people. There
are military installations, wireless and
other Central Government institutions
there, but the Western Railway mail
traing do not stop at Gurgaon. They
stop at the next station which is only
a village with a population of 2,000,
This should be remedied.

In the metre gauge line between
Jaipur and Rewari there are so many
bridges across the Sahbi Nadi stream,
This is a turbulent stream pecause of
which part of the Delhi area as zlso
Gurgaon are flooded. Therefore a
scheme has been taken up with the
help of the Central and State Gov-
ernments to raise a bund. If the rail-
ways contribute even the cost of a
single bridge to this scheme, it would
be a great saving to the railways in
the long run, and the doubling of the
track, as I have already stated, would
not only double but treble their in-
come, if is is completed in time.

The broad gauge line also passcs
from this area to the Mathura side.
Hodel is a very big station of -
portance there. It is a watering station
and of importance according to the
railway records themselves, but it has
not been electrifie!,  They say the
town is two or three miles away and
therefore they are not doing it. But
we have taken electricity *o a village
within a furlong of Hodel, and so .here
is no difficulty in electrifying the
station.

I thank you for giving me time to
speak. The matters I have referred to
are small, very petty, but we feel there
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should be no stepmotherly treatmi. :!
of the backward area people. Though
they may appear to be small things,
these are most essential for the people
there. They would give comfort to
the third class passergers who are
now put to great difficulties. I trust
they will receive the hon. Minister's
attention.

Shri Basappa (Tiptur): I have heard
with attention the glowing tributes
paid to the Railway Minister as well
as the criticisms made. There are
some very good features in the Rail
way Budget 1this time which have
earned appreciation. In the past we
used to hear of bottlenecks and shortl-
falls in performance, but this time
there is a sense of relief and confidence
in the Railway Ministry itself. There
is all round developmen!, Considering
the vast network of railways that we
have in India extending over 57,000
miles, the number of people employea
coming tp about 13 lakhs and the in-
vestment made of about Rs. 1,500
crores, the achievement of the rail-
ways is good.

They have becn able to carry an
additional tonnage o¢f 15 millions,
which is not a small thing, and they
have been able to present a surplus
budget of Rs. 31 crores. Of course,
this has been made possible by the
surcharge of Rs. 19 crores that has
been levied, which I wholeheartodly
support in the context of events that
are happening now.

When I say all this, I am not blind
to the various deficiencics, the eriti-
cisms made on the Railway Budget.
Since these points have been elaborat-
ed, I would only touch on a few of
them like overcrowding,

It has already been said that 1t is a
pitiable sight to sce people standing
on the feolboards in such frustration.
Even the Railway Minister has not
given any hope in this matter. He
seems to be helples: for want of re-
sources, but this overcrowding must be
eliminated at least to some extent by
doing something. To feel helpless, ay
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could be seen from the speech of the
hon Minister, is not received weil In
this House.

Coming to resources, mention has
been made of ticketless travel and stu-
dent behaviour in that context which
has been raised in the Question Hour
day after day. The Minister expects
public co-operation in this matter. I
know any amount of administrative
aciion may not be able to plug these
loopholes without public co-operation.
The public from all ranks must come
forward to help. The other day I put
a question regarling Members of Par-
liament serving on the Natiornal Rail-
way Users’ Consultative Commitlee
and other commi‘ees who are given
passes for checking ticketless travel. I
appeal to hon, colleagues here to naakie
good use of those passes and sce that
ticketless travel is done away with.
The details about accidents have becn
touched by my hon, friend from Goa
and I do not want to deal with them.
There must be contentment. One of
the main causes for these accidents is
human failure and the staff has becn
made responsible.  Greater rest s
necessary, My friends, the labour lea.
ders. would fecl happy if more rest is
given because they are in in'im.'s
tourh with the railway workers. Theoe
musl be contentment first before ay-
thing more cou'd be done in that dirce-
tion to eliminate these acciden*s.

There seems to be some pressure
from high quariers on the Rai‘way
Minister to ace that the departmenial
catering is done away with. Whon we
say that the standards should improve,
it should not be understond tnat we
do not want departmental cat.ring
which js very useful. There may be
handicaps: you cannot have the lu <ury
cf the Asoka Hotel in a running train.
In the past certain big contractois in
this part of the country micht have
maintained ccrtain standards. TIn the
south it was not like that. S~ 1 feel
that this system should not bc abolish-
ed, The hon. Minister seems (o ihink
that he should not take a rigid atti-
tude. We like him to be like that. But
it does not mean he should yield to
such pressures.
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The audit report before me give a
number of irregularities in the work-
ing of these railways. It also men-
tions how unnecessary expenditure is
incurred. Coring from that part, you
know, Sir, that Badhravati is manu-
facturing sleepers. The audit report
says that these sleepers are sent to
Calcutta and the sleepers manufactur-
ed in Calcutta are brought to Mysore.
I do not understand it. I hope the
Railway Minister will take note of the
audit report.

When [ sa these tRings, I am to say
that I am fully aware of what they
have done during this emergency, in
the movement of goods and passengers
Jto the Assam border as well as at the
time of Goda operations. They have
done an excellent job. What my hon.
friend Shri Hanumanthaiya said about
the late running of trains should not
be ignored. It is bad for trains to
come at unusual timings, afier taking
A lot of time.

There are stupendous tasks ahead
and the worklead is increasing day
after day. We expect roal-road co-
ordination and rail-sea co-ordination.
Only then we can satisfy the needs of
transport during the Third Plan. For
that sound policies have to be formu-
lated, The hon. Minister says he 1s
vaying attention to the developmental
work but there are certain other fac-
tors also such as the backward areas.
A time has come when there should be
an overall policy as to the laying of
new railway lines, I am glad that the
outlay on the railway expenditure has
increased to Rs. 150 erores. But I wish
the Railway Minister to take high
level decisions on certain points like
the metre-gauge and broad-gauge. My
hon. friends asked him to be imagina-
tive and all that. I know that the
nan. Minister i3 fully conscious ot
that. [ do not say that all the metrs-
gauge shruld be changed to broan-
gauge but there should be a phased
programme for that. At least the
future lines should all be broad-gauge.
The Hasan-Mangalore line must be a
broad-gauge line. There is then the
question of electrification versus diesel-
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[Shri Basappa] .
isation. Electrification is good in some
places; dieselisation, in others. Dieseli-
sation means import of oil. Electrifi-
cation js needed more in the south;
electricity can be produced at cheap
rates.

There is one other thing—the split-
ting up of the zones. For this, the
workload should be the consideration.
In 1951 itself they were thinking of
reviewing these zanes. I do not know
what time they will take for this.
After every five. years they have to
think afresh and see the workload amd
then split the zones. The southern
zone has 7,000 and odd miles. The
general manager will not be able to
have control over all the divisions, It
is such a vast division. So, he should
think of splitting up the southern
zone.

One thing is clear. There are rea-
sons for certain complaints from my
part. There is lot of discontentment
and frustration and the Chief Minister
of Mysore must have apprised the hon.
Minister of these things. The other
day Shri Hanumanthiya said not even
one mile of railway line has been con-
structed and the hon. Minister replied
that sanction had been there from
1952. But what about the construc-
tion? The hon. Deputy Minister, Shri
S. V. Ramaswamy, is nodding his head;
I do not know whether in approval or
in disapproval.

The Deputy Minister in the Ministry
of Railways (Shri S, V. Ramaswamy):
Sanction was not given in 1952

Shri Basappa: All right; the sanc-
tion i1s given now. What about con-
struction? They have been waiting
for 12 years and rot one inch of line
has been put. What will be the feel-
ings of the public? All these things
should be taken note of. I am strong-
1y objecting to any discrimination or
favouritism shown in this direction. I
should not be understood as being
hard, but there is a feeling in that
part of the country that thing are
not done properly. For instance, there
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is a railway line from Guntakal to
Hospet. Previously, I was told that
they were thinking of converting this
metre gauge into broad gauge. If that
ig so, iff they are going to have a
broad gauge line from Guntakal to
Hospet, why not they extend this
broad gauge line up to Hubli? A lot
of iron ore and manganese ore has Lo
go both to the eastern ports and the
western ports. It is high time that
they thought of an all-India develop-
ment, whether western ports or
eastern ports. The trade in the future
is going to be developed not only in
the east but also in the west. So, I
request the Railway Minister to take
note of all these aspects.

I now come to some smaller points.
Take, for example, the railway under-
bridge at Subedar Chatram near
Bangalore. [ think the Deputy Min-
ister of Railways is fully aware of the
defective construction of that bridge.
It has become almost a scandal. I did
not want to use that word, but you
must remember that lakhs of people
in and near Bangalore who go and see
that bridge ask, “what is this construc-
tion which is very defective? What is
this for?” Therefore, the authorities
have to remodel this bridge, The
whole structure has io be demolished
and a new structure has to be put up.
Otherwise, it is gning to cause acci-
dents. Why should such things hap-
pen? The responsibility must be
fixed for this defective construction.
The railway authorities may say that
the corporation is responsible for this;
the corporation may say that the rail-
ways are responsible. Such things
should not happen.

There is need for an underbridge
at Tiptur town, I have been asking
for it or agitating for it since the
last four or five years. It has not yet
been constructed. As you know, the
town is extending on both sides, and
the people have to wait for hours
together to cross fi~m one side to the
other. I have made .cpresentations to
the General Manager, But he does not
want to take notle of the representa-
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tion from a Member of Parliament.
Hc feels that a representation should
come from some other authority, I
wish that the General Manager pays
atlention to what a Member of Par-
llament says and see that the thing 15
done. 1 do not say that he should do
it immediately, but at least he should
get it examined by some people and
see whether there is necessity or not
for the construction of this railway
underbridge.

Lastly, I refer to Banasandra rail-
way station. 1 have been agitating
since the last ten years or so for a
first-class waiting hall er rest-room at
that station to enable the passengers
to stay there, Still, a first-class wait-
ing hall has not been provided there.
At least, even at this stage, after 12
years of my agitation for it as a Mem-
ber of Parliament here, this small
thing should be done. That is all I
wish to say.

Shri Vasudevan Nair (Ambala-
puzha): Mr. Deputy-Speaker, Sir,
many hon. Members have already re-
ferred to the working and service
conditions of more than a million of
the railway employees in our country.
Yesterday, Members like Shri Frank
Anthony have with force pointed out
that the real problem is one of over-
work as far as the employees in many
centres of this industry are concern-
ed. We had the opportunity of read=-
ing a news item yesterday in the
Times of India. It is really a shock-
ing revelation, if [ may put it in that
way. I am sure the attention of the
Railway Minister would have been
invited to that report. A very respon-
sible official of the All-India Railway-
men's Federation, Miss Maniben Kara,
has issued a statement to the press
wherein she has said that there are
cases  of four statiom masters and
assistant station masters of the Indore-
Dewus-Ujjain section of the Western
Railway performing continuous duty
ranging between 103 and 216 hours.

Shri Shahnawaz Khan: How many
ns ply on that section every day?
~ase tell us,
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Shri Vasudevan Nair: You know
such details better, (Interruption).

An Hon. Member: It is a gquestion
of attendance.

Shri Priya Gupta (Katihar): It is a
question of men being sent for relief.

Shri Vasudevan Nair: The whole
point is that the Government have
to look into this matter immediately.
It is not just a vague statement. The
names of the station masters and as-
sistant station masters and the period
of the non-stop duty performed by
each one of them are given in that
statement. It is not just a vague
‘statement being flung at the face of
the Minister. It is a shocking state
of affairs. Even if this is only 50
per cent or 25 per cent true, I am
sure that the Government will be
anxious to look into this matter. The
Minister should also be concerned
about this situation and see that if
such a situation at all exists in the
railways. The people who know the
working of the railways closely have
stated in this House that this is the
pattern that exists today and this con-
tributes in a large measure to the
railway accidents that are increasing.

1 do not wish to deal with any
other general question concerning the
working of the Indian Government
railways. It has 'been sufficiently
dealt with by many other speakers.
But I too am inclined to use the time
at my disposal to present some of our
problems, that is the problems facing
my State, Many hon. Members in this
House today have spoken about re-
gional problems and about the pro-
blems of their wvarious constituencies
and States. Perhaps some Members
may ask what is the relevance in
speaking about such problems in this
period of national emergency. It is
a fact that we do not or should boost
up such problems above the common
problems facing the country. All the
same, this is the only opportunity for
us to present before the House and the
Government as a whole what we feel,
what the people that we represent
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feel, about the functioning of the
railways for the last decade.

Now, several Members were speak-
ing about the step-motherly attitude
of the Railway Ministry and the
Central Government towards the
various regions of this country. But,
the hon. Minister, I am sure, will agree
with me that perhaps there will be
none more deserving than we from
Kerala who could make that charge
against the Central Government in
respect of the railways. You know
that of all the States in India, we in
Kerala have the least route mileage.
It does not even go to 500 miles. Of
course, there are one or two States
more, like Orissa and Assam, who
are also in the same plight, (Inter-
ruption).

Shri P, K. Deo (Kalahandi): The
position is still worse in Orissa.

15:48 hrs. !

[SurimaTI RENU CHAKRAVARTTY “n
the Chair].

Shri Vasudevan Nair: We¢ have a
very intersting experience. When we
go to the Minister of Industries some-
times to complain and to request that
our case should be specially consider-
ed, very often he tells us that he has
all sympathy for a State like Kerala
with so many problems, a backward
State as far as industry is concerned.
But the difficulty is, how he can ask
the people to go and start industries
in a State where railway communica-
tiong are the Jeast? That is the ans-
wer given by the Minister of Indus-
tries very often,

Then, when we go to the Railway
Minister—not tHe present Minister
but Shri Jagjivan Ram, the former
Minister of Railways—with a request
for new rallway lines for our State,
because the expansion in railway
communication is very necessary for
rapid industrialisation, he tells us that
priotity has to be given to those
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States where new industries are
coming up; that the industrial belt
has to be taken into consideration;
that they have all sympathy for the
State of Kerala which has only 500
miles of railway lines but unfortuna-
tely in this age of planning they have
to give new railway lines to the in-
dustrially developed areas, The re-
sult is, we have neither railways nor
industries. This is the faté of a State,
which is very often called a problem
State. T am sure Mr. Swaran Singh
will have a soft corner in his heart
for this State and he will see to it
that when a fresh allotment is made
for new railway lines, Kerala will be
there in the picture., We are very
glad that Madras has got some new
lines, Shri Ramaswamy is smiling;
he can also take pride in that, espe-
cially for the Salem-Bangalore line
which cuts across his constituency.
We are very glad that Mysore also is
promised some lines. I do not know
what is going to happen to that
Mangalore-Hasan line; but g least
they have that promise.

I am coming {rom an area in the
coastal line of Kerala State, with the
heaviest population and with a de-
caying industry, i.e. the coir industry.
For the last ten years, pecople are
clamouring for a railway line con-
necting Ernakulam and Quilon, 1t
there is such a line, that area will be
immensely benefited; it will be able
to stand upon its own feet and to have
industralisation, so that the people
are helped. My leader is reminding
me about an equally important line,
about which, of course, a survey was -
even ordered sometime back. That
is the Tellicherry-Mysore line, It con=

‘nect the Kerala State and Mysore

State through the high ranges. From
every point of view, that is a very
important line to be considéred sy-
mpathetically by the Railway Minis-
try.

I do not know whether all these

pleadings will have any result. It
may be considered by the Ministers
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as a kind of ritual, in which Members
engage every year. 1 request the
Minister not to consider it like that.
The Minister comes from the jorthern
most State of India. But he has
heard Members from the Southern
States speaking irrespective of party
differences. That represents the ave-
rage man's sentiments as far as the
Southern States are concerned, as a
whole. I would request the “inister
to spend more time in touring South-
ern States than the northern part of
India. Historically speaking, many
of the Northern States were privileged
in the matter of railway development.
During the British days, the native
States which formed 3 major part of
Kerala were naturally left out of the
picture, Due to the development of
major poris at Bombay, Calcuita and
Madras, actually railways developed
more in those areas. All of us are
interested in the integration of the
country. I feel today national in-
tegration is the foremost topic in the
minds of the people. More than
any other Minister, 1 think the Rail-
way Minister can contribute to it by
taking into consideration the real
problems of the backward areas.

My colleague from Kerala, Shri
Maniyangadan, belonging to the rul-
ing party, also gave expression io the
same feelings a few minutes ago, He
detailed many of the smaller problems
also. I do not want to go into them
for lack of time. Very often I find
that all the condemned and dilapida-
ted wagons, compartments and en-
gines are sent to the south. When
they are sent lo the south, perhaps
there also a selection of the worst
ones is made and those are sent to
our State. My State has so much of
rainfal]l and very often water is stored
in the compartments.

The Minister of Railways (Shri
Swaran Singh): But they move in
and out; they are not stationary.

Shri Vasndevan Nair: These are
smaller problems compared to the ex-
Pansion of railways,

PHALGUNA 14, 1884 (SAKA)

Budget—General
Discussion

As far as amenities for the publie
are concerned, there was a rcquest
by several Members that more trains
should be run on the trunk route con-
necting Madras and Delhi. There I
have a particular request to make,
which we have been making all along
during all the railway budget debates.
This request has been a cry in the
wilderness till now. You know tens
of thousands of our citizens are work-
ing almost in all the major cities of
India and many of them are even on
the border line of Kashmir, They tra-
vel for 3 to 4 days from those areas to
reach Delhi and from Delhi, they
have to travel 2,000 miles to reach
their homes in far-off Kerala State.

. We have requested in the previous
years for a through compartment in
the G.T. Express connecting Dclhi
and Cochin. I do not know why
such an elementary request could not
be acceded to by the Ministry till
now. A through compartment, after
all, is a very small thing in the eyes
of the Minister. But he should unler-
stand that it is a very big thing for
tens of thousands of passengers who
have to travel nearly 2000 to 3000
miles with their family and children.
Coming from Srinagar, they have to
break at Delhi; again they have 1o
break at Madras and get into another
train for Cochin. It is very trouble-
some for them. If there is a through
compartment in the G. T. Express
from Delhi to Cochin, it will be very
helpful to many thousands of people.
Such arrangements are there between
Bombay and Cochin. The same ar-
rangements can be made in the GT.
Express also.

2266

These are some of the problems
agitating lakhs of travelling public
and I wanted to invite the attention of
the Minister to those problems. I hope
the hon. Minister will bestow serious
attention to these problems.

Shri Subodh Hamsda (Jhargram):
Mr. Chairman, the debate on the rail-
way budget has been going on for the
last two days and most of the
Members have expressed their ap-
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preciation for the performance of
the railways, particularly at the time
of the emergency. I should also like
to express my appreciation for the
workers, particularly Class TII and
Class IV staff, who have worked in
the North-east Frontier Railway.

Many things have been pointed out
in the audit report as well as in the
report of the Indian Railways, 1861
62. If you look at the report for
1961-62, I think the amount of com-
pensation for loss of packages, etc. is
mounting up from year to year. I
would like to quote one or two figures,

In 1960-61, the number of claims was,

452615 In 1961-62 it has gone up
to 4,96,241. In 1961-62, Rs. 3,63,62,986
have been paid as compensation, but
still there are more than 50,000 cases
which have not been settled by the
railways,

The Railway Protection Force has
been created to check pilferage and
theft in the railways. 1 do not know
what this RPF ig doing. From these
figures, it appears that the RPF is
most inefficient. If the RPF is not
able to check this priferage and theft,
1 think it is better to sorap this.

Mr, Chairman: The hon. Member
will continue tomorrow,

16 hrs,

DISCUSSION RE: GOLD CONTROL
SCHEME

Mr, Chairman: The House will now
take up the discussion on the gold
control scheme. There are about 13
Members who have tabled the motion
and there are about 13 Members who
have notified to the Chair their desire
io participate in the debate. There-
fore, naturally, there will be a very
gerious shortage of time. I propose,
therefore, that the mover may take
15 minutes and others who speak on
the subject may take 10 minutes each.
I would request the mover to try and
finish his speech in 15 minutes (Inter-
ruption), I am only making this
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proposal. Even then it will not be
possible to accommodate all hon.
Members who have expressed a
desire to take part in this debate.
But, hon, Members may make their
suggestions for extension of time at
that stage, after we have proceeded
and we are able to know the position.
Even if we extend the time by an
hour it will not be possible to
accommodate everybody, giving the
hon. mover 20 or 25 minutes and each
hon. Member about 15 minutes. That
is why 1 suggest that it should be
done in the manner that I mentioned
earlier (Interruptions).

= wmy (fRAr) - oug agd asT
qTRAT , A A7 W {77 g5y g
il

Mr, Chairmam: 1 think it is not
necessary for Shri Bagri to raise his
voice. I can hear him and also other
hon. Members. I think all are saying
the same thing, that they want an
extension of time,

Shri P. K Deo (Kalahandi): We
may sit longer,

Shri Hari Vishnun Knmath (Hoshan-
gabad): You are well aware, Madam
Chairman, that this is an important
matter which has had repercussions,
for good or for ill, on our national
economy. | would, therefore, earnestly
request you to consider the desirabi-
lity of extending the time by at least
two hours, so that as many Members
ag possible from various groups and
parties can take part in the discussion.

Mr. Chairman: [ think all sides of
the House will agree that this is a
very important debate, But even then
we will have to limit the time for
each individual speaker, and it cannot
be left open. Therefore, I would still
request Shri Shastri—even if we ex-
tend the time by two hours, and that
question may be put at a later stage
when the hon, Speaker, I am told, will
be back here to decide that point—to
confine his remarks to 15 minutes,
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Shri Prakash V. Shastri
At least half-an-hour.

(Bijnor):

Mr. Chairman: It is not possible to
give half-an-hour, The maximum
which can be allowed is 20 minutes for
the leading speaker and 15 minutes to
others. The hon, Minister also—of
course, that will depend on the ques-
tions posed and points placed before
him for reply—will have to be given
20 or 25 minutes to reply. I would,
therefore, say that the mover should
try to limit his speech to 20 minutes.
Even in major debates leaders of
groups do not get more than 20 to 25
minutes, Therefore, he must accommo-
date whatever he wants to say within
20 minutes.

The Minister of Finance (Shri
Morarji Desai): May 1 submit,
Madam, according to arithmetic, if 25
people are to be accommodated with
20 minutes for the first speaker and
15 minutes for others it will go
beyond 5 hours for the speakers them-
selves, and if it is expected that I can
give a reply to this satisfactorily with-
in 20 minutes, I am afraid it would be
impossible,

Shri Ranga (Chittoor): The Minister
will reply tomorrow.

Shri Morarji Desai: 1 do not kauw
how I am going to reply even tomor-
row within 20 minutes,

Mr, Chairman: The hon, Speaker
will be back here in another half-an
aour. I am sure then the position will
be clear to him. 1 also agree that
the hon. Minister should be permitted
to have full time so that he may be
able to satisfy hon. Members. There~
fore, certainly it will have to be ex-
tended and carried over to tomorrow.
I am absolutely sure it will be extend-
t‘_d to tomorrow, but about the exact
time by which it will have to be
extended will be decided later, I
would request hon, Members to wait,

and we will come to some satisfactory
conclusion, .

Shri Morarji Desai: I do net know
whether tomorrow it will ho ;- ible,

because the Railway Minister has to
4o and he has to finish his work
Lomorrow.

Shri Ranga: Some other day on
which it is convenient,

Shri Morarji Desai: What 1 say is,
this matter should not be decided in
a hurry like that,

Mr. Chairman: I can assure the hon.
Minister that it will not be decided
in a hurry. If tomorrow the Railway
Budget discussion has to be complet-
ed, obviously, it will not be taken up
tomorrow and it will be taken up on
the next day. I am sure we will find
time for it on some day. If necessary
we may sit for a couple of hours more
today. But even then, as the hon.
Minister has said, we will need more
time and we will have to carry it
over to some other day.

Shri Morarji Desai: Madam, day-
after-tomorrow I have to reply in the
Rajya Sabha and I won't be free,

Shri Ranga: Some other day.

Mr, Chairman: We can decide that
afterwards.

Shri Tyagi (Dehra Dun): Madam,.
no voting is required to be taken; it
is only raising a discussion.

Mr, Chairman: There is no ques-
tion of voting. It is a question of
questions being posed and answers
being given by the hon. Minister.
Surely, there must be time for that.
There is no question of voting, and
voting in any case does not take long.

St gEEAI awAr (fawiT)
aarifa wgign, § 78 fiag 77 @r g
f ofi A A F Feue wZan ¥ A
7 fam o & w7 4 HE A
faar 47 fa wrd 72 & mfys g5y q77
i faur &, & wEM & fa HET
o1e e Fafud g 58 Ry arag=n)
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TERE & W19 92 9T qgHA &I A
iy g fagg aga & wgaagy &
T8 fad 70 o ¥ g & fe A

FT T FF AN T0G I 31 FI7 T 9@

FT )

Mr. Chairman: May I again request
him, now that he has made the appeal
to me, to realise that therc are a very
large number of hon, Members who
would like to speak on the subject
and we would like to give a chance to
as manyv Members as possible. 1
would, therefore, appeal to him to
trv—he is a very good speaker and a
very concise speaker—and confine his
remarks to 20 minutes.

Shri Tyagi: It is a golden advice.

Al SETHEI WY AW
AERG, RO W FAHT AT &
fardm  #HTRIE HIETHT F g% a9
WET FAT AT 2, "I 3T 98 AT
g 7ET €1 9T &1 I9ET TF gAAE
ot @, /7 I gawee § T}@ 0F
frora & 3391 g o w= ® 3a% Fry ol
Fa 1T ¥ W A FAG T I
ga< sfeaat F foy oft gEz g &0
7w ¢ fF ag q@or fraaor gfy-
fras &t w2 #1 qARE T O0F
afafer &

aeEre 7 @v fagEw afefey
a9 gAY 9% fq@aw |t 1 oFqon
FTIA AT A & a0 F oy
SIS & T AT AR @, qEh
1 a8 & fF ag a1 #7 a7 S
AT Jrgdt &, ftad Jo ag g
9 #1 &IT FH FA & fa7 (¥ $32
® WAV AT FL qG ITT A FWT W
ST I AT § W It
72 & Y WCET &9qT T AT T T
% 9g dgT WY g §CFI &Y =ET
2
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% adt qear & A s g fa
an ¥ ww frga g3 zwfEar §
TATE B ¥ wRT AATE T 3T 1 d@d
grak feig ¥ A R & 1 79 &
92 §1 & w7 # ofadT 93 g a7
fafra wrraE gor, W frdf wgqE

T ¥ AWy ¥ yaede & F% fagrr ady

|1 AT | A7 1e¥y F q1e foord @7
grr §17 & fadkt 9@ § = ¥ {1 0
qg T IATT IGT ATT F70T gHT A1 AT
T4 ZEFA § FT7 wafeqT frrror a4y
@1 a2 T 37 WA 1 0F T3 T
FNE | qfew ATATION F wfvers
&t Ara1 Fae 3 Ford 79 6 5w
FH F41 77 9F77 F faora o F41
F9 fF o reve H 73 780 9@ 8
Sra AIEAL, A 1 eU-7S F 77T
WETH U F AR AT B G A A
1883 H q9TE §F FT TEAT AHAT
aEEq| & FTAT AV gl FgTAGIMER |
THT WX A & {IZ F 14 g2 A4
1A HE F ATE & IT FT FIT 78
2 fE @41 g3 wwTe AT v & e
FF OEAM A IF TIT AT AT 50
wferarer qeq gt faw wfar & 0 godr
s ag fr @ o v @ et
a9 At 97 FAr A7 Fwar g, frer
TR ST g%9T & 41 A fedt g @
fraerar ot qFar @ , /Y7 oF g9 q@r
W @ § §9g F1 98 @ § 7 for
T 9T FTA FAIE FTIT E I Iq AW
& &7 § glfes A

HH FT T AT H7 QAFT AT
TAH A & 98 gH qraAr ger fie
ST AN FraT Fg ¢, FT HA
& o firg woC & F@AT § | TEW T
FeFT e fargT, W, g
WY qrfeea™ & fade & & {9
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T & ARaay § faea & 9e9 39T
Y FHETT TTHT GHTA g1 7F 2 | AT,
fermg7 ST arfFeam & &1 97 6
fasia =7 & g 57 AL AT |
AT A AIRE & AT A7 @I 3
F1 a1 & fe 2w § q&T 29T $1
T AT AT AT AT 99T F
gqfyF 7@l &1 A THT AT
qmTT FAfF FE 7 a9 8, TS
A Fw £ & smfmd W
F7 gEfl g ®T UF TF FCF
far @ # =T 9w A
F1 0T Fid1 & | TS FMT FF F
F St qfwa W g A6 F1 A9
ST 9T FT AT FF4 & | T YN
77 2 7 foaasr wsgt § fafaew
¥ qUT 1T 739 8 70 9T F T A g4
2 | afFT 37 FEF7 qNIT K TEA T
91T T & 7 AL ML KT LFA
FT AT 9@ 48 ¢ 7 arfemm @
AT PHT FT LI A GA I
&7 & 39 F1 TG ALHTT A9 214 H
& & A g1 19 W 97 S g an
Fezq & Ffgsa TR T8 £ F @@l
T AT AT, &1 &1 AT F1 Te=T gl
& fa 7 wFa 9F, I F1 UF 0F qH
& arz afmafar &= faar @rs, & &
T 2 fr Fev ST 9% "
33 IF AT HEd F | ST
s Wi qg frw ogmr @
ITH TG STMML &1 EA FT UF &I
N7 2 f% o g A0 I ST FX
faar s o qea aam F593 Al
1 AT OF qTR & fAy I For faqn
ST | HI W9AT JAEW & fF ag awn
TG 4t § 0F AT ST FA A
¥ faa wgifs ag a1 o9 g w7 g
WY TR safa 1 FAw AT T FLHAAT
fege o aom @t | 7w v & e
t‘rmqfufrar'rmm:twr&umm

Y ot 39 AW FY IAET IFFT AR
Lxill

UF WY NF T ST FT THT
F1 21 A TE /R TEEE F A9E
T § TTH H1ET =T 47 HET -
¥ gar g, ™ 9 N w9 a9 W@
arfed | W gt fagror AT anfed )

afer s gardr mTET wad @
fe fragdr 2o 7617 a7 7w =AM
F1 TE TG FFT AT T@ AT FT g
W=l H q99 g9 § FAIRAT FT THT0T-
T 3T 2 | AT AT wgAT & fw dw A
q FT T AT A7 FZ; AT
T3 WY T AT A5 T qF A
ZIT & WY IR BH T A& aE F
at aor 3a% fF 9w audr S
F1 wAA FAT AT T 9T A1 &
TEFT SR FT LFAN, qg AT
9919 FEET AT & 19 FT 27
T F02 aafFal ¥ faT 9% gz
qATEAT S | T FTHFI T FIE 9 H AT
fardat & =T &Y sermest AT

gt A & ag FgAr dean g
ST §IF A0 fAr 98 g9 Oy 34
2 f fagw 1o T & 92 57 sy
& OF AR, WAL w0 2W F gEAT
O 1 A1 & w7 arfeera, aut,
J9T #1fz § FiwT AT AT 2 Al 2w
ard ®I F4T MR & fF Iy awg g
g1 & a@ fGaw ame &1 OF
I | T G FH T AF <F w47
s &7 a9 |41 g7 &7 AL ArAFrd
¥ qg ara gy 7% fF a8t ¥ 9oy e
TN AL 1T §

A A 0¥ 7 Fr AR FIA4F
wfet ST FA FIA FTATIAT 8 | 7Y
AT A e F AT T A
e g1 & 412 AC fal & 59 wEAw w7
Fror farar & 1 3few F19 & 3w AT A
T T &, TEET AW It
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[ sFraETT meaT)
YT AT Aq7 WGrATeT F faear
AT ARY A AT A 78 2 f@ oA
IR A F A9 A F A H
st 3o #1 Aot gfog gfea d, 9w
s gran § i o & wfy a7 Arar aga
qIY & 1 W 3t el A7 fert faarg
H1fe & HFE AR E

1 F AT WIS T W FA
F qe # e a0

wE 91 9war g f& R ww

A §A ¥ #E9 ¥ e wmg

W oA | W FEA F AR
@ gedl aw @Y gmet ¥ 921, AR
IAF AT N D | AN TF wAw 2
@ | o & qya 2w Fr Fi4 w1 feafa
1 2 gl ¥ qamET IEATH W
Tl H T FF FT TH 3T F TF AEW A
T QTR JOdT & TRl A AT
|ATEAT § | IR W W 6q AT
wEEER AT I g g e
79 3 # qreg o0 F ER AT Sy A
1 A1 8, o e ¥ ARgrEET Y
AT, WATTI HFFE AT 512 1 9]
qT7A T g ;W 9T & & R oJei
e & @ afz fad s g
g FL A T3 & | TRl AT AT
femt o= 27 31 | 917 FY 92 FoAT @Y
g1 &fFT Qi g fF s aw ar qer an
WA A WL HISAT A, 97 AT @A
HTHIL A &1 g4 T A1 7 Y 3
YA A& AT FA 9T AT
g

T W § /@ favf| F1 97 7T
mar & 1 wf&T o gEr e 97 9
gl & A9G fAwTar qaT 91, 9fqwt
F M AT AT @A 41 79 77 %11 fauf
F mwrg feeamar e q 4 5w
A T ST 1l & g wear e
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fawr=T ar | 1 Fid afvarTy & ar gt
TEAT 9 9g IAET GO 4% F =7 §
a1 | A FAT JFT AIEETT § IAT w7
O 5% 99 TF WA AT 7Y fer
qTd TT TF AT AT IAHT AfgErA F qrw
a1 I TR fredft a T giw g
Fag W ®7 far 9 5q g
T 43 |

st fae 7Y oft, so 5w wiy-
frmw sy oforra gY wgrd 7 o waAr
FEETEAT § 33 Al fF e
aqrg ¥ ow fagay &7 I=971 57 7471, IHH
9T I FHT & I G971 6 47 0
qg A FTA & A1 Y @ wT
F%A & 97 q91 1R 9Y 97 37 wliy-
fraw & *TO0 IWF A FT FE AT
F1 AT A A7 1 IW T T AR T
g3 g7 T AN ¥ 71 fR g |
X, 1 A A IRT FTH IAF TIA &
AT 97 FHT ST | 217 T FATAIEY

g7, AMITCAT § &7 A3
qraT |
ot feafa ag & & 7% %1 a8 7@

TE 2 o 30 & s g e | 20
T ITHT TR TAT ZY AT ALY qT
gAd Tga fafes g 7 wmsr o
T #1 e A fY | A 0w fgseT
g Fwrar e faar av 1 ag ot ufy-
9 WHT AT AZ] & FFT AfFA IqH
st wiwe f2a 7 g avE
1 A 2 fF FT w00 FAIZ
9T FT AT 29 & q27 2 | gL
TFA F TAAT AE AMT fsko FUF
mraa‘r%rufvmﬁfaavﬁqzrm
MALTFAT FT 4 § 7@1 AN q) a5
AMT § q7 & AWIA | WO
g9 Ffy a7 & faF ATy 3%00
FIg TIT &1 ATTETHAT & | AL TH
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| feyo FUT A Al F1 ITF I fran
| qm Y SEF 3 of gfT 77 qfF gt
ﬁmrglmwzﬂﬁmsﬂgﬂﬁ
g EwATr

Ffew & a1 TG ot MA ST FL AL
w1 g g f A it fFoafx
W F FAGT T IGFT AET FATE FT 48
M1 WRIT HIET A JET JE7 aF
3 forat 91T &Y 39 AT FT AT ATET @
fr a8 1T, S f5 g S 39
a2 f& S $3 SHd STem S
AT A AAT ST §, TE FI=AA
FEE, IT T, F GIAAW  FT
T

f6T & uF 95 ¥ @ F A &
49§ AT AMRAT | H 3T [ FT
i FgaT AT fF z@ FEA FT aAq™
Al &1 19 & sueTe F7 fEaar aE

& pons

St Wraws A o & TR
WHAT g |

Sl AFTEIR AWK "G G
Fm At a2 & f 99 & = w1
adl F1 ST @A A3F JATHL 3H
favia =1 AY foran T | § ST "Ear
3 5 9z % quwa @ A A E
TG\ F1 g ATAH M1 Aried | /T IF
WA § q3qfg F T fTav
& a1 721 7g WY qrEAT 20 | HT
F 2oy fedt #1 F@TT Ear g A F
TR ST JAHT TF I/ IAL FX &5
fet a7 agY &7 a7 | 7 3FHT IR 91
JATET & | A AT AT R FE@ X
0¥ T ATHT ¥ H7e 9T @ famr
Hq T@ Y HIE T, 19 HLC FQ
FIT 99 T FERT AT AGT A1 Q¥ FE
FC o1 fawge w91 gor ST, AfEa
HAA a9 ey A ow T Qy

HTZ 9T F ATT | Tg 717 XY GA7A A
AT ATAY |

faer w4t ot o 93 F I F7F
& fod vga & (% gwav 3w 3w o faaan
TR FT ATAT AT & | W F (o
ARl gERAMI A T E . ...

|{ M g HA oEr FW
T Fer % g g fadaft o s
CICGEE- |

=t AFTAEAT WERT 0 JET T
Yo JIEI@ F IFTT H FaT & (% 27 70y
I N ARICAF TFIT H JATL FEAT
aEq & | faewt & me=w (¥ Fw@ av
AT FFAT § | AfwT Tl aF gAR
T ® TOIAAT w1 G939 §, faT 74y oy
ITH AT fa2i . FT TOwST § "5
FT A TaTe FTHAT & | faeai o aar
FAT 7l grar 9= F 39 @ A Fraw
g & ara w3 T At 7 faarg & wa<
w¢&$H#$Bqﬂmﬁ% HTqE
T F mw%ﬁ:mmﬁ
T &7 oo o 1 @rag € fF oag
IO A A9 F AT I F 99 A @
qre | safad ag fasfa & fadr sawy
A F UTHEO AT @ AT vy ¥ a8y
A AT FEd | 395 wlataa faden &
Tl a=al 7 fax g9 g w1 graaw
g, T Aral & o fawar g oa
EAFT A | TFT a5 & o wayor
F7Z a1 gu §, 981 & fad wvew A
g9 & | afz WO w3 H Al F
far a gfaard sooey #3 W@ g
a1 ATA FIS HTH TH FTA A1 Jrgoam
FT F17 Fg W1 TFAT 47 |

HIY FZF L% §TE F AT q@TH T
RN & | T ATOW qF B0 F AW F
o OATLT A A § F@l wEET gy
AT | AR WITT A3 T A # we
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[t T met]

TET FEATH (FAT SATET &Y '
T e 92 @@a

1 & fadrasi 71 92 Fem g %
g A F 0F AT H 308 T IF qATT
9 6T 2 | AfEma Y FE F A9 H
TF @1 | 00 T § WAH A1¢ LN
=T AT FwAr | A A CF T A9y
ST 10 T qgi AHL T RE |

orod FT 2 fr A /g 9e
fasrd) o AFAT | WA FE AT A1
&) faema &1 " § aE) @ | =/
faerdY smoawdY & 1 wfew =@ Mo
R fawr f6 qwAmT aw e
£, 912 femi & g% fase wod, saaT
T A a9 our Sfen
ATy S ®AT 8, FFA a7 agT qEv
&1 7A & o o ox a A7 g R e
#2 F1 F7 g fawy gag @z & AW
faegm | AT e TTT FO AR AT TZ 0 ¢
F7Z &1 511 FFT IAAT AT AT
AY TART T T ET TAT F0T, TAT AT
9 AL AFAT | WY T T T & AT
AT, SHAT FAGH AT TT ®/I
I A AN AT e S
FET 2 F SHAT AW IR AV E,
31w wwET I o7v arfam ¥ w6
ST AT, T FTET FFIT AATH
S ST ATEH AR IAT M S0 IT
&y TIT Zi ATHT | WY WAL FEE!
gt & AT AT 03 A7 9w B8
&9 59T T HTAET & 787 57 1 77 e
ST FAT fgeg e ® guid a9 & gfrg
3t w1 g, 37 Aafew F g
1T FHE( AT 78 7 AT 75 § | Tg AL
ar & ;e # A & owmeE g
W qeF & fa@mT 9TeH § | 98 oUgT
&1 FTRTL FT 0F ART ... ..
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Shri Priya Gupta (Katihar): On a

point of order could these urnaments

be laid on the Table and be the pro-
perty of the House?

St wETTE T wrent ;¥ w0 Fi9w
Fg 721 a1 fw ag o1 oF gt & fefaar
2 THEN AT ZH A ®ET AT
PNEI1a8 W AW & & fFar
STaT 8 48 €A ¥ [E FH F3A a0
L HA F1 F10 fFgr AAT & 1 TW AN
& FTW § 9T fooo TIF &F TONT
Zq qW | FT g5 & 71T Qooo FAA
FAMTM A ATAT FATE I ST AR A
2oco TqA F1 fefamr o= fadwi #
ST @ &1 WTATAT & Sooo AT Wooo
B qr T AR | 9 39 A H
ZHF FATY 00 odT o oo T FT f3aMT
HAT AT & GAHT WiST BT FAAT
q T ¥FT & A0F AV g7 AT
1 HTA ETAT & AT HY I FT 3T
SEI 8 oF #iufany q@1 #T =7 T
&, & guean g fv ogwv A ug Fr
Ffgw=rr &1 ars 78 Zifr

T g A9 g 12 2 fvoew
TN F T ATAN TA AT HIHT 7
1 9 ¥ et 7 et =0 & Awd g0 2,
Fa1 o7 & fea wfafaom & g
FLFAT F7A A E | §AT AT AT
afigifqa #d-=raeqr 97 AT AT
g3 = (e 77T o1, FT1 § "H
ez T H Qg A fr w3 9geT "
A9 - ARG AT FIT F AT 3 FI
FLIATEY AT LT TN TEOGCH AT 577
FrATATR TR e R T a §
aral Aafadt 0 AT AT R & U9
AT AAT & IART O0F AST BA @EY
7.3 7 gfg ureT ge® FFIT F1 FHEAT
FT AWM & G2 ZieT A1 A7 3409-
AT &1 GRS ST OATYR LT GST AT
AT TGN €, SR AR T HeA A FT
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FFAT a1 | o= a=f o F2a € fF A
& ST SHTRT & SYET O F@T F A€IT
y a2 St fE FwT g afew wr &
95 « & afz oF g § g 99% 0w
ofaTe F w27 a9 safa o{f avt g
A1 AT FHT 2 AT F FAT AHL
T 1 5% wfafvaT Yo TFIT & WIS
& o 5 g7 o § mfaT £ "/,
Yed, A, HAT FT AT, AT
wed drer, gIar (A faTm A,
TTE FTed ary, famrd $4 am, qifa
wC A, Y & R AT ane, faget
¥ A9 WA T, WET A AT,
L FT FTH F7A I AT A A
frad & it fr gm0 05 & axafam & 1 @
G2 ¥ T ¥ FH W 0 M sl
o7 N | w3 37 oAl gwfeat w5
I F TS 9T ¥ qGET @I
FT AT AT F TF T4 F F8 FHAAAT
FY aret 5t 7Y o7 AT & ) gATe A
AT AT 7 I & FT ATEH AT A
S qeEt A Fiftrr #1219 S
F 77 avg Fifra gz #1 2 fF o0
IAITE EY AET ITHT EH AT
HFEOT B ORI ZT | BH SAdi B
AW I 4y A AT T AR
fassmr gt & & wgw @ L

st \roedr mw o &9 qrooar
AL FHT

1 AFTMAT AOEAT WA T
TE FRT A AT AT AT T AT WO
ot wwd frgi =1 9T & 57 SWIT AT
FFiey foderr & 1 o & 9w fafe
BT H T gH H FET g

W ;Ate Xo wfawt (gmrT) | T
Fi T o F1/YAT + fxav w1g w1 A
W ARAR 7

A swTIEATT weRy o sgifadt St
RIS, I g Fi g S Ao gved

aEl & gl 23 Y oA #v
IF T OFW AT R E @A e
¥ few 708 & Gwful § 5w @
T ? 3AdT 98y syagifow Fheargay
i a1 3@ | a1 fad weAt w1 gE A
o & A I § o difet & o A
et fagy sgaamg & ghfas fer o
g T TETE AU AW FA AT 7
gafae w1 43 Fg1 fF oY 9T FT
HAT JET AT AT IAF AT a0 H
AT &i wYF AgHd FET ST W
2 aagd weg faenly, ag &1 W
TR T

27 ¥ gl ofv A< F s A
fratz &1 sw= was< gar ¢ fom Frow
%% TG 97 WICH-gATG, TF & 0T &
T F EE, AW FT AT gw 9
FT AT FI § ?

16.24 hrs,
[Mr. Dvy. SpEAKER in the Chair ]

TP A1 9g ATTH A T Fm
Fr WA &1 wrare aree # fEer s
qr | TH qYE A AN TG A FE
AT =T 4 JfF ZHr 7oA 3 39
HAAT & TANT 97 qrEwEr T AT FA
IR FATC A A AT AAZE AT
FARE G A EARE: e e AR T KX E R IR
FEA & TT O AVEY g £ weET &
SAWT T2 qTFE1 AT &, A 39 a8 T
a7 7T Al F 7541 F 77 A T
T 2HIT GrT TRl 2 1 H FE AwaAa
fF @z Fg7 &1 wFawar & 7 fewonE
TRy # wafa A F wrwaw F 32,7
HEA 2 HICHTE &3 & WeIT ARG AIT
HZATAAT WA AMET A7 T T g
#1 g ta da @A aw w1 wwewed
F1 a1 #21 qrE qraa

g gvae fams (5 ggan owi
g1 & 7 @ mel ¥ (e g
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[+ wemtz wred)

FQ, zATEat # faamee I w9, 3T
fasrer w7 & fag @@ FWA
FATAT & A faamae o aet w1 2fea
FEAI TTEAT 8, AT A TF Jg HY-
FR A ¥ faamae #3@ &1 &4
TG 2, 98 AT Fa1 fqudg T & 7
Al 7 30 J@ & 7 & framaz 74 7
o g 9ARAT & ' wafadi ®
#1797 areT 1 yafe qfr v ?

16.26 hrs,
[MR. SPEAKER in the Chair].

TR WEAY . AIHAT €T FT
Y AT BT QTR |

ot qETTE wrewt: weTd 93T,
¥ Ot IIIT F AT F@ IO A
a1 WY fraes T @ | oF a1
fe g & g7 @0 wfafran qem
F1 qfmfat F g3 AT IITT | A
gfafran qreor & SHaQ #1917 7B
ax Aty & fae w4 ¥ a97en & 7 74,
o foT TAET W AW wid q9
§EIH Tq1 UFATST AN F WRHT
HHET gFFIIU & 979 9T a9 | /4T
ag aawmar R oag awe W
F T H FT /T FqT AT T F Al
uq & Tz for w7 A wfgw @ fE
o, |1 {24 729 W6 g7 FL 6 9
F HIT AT TG AT & IA6T T8 &
T AR ATd1 FT GFT A9 74T 97 | TH-
foe awwe & fo9 gom & o7 an
FaTaT ag Q0 T &1 /T |

TATHAATE HIFHIE FI AIA T OF
ot AT F AR ITATS, FF F@ETU
97 T F577 A4 A1 T AT Lo -
FOF IAFAININR T TAIF
Ty AT 7 a7 4 97q qR A1 T
HEA 3% a8 F7 a99 F1 FZ I | T
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FT7 AT AY CF AL TF AIX FTC AT
FFY § R GATA ®T 7 faq ¥ &y
HET F qed T q=HT fegqr ATIHT ) AR
FATAATE! HCHTC &T qrg ¢ | & /Y
gumar fv Qwr g 36T w30
Fgrar wraf ¢ 7

afea gaq o a7 Fa qg & f& o
oo FEA 2 R ey FE FAAF

FAT T AT 7Z U¥ FIT /X F FT

AT § &) I7 9 & | F9 F TEARIC
IART AL T AFA | | ¥ WUA T
Wt g1 § 5 g7 W &1 A § faran
721 foret @+ gRfY 7 o awg AR
e ? T Qe wefl &1 gdw o -
afq &1 &< a&T, FA T¥ T FIGTION
FT A1 IF AGET FToFOT AT G
FHT | ATE HTATHAT FT AT G FT
T2 HTAfAAT 1 F9 H 9 AT 92 FE
&t fgaer 2 7

faer 7=t ot oz +ff w27 & 5 s
oft frami @ @ §g wac o
AT | FAT IART 947 & FF 2fagor # farag
F waae o faxqery &1 ofay qre
g2 g T TJAE & AT A F v
AT F AT A 99 TF A G AT
2 | T A § a9 § e
fafa & arers & 977 ¥ qeaTq &6 A7
T & wgg A F7 fAgr 9T A
forgy #1 sgaear ag AT A § 1 ITHE
sfafea o= faae gar &, o fa=r
A1 AT FY AT GAAT FAHG AR 1T,
a1 3a% g ¥ & f5 wfr-ago & ==-
w2 g foar qoT O F1 819 9 F g
9T TEA ¥ O FAUTHIN] ¥ gHieAT FT
FEAT 2—"TH HAF a1 741 Ffangmy
wa

T A & AT ¥ oas g
W e A & 2 @y g ofew 3w o
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ufwfam @37 & a2 Fa1 F7a7 #7 fqar
ax S Fg @3 7 Ow 97 5 e
W IFT & A4 At FE o a g
T @9 fagar &0 avg s g
UGAT T FT 9 97 F T 97 v
TG 3G FTRT FEAT —

“TAaer qRAEm gargAsn fae-
AT AT g TrgreAr s fafe
ey grmifafas gEem  fraaget
sAFTC et gt F=ary forgorg warg”

oA WEIA I AF F A
|OFT WAT FHCT F1OAAT ART |

St gRaEA AveRY ;oaq § oF
fraz & wares 297

it q Fe Tga g o fasy vt o,
TeIg AT T8 T G TG AT
Rt ¥ fR7 Y 9 <9 v A1 afe
T IF A9 ®I ¥ FUT AAAT &1 T
Yor &1 vrAr ‘g e 3w Fr w3 &
oy wfeand g1 foam i ag
fawmr 7 &7 gu fEAY 33 7 a3 wrdr
W1 2T FEAT & AT TH 3 A FHAT &
T WL HIAT AEACH a91 A T AT
s7 # afegir Af w7 AFay
qF & T8 & 1 ag ar w5dT @
e ag aivfeaiom 2@ W qar @l
I war I9F fAq I3 T4 L |
zart faq w1 o7 A T T qATC 4T
®HA AT g A fagw f& ama-arg
AT 9T 2391 1 wiafaa wre @ gEn
2, & AT 7 g1 fE woaes 1 7R A
WE-13-975 7 w9y Fegias w1
I YT IWOW A9 F JIT 9, AF
TR AT T2 v, A= weR A #1 ad-
A rat 7 a7 97 =k T gy g ?
o &z wear e g ',

Mr, Speaker: The subject'is now
before the House for discussion. There
M58 (Al) LSD—®. .

is no formal motion to be placed
before the House. But I have to limit
the time for speeches. We have only
two hour; for this discussion,

Shri P. K. Deo (Kalahandi): The
time may be extended. We are pre-
pared to sit longer.

Shri 8. M. Banerjee (Kanpur): It
should be increased to al least 4
hours,

Mr, Speaker: This is discussion of
a short duration. The maximum time
allowed is only 24 hours,

Wi famadz @ (vzT) : weaw
wgteg, & dter @1 fAges & =Ear

- SR
Shri Ranga: Can we not extend it
to at least four hours?

Mr, Speaker: Members should also
realise that ther will be many other
opportunities for them. 1 fixed this
discussion because the statement of
the Finance Minister on that day was
much too long, and I thought that the
Members would not be able to put the
questions which they would like to
put, and moreover, there was also &
large number of hon. Members; who
wanted to put questions. Therefore,
this discussion was arranged, Other-
wise, we shall be having the general
discussion on the Budget, the discus-
sion on the Demands of the Finance
Ministry and glso on the Finance BilL

Shri Ranga: There are so many other
subjects which have to be discussed
on the Finance Bill as also in the
discussion on the general budget.
This is an important matter, and
every section of the House is interest-
ed in it. And my hon. friend the
Finance Minister says that he is
inaugurating a new revolution here.

Mr, Speaker: That is a different
thing altogether. Now, what ig the
sense of the House? What is the
pleasure of the House? What time
doeg it require for this discussion?

Some Hon. Members: Four hours.

Mr, Speaker: 1 should at least be
able to listen to any suggestion or

proposal.
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Shri Hari Vishnu Kamath (Hos-
hangabad): Under rule 292, I beg to
move that the time fixed for this dis-
cussion be extended by two hours, that
is to four hours.

N fawsy 35 ;0 § A G4
F@IE | T9% A 9 92 1 997
g e

WA WEET . FAL AL qE FT
fedr g @t ;T WG AEE v 2
ds% & fau Fac T 7

ot famAdr ¥ 9 FAFT T
fear g, Y FmT Gy B 7

Q% WITAG ®IEW : AT & aA
Ta aF 98 F% @ 7 7+ fa70
i

SN WEIEG . qA A5 0909
ey 2 | & A feEy wfET 43 s
WX A & a9 AT aF a5A7 ATRA
g1
Shri Kapoor Singh (Ludhiana): No,

it is not practicable to it till § o
clock.

An Hon  Member: Tomorrow also,
we can sit late for some time,

Shri Morarji Desai: May I say that
I am prepared to sit for the whole
night if hon, Members want?

Weq RZAT : § AT aF 9 A
ar fasea & fao doa1 &, e AT
3 92 33 qafq ¢ ¥ v ax AF o FA
€ TAH 9 A AF 43 A1 TA 77 ¥ °
@ 1

T TIA & OET TegT & a1 98
5 00T T2l ¢ | A ATA &
ferm dam7 g 1
We agree to four hours then.

Then there is another * difficulty.
There are 20 Members who have given
notice of this motion. There are at
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least 50 others who want to speak.
Even if it is four hours, I cannot ac-
commodate all of them.

Shrimati Renu Ohakravartty (Bar-
rackpore): May 1 pcint out that 13
Members who have given notice want
to speak? That will come within the
time-limit originally decided. Now it
will be 13 plus 25. It was on that
basis that it was decided that each
speaker would have ten minutes,

Mr. Speaker: Then minutes to each
Member is all right,

Shri Ranga: From our Group we
propose to set up only one speaker so
that we could have a little more
time.

Mr. Speaker I am suggesting that
all other Groups may also choose one
of their speakers to speak in this dis-
cussion. Then we can have 15 minutes
each,

Shri P. K, Deo: 20 minutes,

Shrimati Renu Chakravartty: What
about the Congress Party?

Mr. Speaker: Very few would be
called from that side. 1 cannot
accommodate all,

So there will be one speaker from
each Group. Opposition Groups may
decide among themselves which of
their spokesmen are going to speak.

Shri Ranga: At least 20 minutes
should be given to our speaker.

Mr. Speaker: I can agree to that if
there is only one speaker,

Shri Bade (Khargone): We have
submitted two names, The two of us
can have 20 minutes.

,Mr, Speaker: All right, But every
Group cannot have that much time.

The Minister of  Parliamentary
Affairs (Shri Satya Narayan Sinha):
Some time hag to be found for Cong-
ress Members also.
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Shri Priva Gupta: No, Sir, Is it
because you raised the point that
time cannot be given to all who have

given notice on top of the earlier deci-
gion.

Mr, Speaker: 1 am now suggesting
to him that he should refrain from
further interfering in the proceedings.
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Shri A K. Gopalan (Kasergod):
The Gold Control Order has affected
almost every household in India, not
only the well-to-do peasant, middle-
class and worker families, but even
the backward tribal in the jungles. It
has affected at least five or six lakhs
of goldsmiths,

There are two aspects of the prob-
lem. One is the aspect of national
economy, and the other is the aspect
of the economic or socia] life of the
individual. I shall deal more with the
aspect of the economic and social life
of the individual. But, first of all, I
want to make it clear that we support
in principle the gold contrcl policy
because investing in gold hoards is a
national waste. It is a dead capital.
It can be used for any productive pur-
poses. ‘Today especially, there is
necessity for getting gold for produc-
tive purposes. So, the control is neces-
sary and in principle we support it.

A large amount of illegal profits of
the exporters, importers and black-
marketeers are alsp being used to
smuggle gold into the country; tp the
extent of Rs. 50-60 crores foreign ex-
change is used to smuggle gold into
the country, That jg the second rea-
Bon why we support thig in princple.

But ag far as the present gold com-
trol order is concerned T am sorry to
say that both these objectives are not
achieved. The first essential thing to
gel hoarded gold is to declare a ceil-
ing on gold hoardings, in any form,
including ornaments. If not, as it had
been done already, these hoards
could be converted into other orna=
ments or even other utility things.
Government were so considerate to
the rich hoarder that they allowed &
whole month to him to make decla=
rationg of bar golds. During this time
most of it became transferred so that
they neeq not declare anything or
fear anybody. Various people esti-
mate that gold worth not less than
Rs. 4,000 crores is held in India. Ac-
cording to the latest reports by the
go'd bond schemes, we have got gold
worth only about Rs. 7 crores. The
poor people who are carried away by
patriotism 'have donated some gold
but the big ones have not given any-
thing.

The next object of this order was
to stop smuggling. Then, it is neces-
sary to have a ceiling. If we want
to stop smuggling, earn foreign ex-
change and also get the hoarded gold,
the best way will be to take over
the export and import trade. That
is not done. What is the result of
this gold control order? We have not
achieved any of these objectives; we
have not even got 1/100th of the gold
that is said to be there in the country.

Now, the poor and middle-class
people have these ornaments not to
wear them on all days of the year.
They wear them at the time of mar-
riages or other festivals. Then they
mortgage it and get some money, It
is a kind of saving for them so that
whenever they want some money they
go to the bank and mortgage them
and get some money at the harvest
time or whenever they need mon:y.
The hardest hit are the lakhs of ar
tisans who are now unemployed. I
want to peoint out to the Finance
Minister that never in the recent post,
there hag been such a big agitation
ag there was today against the gold
contrel order, Therer have ben pro-



2295 Discussion re:

[Shri A, K. Gopalan]
test meetings and demonstrations and
there have been also—if the news-
paper reports are correct—deaths by
sucideg and also starvation,

Telegrams and memoranda and
letters have been received from diff-
erent organisations in the country.
1 am mentioning only some of them.
I think the Finance Minister must
have got many more. I am only quot-
ing from some of them. These show
that due to the effect of the Gold Con-
trol Order, lakhs of people in this
country are suffering. In these let-
ters and telegrams, the people have
alsp made some suggestions as to how
this problem can be solved. For
example, the letter from Kanya
Kumari district—from the association
there—says that on the 26th last,
Tuesday, they observed a Thartal
throughout the Kanya Kumari dis-
trict. Then, in the letter from Canna-
nore in Kerala, they have asked for
three things: to permit the manufac-
ture of ornaments with 22 carat gold.
to abolish the system of licensing of
goldsmiths and to make available 22
carat gold to the manufacturers. They
also say that all possible relief mea-
sures should be adopted to help the
removal of unemployment and star-
vition among the goldsmiths.

There are other letters also. From
Tiruchirapalli there is a letter. There
is another problem there: it is not only
in respect of ornaments but also
chemical stones, by which so many
thousands of people are affected. In
and around Tiruchirapalli several hun-
dreds of thousands of people have
been earning their livelihood by en-
gaging themselves in the manufacture
of chemical stones and also gold orna-
ments. The recent Gold Control
Order and the Rules have made over
50,000 people jobless; people are un-
fit to do any other job; their fami-
lies are suffering from starvation and
the Government must help them to
make them earn their livelihood by
giving them some work,
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They have also made some demands
in which they say that the synthetic
diamonds industry because the Gold
irade was affected, to the value of
Rs. 50 lakhs have stagnated in the
hands of businessmen and they re-
quest that the Government should
make arrangements to export them
through commissions tp the foreign
countries. They also say that a way
should be founq for relieving the un-
employment of those engaged in the
cottage industries like the synthetic
stone industry. So, that is another
problem—not only of those who are
engaged as goldsmiths but alsp of
those who are engaged in the chemi-
cal stone industry.

As far as Coimbatore is concerned,
and also places like Trichur in Kerala
are concerned, there are several peo=
ple who are engaged in this trade and
industry.

Then there is another memorandum
from an organisation; this memoran-
dum has been given to the Chairman
of the Gold Control Board. That
organisation says that {wo or three
things in this respect must be done;
they are: to make neccessary modifi-
cationg in the ordinance as a measure
to help the poor artisans by lifting
the. ban of 14 carat fineness of gold to
that of 22 carat purity, while restric-
tion as to the possession of gold with
cach individual may be continued.

I have no time to go into the de-
tails, but I would only point out this:
if necessary, I can pass on these
memoranda tg the Finance Minister;
he may not have got some of these
things. The point is, the effect of this
order, as far ag the gold workers are
concerned, is very, very bad.

Shri Morarji Desai: He need not
take the trouble of having them sent
to me. I have got more of them and
I have talked to the people. -

Shri Ranga: The whole country is

convulsed.
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Shri Morarji Desal: Not the whole
country. Only you people.

Mr. Speaker: Order, order. Let
Shri Gopalan cntinue.

Shri A. K. Gopalan: I only want to
point out that five lakhs of people
are unemployed as a result of this
order. The Finance Minister should
not say that they have passed the
order; that it is correct, and that they
cannot make any changes. What is
the effect and what is the object of
this order? We did not get much gold.
Not only that. As far as the human
value is concerned, five lakhs of peo-
ple in the country are starving today.
If they are starving today and if they
do not find anything in future also,
however good the social reform might
be, it will be of no use. Social re-
forms also must look to the human
aspect and they must see that the ob-
ject is achieved. They must see that
less hardship is caused tp the people,
while trying to see that the gbject is
achieved.

As far as prohibition is concerned,
the object is very good, but what is
the result of that? The result is that
'‘more people take to drink.

Shri Morarji Desai: Absolutely not.

Shri A. K. Gopalan: Lakhs of peo-
ple are unemploved. As far ag the
Gold Control Order is concerned, if
thes. three or four things are not
done, then certainly the objeet cannot
be achieved, and the only thing that
will remain is that lakhs of people
will be unemployed. There must be
a ceiling on holdings in any form in-
cluding ornaments. 22 carat gold
must be made available to goldsmiths
‘fDr manufacture of ornaments. Hold-
Ings above the ceiling must be made a
Ponal offence. Ag far as the licence
is concerned, dealers or traders must
take the licence, but the worker must
be exempted from having a licence.

It t.here is a ceiling on holdings of
gold including ornaments and if in-
stead of 14 carats, 22 carat gold is

made available to the goldsmiths, so
many goldsmithg who are unemployed
today can have work. As far as
smuggling and hoarding are concern-
ed, if there ig a ceiling fixed and if
possession of golg above the ceiling is
made a penal offence, then the two
objects of helping the national eco-
nomy as well ag employment of lakhs
and lakhs of goldsmiths who are now
unemployed will be achisved.

My request {o the Finance Minister
ig this. It ig not a question of pres-
tige. It is not a guestion of sticking
to an order. The question is, what is
the effect of the order? The effect is
not temporary. It is a long-term
effect. Lakhs of people are unem-
ployed and they have nothing to do.
Ag far as 14 carat gold is converncd.
some goldsmiths came from Kerala
and they presented some ornaments
to the Deputy Finance Minister,
Shrimati Tarkeshwari Sinha. I do
not know whether she has returned
them. They came here to show that
it is not possible to have tha tradi-
tional ornaments in the country with
14 carat gold and the Depuly Minister
has promiseqd to examine them. Yes-
terday from Rajasthan, some gold-
smiths came here and they also show=-
ed some ornaments.

Shri Morarji Desai: Similar orna-
ments have been made. If the hon.
Member wants to see them, I shall
show him now.

Shri A. K. Gopalan: I am not a
goldsmith. The goldsmiths say it is
not possible to make traditional orna-
ments with 14 carat gold. I do not
want to say anything more. I only
want to say that this is a very im-
portant and serious question. It is
a question concerning the life of lakhs
and lakhs of people in this country.
So, something must be done fo see
that the objects are achieved and also
the people are not affected. If the
steps T have suggested are taken.
namely, if a ceiling is put on holdings
including ornaments, if holding abowe
the ceiling is made a penal offemce
ang if 22 carat gold is allowed to be
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used for manufacture of ornaments,
then I am sure these hardships® can
be removed.

Shri P. R. Pate] (Patan): May I ask
Mr. Gopalan whether these are his
views or the views of his party?

Shri A. K. Gopalan: Whatever views
I express here in Parliament are the
views of my party.

Shri P. K. Deo: Mr. Specaker, Sir, it
is one of the rare occasions when the
various groups in the opposition and I
believe many in the treasury benches
also, despite their whip, would be un-
animous in their finding regarding the
futility of these gold contrcl rules and
its adverse effect on the employment
position. The question od depleted
foreign exchange is a matter of great
concern to everyboedy in this House
and the Finance Minister hopeg that
the foreign exchange which is frittered
away in illicit trade and smug-
gling of gold would be available for
our development purposes and for
purchase of military hardware to meet
our defence requirements.

Mr. Speaker: Mr. Gopalan has taken
only 15 minutes. I think every Mem-
ber can finish within 15 minutes.

Shri Ranga: You may give him 20
minutes.

Mr. Speaker: I am putting it to the
House; T am not curtailing it myself.
I am putting it to the House that if
Mr. Gopalan can say so many things
and finish in 15 minutes, it may be
possible for other Members also to
finish in 15 ‘minutes.

Shrimati Renu Chakravartty: You
can give me 5 minutes.

Shri P. K. Deo: You will agree that
the foreign exchange crisis is a built-
in erisis of our plan. You will be re-
membering that when India became
independent, we had foreign exchange
balance of Rs. 1800 crores. At that
timg we did not know how we were
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going to spend that amount. Of shat
amount, nearly Rs. 800 crores o
Rs. 300 crores were spent on purchase
of foodgrains. At the beginning of
tha secong plan, we had a foreign ex-
change balance of Rs. 748 crores. At
the end of the second plan, it depleted
to Rs. 140 crores ag against Rs. 200
crores previously estimated.

So, Sir, you will understand that
this sorry state of affairs in our foreign
axchange is mainly due to the under-
estimation of the foreign exchange
component of our various plan targets
which have been earmarked in  the
Plan, and it is also due to the unport
spree which was given effect to in
1955 and 1956. Today it is less then
100 crores. It is all due to the bungl-
ing of the Government.

With this gloomy picture, if the
TFinance Minister really thought that
this Gold Control Order is going to
stop illicit trade and smuggling of
gold then he should have promulgat-
ed this very order a long time ago.
1 am very sorry he hag now taken
protection under the cloak of emer-
gency and he has come forward with
this Gnld Control Order, when various
articles in the Constitution in regard to
the Fundamental Rights have been
suspended in the name of emergency
and this illegal ¢ et is not justiciable
in a court of law. Why should ke do
that now?

Now, coming to the merits of the
@old Control Order, 1 beg {o submit,
as has been pointed out by ‘he pre-
vious speaker, that, like prohibition,
it will defeat its very purpose and will
bring in its wake a train of evils like
unemployment, corruption, and defi-
ance of law., The Reserve Bank of
India estimated the gold hoard to the
tune of Rs. 4,100 crores of which
Ra, 3,200 crores worth of geld is sup-
posed to be in ornaments and the rest
in non-ornaments. But I think it will
be much more, because in 1958 an esti-
mate was made and the same Reierve
Bank estimated that there would be
gold hoard to the tune of Rs. 3,035
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ecrores. Since then there has been do-
mestic annual production of 1,65,000
ounces of gold in thig country and
there has been, besides thut, large
gcale smuggling also. So there must
be much more than Rs. 4,100 crotes
worth of gold. This is a simple guess
work.

The Finance Minister thinks tha:
the mobilisation of all that gold
would be possible only by this Gold
Control Order, But I think it is next
to impossible, and it will involve hard
and genuine difficulties. A similar
attempt was tried in France where
similar conditions prevailed in 19852
and 1958. The effect was that only 2
per cent of the gold hoard cuuld be
mobilised even though the attachment
to gold in that country is much less
than what is in this country.

Regarding the Gold Bonds, as has
been pointed out by the previous
speaker, it has been a failure, and
close on the heels of this failu:e of
Gold Bonds the Finance Minister comes
forward with this new proposal. 1
think it will also receive the same
fate.

What I want to say is, we cannot
afford to ignore the fundamental ruies
which affect the formulation of any
economic policy in a country. So
long as the present glaring difference
between the international price and
the domestic price continues, there is
bound to be smuggling, and there will
be no compelling incentive on the part
of the gold hoarders to come forward
with the gold and make it available
for some other purpose.

17 hra,

In the past various attempts had
been made to make illicit trade and
smuggling of gold difficult by having
Stric_'ter vigilance, bv providing drasiic
Punishments, by shifting the onus of
“proof from the police to the accused
and by the special circulation of Per-
sian Gulf rupee notes. Even the elec-
tronic detector could not stop the
Smuggling of gold. All those provis-

ions were bypassed angd the smugglers
had been carrying on with this trade
very well. A close study of the
nffcial price of gold vis-a-vis market
price will nfake rnany startling re-
velations. As pointed out by Shri
Prakash Vir Shastri, by 1927 whun
India adopted the gold standard, there
were free import and export of zold.
By 1931, when India went off the
gold standard, there wad some fluctu-
ation in the market price and the
official price. In the post-war period,
in 1945, it reached the highest when
there wag inflation in this country, and
the price reached Rs. 118.93 rP. per
tola. Then came planning, and azain
there was deficit financing, which is
mainly respensible or the rise in price
of gold to Rs. 147-89 per tola. With
the purchasing power of the rupee de-
clining and the people losing faith in
the stability of the rupee, the natural
incentive was to invest all their
savings in this metal. So, the primary
thing to be done is to see *hat the
tide of inflation recedes from the bul-
lion market, as then only the stability
of the gold price would become feasi-
ble. It would bt futile to expect that
it would be possible to have a fall in
the price of gold alone in isalation.
As the prices of other commndities
would be going up, so the price of this
metal also would be going up.

Besides the traditional attachment
to gold, this undue demand for gold
has been borne out of inflation and
control. Because of the intensification
of the various control measures all
the blackmarket money could be
invested only in such a thing wh-~re
the depreciation ig the minimum, and
it would be nothing else than this
metal.

Government know fully well, as has
been pointed out by the previous spea-
kers, that there are only very few
persons who are involved in this pnld
smuggling, people who have large
foreign assets in contravention »f tne
foreign exchange regulations, people
who have been able to under-invoice
exports and over-invoice imports. DBy
these nefarious methods they have.
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accumulated large sums of money,
and now they want to smuggle gold
into this country. The object of the
Government can be achieved very
easily if only they could control thosz
few people. Instead of doing that, I
cannot appreciate why the Finance
Minister promulgates such an order
by which millions of people have been
affected.

The statement of the Finance Min-
ister that there are only five lakh
‘goldsmiths is not believabla, Even if
we take the last census figures, there
are six lakh villages in this country
and assuming there is one goldsmith in
every village, there will be six lakh
‘goldsmiths, each of them having at
least flve dependants, So, the total
comes to 30 lakhs. Besides the gold-
simths, there are various tool makers,
die markers, polishers and other arti-
sans with the result that their number
will come to 40 lakhs or even §0 Jakhs.
If such a large number of people are
affected by this gold control order,
is it not a serious matter 1o be looied
into?

Coming to 14 carat gold though I
am not a goldsmith, I have been told
that mina work and kundan work
could not possibly be done in 14 carat
gold. These works are very highly
appreciated by the foreign lourists and
if they could be allowed to he cxport-
ed, we could get a good bit of foreign
exchange. Taking into consideration
all these things. I beg to submit that
this Gold Control Order is futile and
that it is bringing only  harassment
and nothing else.

Regarding refineries, the rule says
that only refineries which would he
worked by electricity should be re-
gistered. There are so many reflneries
in the countryside which are not elec-
trically operated and it -would be
very hard for them to close down their
business. At the moment there s
only one refinery al Bombay which is
being electrically operated.
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Regarding the licence fee, I would
submit that the provision of Rs, 100
as annual licence fee for goldsmiths
is too much. It should be reduced to
Rs, 5.

-

There is another very important as-
pect, that is, rural credit which is
being provided by gold among the
rural population. The Rural Banking
Inquiry Committee of the Reserve
Bank of India says that the Govern-
ment and co-operative credit availabie
is only 3 to 5 per cent. of the +total
credit and the rest is being provided
by the local people. In this regard I
beg to submit that even though some
attempt has been made to provide
rural credit by the Agriculture Re-
finance Corporation Bill which has
been sent to the Select Committee....

An Hon. Member:
been passed,

It has already

Shri P. K. Deo: I am sorry, iL has
already been passed. A provision has
been made there that only Rs. 100
crores are going to be provided in five
years. Of this Rs. 4,100 crores worth
of pgold hoarded estimated al least
Rs. 1,000 crores worth is with ithe
rural people which is pledged every
vear for getting loan. Due to the con-
fusion and chaos that has becn created
in this country by the promulgation of
the Gold Control Order all this poid
will go underground. It would not bhe
available for credit purposes. It m' g
that the agriculturists would oe robbard
of Rs. 100 crores of rural credit  wn-
nually.

Shri Hari Vishnu Kamath: On a
point of order, Sir. If an hon. Mem-
ber wants to read a newspaper, he or
she sheuld notl do that openlv in the
House.

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha). It is not the newspapcr.

Shri Hari Vishnu Kamath: Do not
read it openly in the House. Tt is
against the rules.

Shrimati Tarkeshwari Sinha: 1t ig in
regard to gold,
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Mr. Speaker: It is only permi‘ted if
it 1s in connection with the business
before the House.

Shri Hari Vishnu Kamath: But not
openly.

Shrimati Tarkeshwari Sinha: When
openly the discussion is going on there
is nothing to hide.

Shri Kamalnayan Bajaj (Wardha):
We are not used to do anything
secretly,

Shri Hari Vishnu Kamath: She
should listen tp the hon. Nlember.

Shri P. K, Deo: Lastly, I wou'd sub-
mit that the various periodical re-
turns and maintenance of acceunts ac-
cording to forms Nos. 8, 9 and 10 are
most cumbersome. With the unlimit-
ed power of the officials, these will
open the floodgates of corruption It
would not be possible or the illiterate
goldsmith to maintain these forms and
to have periodical returns sent to the
Government. So, I submit that these
should be simplified.

A dispassionate approach 1o the
subject reveals that it defeals its very
purpose. If the intention of the hon.
Finance Minister is not to xil] this
well-established cottagz industry and
to take away the social security i. tne
shape of assured employment offered
to millions, the hon, Finance Minister
should come forwarg with the proposal
that gold would be available through
Government agencies. It may be
through the wvarious branches of the
State Bank of India or through the
<ottage industries emporia,

Taking into consideration all these
things, if it is the intention of the
Government that attachment 1e gold
should be reduced, the only thing is
1hat the price of rupee has t» e
stabilised and faith has % be created
in the minds of the people that the
price of the rupee will remain stable.
Then only the allegiance will shift from
gold to the Government debts,

fmet gwar A (FAIwYT)
oo wRRy, #
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ot faweir ¥ : gfF & ==
fafsaw & g o & qdfy fedew ey
qTgAT g grew ¥ g f o fagmem
et & zmard & =gwm fE g
A= [T qA HIFT I AT AT F qHqT
{1 99 Al &1 9909 7 |

siwat gwar st & qiow 9-
a1z A1 9t g fF s 3w few-
FEr BT T {7 | qg qgT HEAq
frgg wizgg s ey A aga v 9
TAATETE & . ...

WedAR WEWRT | WAL FUH T A
dfzam s m e d Ar agr o &
AL

siwat gaar A o femgma |
aga d1 A1F AH-AAT H T TG AL &Y
sy afew @% &1 #7 7 2W ¥ g
fr oo ST

TH IH A9 8§ agA AT AT fE
T ¥ WA ®EET T I AT FT
fow fear ¢ Fom &1 s30T wman
& 71 & 1 FF T AT, @2 T gaimf,
s T2 98 91, 93 93 FITEMEIT AT
gt AT wrEAt & fgwdz 7 fasar
T 2 & A Few & 0F A 7 A
T AET FAT FAT AFE T ZA
wlv wgel %1 fraw 77 2d & 1w
fog gz Fz7 9 & o397 fam o
aATz frar s nfea, 5w Ffafee
T ST TfER, A1 a7 ox gedr a@
% | AT TAFT ATH A F7 Iq FIG AT
watfawa # sma A1 5T 0F g
FTH FEMET 4T 2, A1 Jg A1 ALY AHE
# 7E AT 7 1w H A A1 aEAE
o avaE § fF 5 gew § afae
e Mot fr § 9w &y
g w9 IR A wwgEe fEar
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g1 v @ s wgfw
or fifqr @ & Iy afgr A<
IgfA wgr fx fafaos & a@ @6
/AT T § 1 I weAr @ fw
fafgr=s v &, afadr 2 & 1 5%
weTar 37 faadt o I #5379
|+ faams gedft ot 1 fEadz & aa
fr IFA w4 1 HEwT TN B AT
W A JaTT | WA qAAHE AT Tf|Er
8% , ar o andy frdq Y 13 &, 3T
wT FAr WifEy, T IR #r
areae A8 faam @ wt aw A
gOe ¢ I FAogee fafww g, A
art ¥ & awadr g W 98 FfTe
qiFt g a1 I8 A7E 1 FE AR 9t
&Y, 99§ 3 Tm aga ¥ § WK W
qeRfwee & ey gt a=n fgemm
@ T ged ¥ 39 aww & faem, 3q
T TET Ao | qF qIT ameAa g
99 I TV gAX ATAAG AT A
Fe1 i @ oF Tt e & 9 fergeam
F g AT F o § A4t @ 0 F g
et § fF gwre 2w & faw v &
o3 # /AT & o7 fras g IW A9 F
g fom & qm g1 w=dr AT =
Furs 71 ¢ | (5at aeang g1 (et
&, ffar 3 Fwma 3, faaett 7 &<y 7
I &, W7 fFar 37 a9 | @
arg & A A gagT , A fFE
qr St gET AW E, q WA g AW
g FAE ¥ ¥ fEqT g4 q9d 9%
T gEA § 1 O AP 7 g ey
g2 fam & fog Fgr amar & fF g¢ =7
THEFT I F4aT & ) fady 7 fogam
 F faft & A7 79, 74 7 =%
FE AT AL TAF HEATX  FIH
STRT AT 99T ¢ 1 g Tifedy gt
A & 6 &7 al® & " awmEr
% | g€l FHIE § agd 9 90 &
qE gHT T g |
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& 31 <t e et § o & A
g fF w2t a% I¥lF Al #1 oavay
¢, wrEAw fafqers ama Ivw w49
& afea fa vy 1 5 w027 T AT
TEAT 2, 77 ¥ WOF AL T@AT AT
£ W g A qaT e
dr ¥ gt 2@ g wrRaw fEAr
W IAFT I w7 & A0 g A
qMET ¥ AT IR A ATA R,
glgare sy A AT § | F AT A
WIS 7% qAT FY F1A9 R @ faeAl F
fzrit #, fegeam & & w11 ®, 9
Fax 4 fF awere ¥ dard @ AT A
T Y AT T FY | TE AT AT
SaTET FAT WAy & Fwq # F ag v
STOHT T & W AT &) wEar A
Foar afgy | 7t facm w0 &, @ X
T ATTX W FOAT AR | OD
ar fo avr o arq omE &0 EFOA
T sy w7 1 @ ar ft fas 2w
A o @ F faw @ F2w wE AT
T & | R IAF T ¥ qara® faeAd
97 guer feam oA ar s ofr FEm
FPry oI W Fg Atad &
et wre e a7 o # F AfEw 7
FH3T TeT WA ar A N SR #9W
IBTH TH | AT AT qG H SR AT A
37 7T FTE A GEITET T § AME
gaTr wvET ¥ @ T w A
51 7H 2, & A A B awwy §
e Gt 7 faar SR a1 W A AT EY
waedt & 1 fordi @1 A 7 F I9 faT
ot w2 i agr ar f& g ofr gure
faar wman =gy 1 gt &7 A AY
ferar e & AT @er ww @ fE IR
arg FT9 Ag # | ferdi & A ¥ Far
ST & fF I 917§ qEeAd @\
Tg aTF gAY ST ot 7 ofr #Er
T Frgfaes O & A A o W R
TR wg 5 Ffgaw I 1 IR
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1 3 Al TOTO gETY qOT AT
At T R, Gar IR war & 1 & e
At ¥ 7 w7 A g fF gardr g
78 At qoera W @ fF A mA
2 399 s @A & faAq 7 fry, W@
FIST AT 2, SA®I @AY & fau
Frer 7 faa, @ Al dar Fvar 2
A @ F faw S 7 fad 2 o
TETF FATAT &, ITHT TEA & fau gwm
7 o oY 27 a3 & 9w g gz o
I qTEIT gaE ¥ 94w § fw
arar &1 & Am faadr 2 0 FoEw
T AT AT FT FTAA T@AT ATy § 7
79 39 aTE A fEed 3w @y wmw
AT R AT & 1 & a) faw o W
T7E 2T TEAT £ F IR oF wifw-
T 29 ITMAT | AT HIT A AT,
fedm st At fedar 78 oF Gar w0
FzmT AT & fF d {1 i v i
AT A TAA fead ¥ A 97 @
T, 9% 9+% EN W AT W FY
Ta /17 (a7 &1 7 |yt 781 faaar
&, {7 g1 F a1 a9l /1T 98 g anfr
& gaTt a7 g7 A8 g A fee Ia
AT T T T wegR AE Aw ) &
gHEet § fF g & 949, qurt A
¥ g Og FW IS 047 &, W7 gqH
o =t ofr qurd & arx #

AT agAl &1 At ferar Smar & 0
¥ Fgar Tret § 5wl A 3w F fag
T gatfaar € & | g w7 ATRA
§T AY A FET AT R AT WL ATGL
AT 37 AR AT aow §, Y q9f § ™
TE & WY A g WA of 49, 3 E
M FA A, 17 WA H, g g K
T A a9 3 #4iF IAF q=a1 A
W T & (o0 Aeva 2, g WA 0TS
% W 4% &, wer ofa 31 q8 A A@
w1 @ fa 3 4 agF 9q AT adr a9
gatforat &t & feory dae § 2 faa 1

HITHY AT T AGT & FarA ¥ 97 ¥ fog
daTT R 48 wgA & I N w9 w@y
émwﬁfaﬁ:mmm%%n
AT A A AT AA{Hz F frares
m%fmﬁmt@an—ggﬁmq
& A7 F7A a3 1 & g fr feral
F1 I T a0 AT | ferar g AT
3| F fae fam giar 42 2 § o
AT AT A T 3 A oA &
fag, 2w & awraar @y & fao 79 79
F & faa da7 &

AT FT I1 T AT Ay A &) A
TR Y ITFT ATT F7 A | FY 77 o T
mIfafrNagrimA ¥ whria
¥ wwfay @wm st § s dar
WA F fae 393 78 $1¢ Tg 747 i
R, T A ¥ fAw 39% a1 #1% g
T&1 grar & 1 W wEA T fafre qga
X9 & q' MeT Aty ZaTdr qgdw
G OEAY, TH7 F4T F44 F QAT IART
gfaar & s Y 3 AR T A FET AT
it A JafF T g7 Tl § ar
far wa a9 FaFH TAMET JIAT R,
Tt # A% 2 faar Fmar &, IawT
grar @z foar srar &, I9RT gEEr
qifa a7 faaqr SET & 1 e g
W W IAHT GT 7@ A 7 57 TR
® gaAr T4 O ) 36 ag @ &
qATA FT T A7 wEAT ATEA § o A
F19 § g F94 @ &, 37 ° agder
IAFT AT A | AT IFT 737 G
&, WIS AT a7 T3 &, AN A 7
T4 R E, T F q AAAT AT 1 ATH
IT WTIL AT AT FT 7T F AT TN E,
IA4 7 fawar =fgd | 7w 3 aw
AT, AT 79, 3T AT AT FA &
fare v 7% 4% Sfagr oA &, 994 w1
w1 91 @11 I garfz g $T 3T
A FATY &7 TOFT 97, I T AT
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Ffaufefe a s 1oy A 99 &
qaAT 2 )

Shrimati Renuka Ray (Malda): A
great deal of controversy is taking
place in the country over the Gold
Control Order promulgated by the
Finance Minister. Some lhon. R*em-
bers have already spoken and give
their opinions on this. I should first
like to agree with what my hon. friend
Shrimati Subhadra Joshi nas said,
namely that please do mnot dring in
the plea of women being fond of orna-
ments etc. and please do not say that
it is because the women must cling to
their jewellery since that is traditional
or otherwise, that this Gold Control
Order should not be brought into
force. I do not think cven for one
moment that women in this country,
perhaps with the exception of a few
aristocratic or very wealthy women—
in fact, even about them, I am not
sure; if they have really understood
it, T do not know whether they would
support this argument at all--v;ill say
‘I want to keep my gold and jewellery
with me’, at this time when we are
faced with a national emergency, when
our jawans are fighting on th2 fron-
tiers and when they may have to fight
again on the frontiers.

We know that during the days of
the emergency, at the beginning, long
queues of women and men alsg had
gone up to the Chief Minister in my
State and the Chief Ministers in other
States, and in Delhi, to the Prime
Minister, and Finance Minister to
give their gold veluntarily. I am sure
that they will do so again if neces-
sary and give away the gold that they
are still allowed to keep with them
by the Finance Minister.

But there is one aspect of this whole
thing which I would like to bring to
the notice of the Finance Minister
that whereas there is no need to allow
gold, jewellery to be kept without
any limit as it is allowed to be kept
today. I do not know why the Fin-
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ance Minister has not chosen to bring
within the scope of the Gold Con-
trol Order some limit to the gold jew-
ellery that can be kept by those who
are being allowed to retain them now.
At the same time, I would also like
to know how, considering conditions
in our rural areas where such things
as banks do not exist or even gold
bonds are not easily obtained, it is
possible for the poor people or cultiva=
tors to keep their reserves except in
gold. I do agree with the Finance
Minister that this idle gold lying in
reserves like this is not a good thing.
I do agree that this custom should go.
But we must have some other arrange-
ment substituted in its place before
such action can be taken. Therefore,
1 would suggest that there should be
some limit which would be allowed.
1 do not say that large amounts of
gold should be allowed i be made
into jewellery or to be kept. But I
think if in rural areas this is allowed
at least up to a minimum of 5 or 10
tolas, above the cxemption limit we
could get over the very great diffi-
culty in the country which sa many
people are facing, This will get over
the argument or question as to how
the poorer seclions of people who
keep their reserves in gold or how
the cultivator who uses this gold for
obtaining credit facilities for buying
seeds and other things are going to
manage. I think if the Finance Min-
ister would agree to make this con-
cession of, say, 5 to 10 tolas of gold,
if possible, if necessary only in  the
rural areas or in such areas where
banking facilities as they exist in
cities and towns are not there, this
problem can be overcome.

The other point is this. I can quite
understand that in a transition period
it necessarily happens that large num-
bers of people have to lose their em-
ployment. This has happened through-
out history whenever some great
transition has come about. But here
in this country we face a very acute
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problem of unemployment in any
case. 1 would merely plead with the
Finance Minister to make some con-
crete arrangements to see that em-
ployment is given to these 5 lakh
jewellers who will be thrown out of
employment. I woulq say that it is
not sufficient, if, for example, they
are given some very small or negligi-
ble tyvpe of rehabilitation which would
be nowhere near their present living
standard. ‘Therefore, T think it is
possible, if we have the wil] to do
so, to provide for these people in
such a manneyr that even if they have
to lower their present standard of
living—it will also be lowered by the
taxation proposals—they will be able
to keep up the standard more or less.
If this cannot be done then drastle
action should not be taken ang it
should be phased to prevent great
hardship.

If these two points are iaken into
account, I feel that the Gold Contro!
Order which the Finance Minister says
is most necessary to stop smuggling
and more necessary for the purpose
of conserving foreign exchange will
not lead to so much controversy as it
has done today. 1 would request the
Finance Minister to take those points
into consideration again. I do hope
that when the Gold Control Order
comes finally in its proper shape, these
things wil have been included in it.

Mr. Speaker: Let us hear the jewel-
ler. Shri Bishanchander Seth.

Shrimati Renu Chakravartty: How
much of gold bonds has he bought?

Mr. Speaker: He will disclose just
now.

ot fammdr ¥ memer wEEq,
9 & 9go & o1 FY FaT F a2 fAaeT
@ fF aredtg ooTa § /1w
faure & fom awg & 29 Yt stwar w7
T F Fg Teed @y @ 4, 19
MeT Fgr A aifesft ¥ F1or ;W A
9E T O ST ZAT & | g W A

AT T 7gY % g7 o 7 & e
A af @ F¥ oo F AgER ar
# 19 g 7% | WL TF THL FT
2 9T AT gET A1 F g/ AT &
darz g fF fom ot o9 a@i 99 72
o §, 98 7 fFe ot ot & =9 w7
o g, 32 € iEEr ¥ o 9%
faam wear afeg | #7100 9T e @
& ST F9HT TW AFI F1 409 24 &
UL AT AFAT § W AAAT Fae gATAd
fe @ef @ e & fomefer &, W
T FAT F i AT F12 AT, IT 0 AT
T #Y a1 wfqewy & 77 1 &= g€ g
fo TdT fa g 7 397 S a9 &
forir Az waag & S o § S
F mafasrs 97w wwE O g

& AT F " AL A9 4g FEr
Fre g f e fgm mfedr sw 3w |
QUAET § 21 TE & | ST W g% fae
HAT F1 T ATAAT AT ATAAT & 3§, SAT
fo maaral & gm &, fF 3 § @
¥ooo FUE %o Elﬁfmg,ﬂ:fﬁﬁ%m
foaT |91 StAar 7 faan, Sa7 & garr
94 AT WErean Fg w@r €f | & fAaEa
FLAT ATEAT g

o grow: g § a9
g FgT Aear g & & 7 &Y g A
:{@"eriﬁ‘(,ooa iFf]E‘Eo T |4l
WHE 1 Fg Am A §, fed 4% &
Y g9 AT wfeede 27 &, wfwa (@ o
ufeeiz 93FT TN & |

ot fammdr &3 0 # T AT A
g &1 9rgen g f& stan fy gt faw
o of 77 73 & St g FwTAT-TAl
# g & @ wfwga 7@ & W foe
% 3 Y Fou 9T @Y 98 A G 8,
Y W ¥ FH IH &1 @ A g1 I18Y
ar | T @2 g AT @ At gW AT Al
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7g w4 ¢ fF ww 7 39 &7 weaar
CO-

o Wioew; qaf ;oo oAr &Ed
& mar |

st fama ' A 9w @y & gai
YT 1T @ g a9 WY T @S (F:A7 |
oo a% wEr fwEr

¥ faT1y &7 1@ dar {5 w5e 90
# qAdr W 7 70747 §7 g3 &, A%
II6T |99 T3 miT gz ¢ f§ o
arfadT ¥ AT 9% F7 747 fF 30 §
Y000 FLT & FT HAAT g, Iqf
TITT AT F FTT AT © FLUT To 7
FYAT FTHETTF TG |IGT 2 | T2 TT AT
¥ 386 TR § a0 04T Fgm, AFA
qg T[T fq@fa’ L2 L8 % fw q3 Frar 4
g & A wrar | afew Tz F1ar w79
w1 fema & fad faar aqr 1 AT 57
T el 197 & fF g0 w9 9% 7ga 97
fazafire® & Aszmm i fs
HIC ATTH " A g T AEAT A AY
WA 97 A1 gz |y T F w0 w1 ooy
@ @radr wifzd F f& 23 200 & A
faemm ar 781

% Az X gz arq wFAr AEa
faF T 2T FY FAAT T FTETEHT € T
& FLT Go F1 Arar 2 At fzar 1 g9
FE 9T 3T F wifas A1F 97 T4
qZr &, W T qOHT & I TIAT qIAT
oA 71§ F15 77 71997 § | 595 A1
arr @ ¥ e faadr IR A%
FTCq a3 747 & WA 7L & fAd
Wt faer wedr ofr & &t mft 3397 Faw
femamar ar qaf sraarg ) & @&
wgar # T o mfeariie & gaw e
¥ faqgdg g g9 SR TTEH
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arfFarie & Al & 99 9AF SFHC
¥ AAISH w1q § | afea § gt aw
T fdven w39 1 a)
2 e 7% o W wiafra aei & 3G
afus grr £ #9ifF & 757 sqaamg #7
g T & mww grm fAiza #wan
T g fF zemi ¥ owpm A
AR qrE AT WX HEpTEW
g 3% 3@ @A Y v Fm-
7 2 Zafay & oF Afas g7 awamz
¥ qEA@ TEAT AEAT § | 99 AT qE
Fad & fr g saaerady § @ ad oy
T A 1 e g4 R w3 g
1 7977 Ry S *r wrerar € v
ar oY sy fq7 & arg 59 w1 7O FH
#r wifoer 7% 0 & g7 AifaF s &
TefYg wmaa agfa & faers wmaar g o
yre gars faa wedlt g2 2 fF 7 38 9¢
q&ft ¥ w17 F<ar et ar ¥ oF Y
# foara faama & 31 9@ 0
fag Tz &1 ga=irT wtw faa a=fr
& faars 7o ¥ & e a2z waar faely
AR garaifers 2 # £reft 7t & famama
¥ #rq Fgar wve 3 9w 2 & wely
HEEG ATAT FAT-TA 2T I A
T g7 ZATY W &1 gang # fE ar
3 A At ArAAT b @Y & 99 F1 faw
wofy wErEn aaEAT & g9 & fog o
Fare 48 & 2fF 3= oF i 7y,
vafoy o faz 2 5 7 359 fafeem =
q AT |

oY Arrot qa ;- T fw g g
qraAT B AT TG

=t fanwex A2 omr 9% 79 A€
qear & ¥4 wgr 9t f§ s s
daré 7 waA frefY avaeq & 7T @1 fa
=Y g1 frq @TE 7 SATET §99 dEr 9%
g T@Y & | ag AT IR g
afge aT w4 o7 | % qga1 wEar g e
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a1 331 Rt afass amaa F wmaR
T ag a1q wErAY? A g9 3 Avad
afcar @vfy 3t T & | A AT A @
TF TEAT X FaT A1 5 TG A4y qEAT
ot &1 € & faad g7 a0 7 sgana]
w77 &Y q1x Far #4916 oF eqaama &
fafraa &7 & =7 ¢ 77 AT I9F A
=91 BT QT KT 7477 G199 J@ @I
qT R TATT A § g 2§ Aa
qTFTT 1 gz Afax waem 5 afz
fweft 3t F7 sqgamg == 919 AT IR
Fr¢ g 719 | feg 3 &7 9g gt
2 % st wofy ofY of 3% wzafra
7 faer 519 aq5 31 foig &< fagr @t
7 T A FHIZ ZTTE AT I 9T -
faare 8% frar o1 "gar 1§ s
Far & iz @ 5 a3 aga weaagr
NI 2, TAR I qCaAT AT A
WMEAT #F g9 ArEAT ITeT | I AT
g 3% g faeamy & @1 399 TaTQ
fsfr =ard &t & 1 2o & T AT
T &TAT ZATE a9 1 Afqs w9
g

o7 ¥ WA F I § 39 fAdea
FCAT 91841 § | W 2w ¥ adr feafa
FAadr g frsafrgan s ag & 2w §
| FT 1T T F T T 4T AT
# g ama 3afg 78 T fv ag A
A & | g WIRHT AT aF &
ST FT ATATC F A 4T 91 | TG _A
wt Seafq az o #15 u Jrar ofr arme
H 397 & fa 7l smar 1 omw 77 2
fF v¢ dve &1 Fav aarg1, Ff o=
feafy & gazr gwm gz § B e #
|rar &y 78 21 0¢ dvz & fam ofr A
FI W ATTAT | ART WOAT AT A=9
TEY, ATT HEAT 3 AEY W TR F FEAT
oTar adt ay o feafy 5 9 #< #7
2856 (Ai) LSD—9,

STt $F FATAT 91 A@FA ¢ | 9g aga
FIIAAL

§ wriE @t gt # feafs
TEAT AEAT § | HL P AT ¥
qAF AT AT 9E TH T WY AT
FET Fa 6 &3 37 Fiog, 7w @
W FAT Ag1 I, T & a7 F=
g 7 gw o 7o T F wfy fehee €
M g7 ot JI qA F T T FE
STATE AT AR £ |

T & w1q {9 JT A AL ¥
%9 2T H waT @ SEe gvEd § gmne
sreity faer 7ot mg|T 7 79w aF
Fal | &7 g7 Fravq W ARy qofr
HqEIEg F1 FAT F 07 o1 Far T 3w
Fgr o daw @ & a0 = F frgeqor
§ FTH AGI TFT | 78 T@r & fF @
grr ATAT § AT FT FT AT § AR
Ta% W 8 3 #1 fa2afr q@r &1 [Fam
gt 2 | JfEd Faw drA7 & 78, St
gyt F rifseew, afeqi agr geg am
T AIAN T FET 1 gE AW AT
gt ¢ f5 5 #0901 s90 &7 T A
wreft & TAdr fT o % A 9 9T
Faw gATd AT AR AT T3 T T
feqr W A @ @TTT FTAT SE TR,
To¥ AR § 7T YA sEar §
o= T 72 & 7 ga wrew gy o=t
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Frafaqardl | Y FE AT q@AA R
fads gger @1 g Fror 3w fa 7 @x
§ qgd Fg TH1E | Nar 5 aredt o
T Al Fg7, @9 7 w9 A9 q g
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oTT TEiar ¥ faare & F g
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g AT A F AT I HF
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qeid WEEA, AT § 4 qE TR
& A1F 7ZT K 14 AT TA01 T AT |
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AT T FAT AT E . ...

STeq "gEg  qTenT w27

Wt arfast fom o sEr oaw
T AraT FY I9 T qrEaE, § wgdr
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STeH AEATT T AT § T 9T &1
TATIH 772 ¥ A fagqm 79 75+8 Fa
A7 q 39 TFIT F AARAT g1 FT T
faq sr3 % oo awd fadt oA o
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TH §F FY AN ATT A FAA A7 CiF
IET e £ qCF FE AT &, Wew
¥ famamm & Fadt & 7 gEET FTC0
1g g & ar maade ¥ gEmed ¥
nreT § wfaw fammm Fw@t ) W
TEAHT F 9 ag ST ar qar @y
T ERT | FH AT IgFT Alee H
wfas famm &, zafaw g9 =g
AT @F7 A9 99 A W@y W a9
JEd TAFN FEHIA FW g1 W
gg it @ g mT)

o9 T A § e w39 fE
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1 Hraq gr § ar f@am Jag a9
F o frar W@ W E AR qAT
T HYAT FTH AT A £ AT WEN
qE AT 2 FL F9C M09 T AW )
qg gL M9 § ST Fo@T & | WIS 4§
FeT Y @ EY T &) e AT
& fad o1 awa & AEER & 9w
T W AT gFd &1 dRg 9\ arE
&T §ET IoaT 9T, 98 AT & & ™
9 At ¥wew IA ¥ AEW F W
feserta 397 2T ar ) ¥fFT w9 9
qrez 2 fagqr oy & smtdew fawr &
9 &, = 3% @ gU &, 3 1 anfag
FEY T TFAT &1 TEY gL WA Fr A
faforw a1 ag &< & @ )
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T 99 §g IR A 9 W
ITHT FE 47 fF Sheg F@ s A
TR AL T ;RS &1 wiew qrfga
ord 9 9K IR 57 97 fF Q¥ de
¥ JA I gT AR O FHd @
AT TTA 89 A A I § A A1)
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R ¥ ot aow #Y dfer g oo
Iq F 37 AW A I F {0 {2 Y
AT 37T @ g1 AT ¢ fF 3w A
e qg0 fRar a7 @A 3y a9
¥ W A FEA o WO A7 oy
grar &1 T4 F7 are fawee #7 oS
o7 § 98 39 ¥ 5 WM 99 A
FTH B CFEE W1 fqear 91
Frogm g f& Mes &3 ARET
& wragd g faae @ fF wfF a0 &
o7 ¥ i oFEe Ay § ww fag
B 99 &t gifuge &0 ) afew e
F9 A= ooy g fF 9w ¥ e
g &

“126(a) and 126(b), It should
not be exhibited for sale”.

18.01 hrs,

[Mr, DEPUTY-SPEAKER in the Chair]
d FgA1 qEAM § fF oo daw &)
efiwfamm & fag 78t wad a1 39
fafr % grfr faay qas g IFR
St g w3t wifewe 9 g7@ qan fw
ST W ST F) A7 o F g FY nfew
W& FCT, 99 &t ofisfar AE w0
T S® F faw sy yousay !

“It should not be exhibited for
sale”.

a9 Aee Fgra wifeat 7 791 fF @
TF HIEHT Yo FIT T W@ AT ¢
YR gL 0F ASHT o ATH AFT @
FAT ¢ | AfFT 9w gw oW # a7
Tl uF, frdt F qrg v ¢, 99 *
FT A TN wEA, @ @ aes
WA ¥ &% FW g ?

Shri 8. M. Banerjee: Sir, no hon
Minister ig there.

Shri Muthyal Rao (Mahbubnagar):
The hon, Deputy Minister is here.

Shri Hari Vishnu Kamath: He is

otherwize engaged.

|t AT T F AA RIS WEAaE
T & HWifF § aar ¢ fr frar o=
sz 59 f2 faesg o o HreE
e fady s F T 2 A 9 3w
agem Agt oo

TWE g & #g FEAT ATEAr g
fF afs g7 Mies 99 & @1 99
€3 Yo %o 4l & Wi ¥ AM  IAF
g T g {67 1aqdHz F 919 g7
gi=q ¥ o sran Y § o & 9T
¥ T | ATy TadHe IAY Gar FEEAT
STEAT & | TaeHe gfe IET W & /4T
g F a1 ST T & F #ed fF
3T & B TAAHE A TAIT | AT
g Y TaT TG & 1 FIAT Fwl & W4T |
1 g T2 & T 4g s w0 ArE
S g g8 g WEcaan g faawr
fewmr wET & 1 Y 7€ ag A7 FfEw
%1 ggelt amw ar ag feeh # A R,
sfierw # &, gafay wig g § 9% 9
% gar & 1 Taw far o e ow
F1 29 & 99 g wEW fewramw &
T ¢ | g uEH A7 T qe qrawt
ferram 2 o9a | @ fea fawaw
¥ oo d9g ¥ g1 @ fF At w@e
q fegorem A7 gaT § I @ ¥
¥R ot AT g | g A ag
¢ fF gadl aTEEE B {oo To TV
T g | A FATT FATX Yo, o AT
oo To FHIAT § g {oo To FTIAT
%t 3 & forx v F A 7 @R €
a1 7 gl, F1% Y AL Loo To ATZHT
Y AEF ¥ FHy | gAfAT ATIEA WP
Qoo'ﬁoﬁ'{ﬁ?ﬂfa’ﬁﬁ'ﬁﬂﬁm
qiF g7 T w97 g =91fed

gAT OF WEM "R A FE
fir 0 AT 2 3 g iy o |y o
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[t &3]
¥5T a1 § AL FAT § FF wgrangie
g wqr § safad IAR s faar
Ty, ¥feT ag &4 a% faar s
qg AN Y& AT G 8 | Afe gwrd
e I a%g ¥ T @ A B
wgrl FIET | TF WiEHY ¥ qay fw
gl 9T 7% fear TR & AY SETw
frer fr 2 g7 TR TR, 3 BT T
& to §T 1 T TG TR\ FEW
gas fawrar @ R gz ) 39S
feama ¥ fafre I A o9 I9Fa<
F qiET wrTET @ Al 3w R e
¥I IR | IR FE fE e A A
G AWM W AT R
ey & ggm a1 #ff feama & s3m
fer gt A% qrET AT @1 SR
w1 e g 7 T &, 3R feea g
N gl dfFa s sg 5 &
frrafiar @i | AR
gk fafreex age W feam & 7
® & 3R wiee wP e frwTaT
¢ Afsr g afes sTaa= g
afar & 3 wr 3 5 ag <1 s
FEF TS & IAFT TG T8 & T e
FTETT & a9 "y, AfEw 3 TR & fF
&9 ¢ 4T & FUI Fe T AT Fr
orqr & | A g 1§ A7 HTT @S
uTqr @, 94 39 dvg & WIET ¥ ¥y
wgar ? F ernfe @ ag ofr 98 9%
21 @ ¢ FifE arfeeara & a8 S ar
gt ¥ sareT Wi g | AT A e
 ag o=z S mar @ 1w A oA
Aree F1 awx & foir qave T ¢
gt e s #oag wraw g e
g A Mg #3090 AT § Jaa A
a0 gF A e & | OF a1 AT AR
At TaAAY & w9 AT IBT F
feda ATw IfEgT T FT HEI0 ol FL
FTET aar F1 ey | e F ang
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§ ATAT FY ATEAT OF Y T @Y, 5
AT uF EY T F 1 AfFT w3 TAAHT
H g GFAT GITT 1 ATEAT T4 AT
2 | zafad qds ¥ wr aF S Fer
I | @ 4T W g9 97 Y A,
T FEW AT ] | g aATH DY
AT - q g=x g forewr w4
g1 T ¥ 9 =R ¥ @ s
T g7 § " "7 o g & 9
& Ig wF T AT G

=1 & e /™9 AR g ot wFA
2 fF ot wtee fama @ 97 ¢ ag A
|qE A g A1fed | Mew FF W
¥ I e R

“At the time when the Order

came into force, if there there is
any refinery in existence”,

oY feergad Ig T gr ar A Y
affr gaar fomrgd @ g€ wrl
sTafY ®WYT IF SmEAF ¥AT gnm |
gt 3w ag fear fe & qame &7
o1 7Y &Tar g, & gATC FT geEr
g1z faar & &1 ft oFaTET qufEdw
TIFT FEAT & FF q¥2 1347 Fa7 Anfgy
fawrar arT frwrzadr a1 27 ofmedT
TH A7g A IA F1T & qA TAT ML
TGN

gAY AT ag @ % ag F1A wa
oA ¢ fF & gwman § e afz g gré-
&2 g7 fFEYy o FI2 F AT A1 FAHT
yfesal I3 SAEAY | EFT TEAF FFAA
W JfT 1 A S w1 & fel
SRR

“otherwise transfer prohibited”.
AR, A, T W HEETES

FEHT § A w1 Ay § 1 ¥
Qe (A) A Jw A gawm far
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g &, FfET oF Fmw § Fea E fF
‘grTETsy IewT ot sifefarT g
a7 "W gy @ fF ag Frga e
fedfza g | & at wgm g frgmanr v
Iq FATaT & S fF A7 T3Y S &
safad gaF1 qier fFm arar =fgy
SR e A1 afegar g ag garen
wifed famar fos gl & ag wE AT
QT TR, 9 F! AMEA W |

|1 qAT TTEr & Fw fE o
AR Aifare @ A wrEar & wre
& FFTEET 7 & Ay wfgag wwq
afa 1T w9 799 I3 & fay @ Ja
g avqat | & sgar [T g fw i
gf &1 &7 wqHT F9e X § T dae
gY WY, T I oI | "AS AT
FaT & fF g Fmi & fergt WY [29
qrift | 3 oft A% qx F oAy A
Y, 1wy & 7 g oY s, @
gF WA AR #OgETL T W |
T A7 ¥ wgroe; w1 weAd vy
2 afem afz sy qsem 7 s
gfF I 7 77 § o @y & e
T AT, T F AR E B A A
F fag ot 17 21 oA, W mE
fod g Mot fasqg g ag 23
& fr o 1 fifers 3 AT o
ar ¥ ¥ fzar o fF ‘oA e= gAY
gegae’ 71 faf TA7 77 27 7 gy o=
MF FrF wA F e b A 2
TTHET ATEAT FT gHAT F1 AT Y AT
TFLIT EY o1 € A, Ffrw I e w5
WIET ZY rr @ Ay q ST arae
Ffaars @Y f & g & qrew
A FTAT TR E 7 qg AT WIET
2 I fargwt frar ang 1w v
T FgT & i ottt san s A 2
TeE ST AT | g weT 93w A
FTHT TIeE A7 747 §, oA ¥ AMew Fyew
&) AR R AT St e S ¥ wde

FLT a1 9g Az T, afaw we I
TH T8 F AFT (AF1TT, TET A I
T AT TG AT ATAT AART TR
iz ag st (@ qsq arg & aw #
W9 AT AT AATT | AT 9T AT
S ot FTT ¥ 21 &1 e agrd gW F
farre & o qae fF qw ol 1
qAT 7 @ 81 | fomgia gz g1z 45 &
AT FT IART T §

¥ fvT aqTe F347 % Moz F29
o133 fErss famr g |

Shri Harl Vishnu Kamath: Mr.
Deputy-Speaker, January, 1963
witnessed the emergence of the
veteran freedom fighter, now a Minis-
ter of the Union Government as the
standard bearer of a new social
revolution and I wish that he and
his Government had prepared the
ground and created the climate for
the victorious consummation of the
social revolution he has in mind. His
master, the Father of our Nation,
Mahatma Gandhi, worked out a social
revolution, a mighty revolution, in
our country through love, persuasion
and personal example, illumined by
a unique, moral and spiritual grandeur.
But the path of him who wants to
achieve a social revolution by flat,
and by decree and by law, as history
has borne witness, is not so easy, and
it is strewn with thorns and not with
roses. I shall take only two examples
from modern history or from modern
times.

In Turkey, after the First World
War, Kemal Ata Turk worked out
or achieved or attained or worked
out a victorious social revolution
because he had the glory and he was
backed by the forces of victory
against invaders. But a few years
later, or at about the same time, King
Amanullah in Afghanistan tried to
work out a social revolution and he
miserably failed ind he died in exile,
unfortunately; 1 am sorry to say
that . . .

Shri J. P. Jyotishi: You want to
help or hinder?
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An Hon. Member: How much gold
have you given?

Shri Krishnapal Singh (Jalesar): I
suggest that this jack in the box
should be asked to keep himself inside
the box.

Shri Hari Vishnu Kamath: I am
sorry o say that the Government
whose Finance Minister Shri Morarji
Desai is, has failed over a long period
of fifteen years for which they have
been in power, to prepare the ground
and create the climate for this kind
of social revolution. They have been
in power for fifteen years, and they
knew that gold smuggling was going
on. I shall cite only one instance to
prove that they knew this. The
Customs Bill was brought in specially
for that purpose, and there was an
enquiry before that, and so much
power was conferred upon Govern-
ment, and they could not do anything
thereby. But, now, they have taken
power under the Defence of India
Rules to check smuggling.

The threefold objective of the Gold
Control Order is firstly to check smug-
. gling, secondly to reduce the internal
price of gold to the international level,
thirdly to so strive that gold loses its
glitter and its glamour as a conse-
quence.

But, may I submit that the wvery
word ‘gold’ has entremched itself not
merely in the heart of man but in the
mind of man? Every language bears
witness to what I have just now said
Is it not a common saying that so-
and so has a heart of gold
I wishh and I am  sure, the
Finance Minister also has a heart
of gold. But if literally the
heart was of gold, the heart will not
work. But the expression ‘heart of
gold is supposed to be the highest
encomium that you can bestow on a
Person.

Shri J. P. Jyotishi: This is the age
of steel, and we want men of steel.
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Shri Harl Vishnu Kamath: I hope
that my hon. friend Shri Jyotishi will
mind his vocation better and more
earnestly than ne is doing now,

In every language that expression
is there. I shall give only one ins-
tance. 1 would not take up the time
of the House by giving more. The
very words ‘svarnasandhi’ mean
golden opportunity when translated
into English. That is the Sanskrit
term; in Hindi also it is the same.
Even though diamond is more expen-
sive, even though radium is more
expensive, and so many other metals
are more expensive agd dearer, yet
the word ‘gold' has got such a fasci-
nation and a glamour.

I do not pleagd that this climate
should continue. But what nave the
Government done to check smuggling
of pold into India, during the last
fifteen vears so that as early as pcssi-
ble the price of internal goid could
be brought by the various measures
to the international price of gold?
There, they have {failed miserably
and woefully in ohecking smuggling.
I may venture to assert that those
high-placed people—I would not men-
tion names—who have amassed gold
through smuggling have not been
forthcoming in this country to dis-
gorage their illegal hoards of gold.
What has the Finance Minister done in
this direction? The other day, the hon.
Minister laid a statement on the
Table of the House as regards the
gold contributions.

Shri Vasudevam Nair (Ambala
Puzha): The hon. Minister is not
listening to you He is engaged other-
wise.

Shri Hari Vishnu Kamath: So long
as the House is listening, I am happy.

Punjab has a record in NDF Collec-
tions, lent in disgorging gold in ille-
gal possessions it wag third from the
bottom. We all expected that it would
contribute to a significant extent. It
does not have Ahmedabad and Bom-
bay—I know that; the Finance Minis-
ter interjected that day—but certainly
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other States also do not have Bom-
bay or Ahmedabad. But the Punjab's
recond is that it is in the list third
Ifrom the bottom. The Minister will
do well to inquire why the Punjab
could not be made to disgorge the gold
stocks. It has certainly much more
than some other States.

An. Hon. Member: Rajasthan also.

Shri Hari Vishnu Kamath: Now,
under the Gold Control Order, all
transactions in gold have been
banned. Only l4-carat gold is pres-
cribed for making ornaments, It is
true, as my hon friends on the
Benches opposite have said; that today
the supreme need of the hour is to
enable the Government to repel the
Chinese invasion. But what has been
the record of the Government in this
matter? This Gold Control Order has
come in the wake or close on the
heels of a national humiliation where
the people, the wvast masses in the
country, have lost their confidence in
the Government that thev can safe-
guard the country's security, the
country’s territorial integrity or the
people’s independence. Today it is a
crisis of confidence and in this crisis
of confidence, it is not easy for any
Minister, not even Shri Morarji Desai,
to accomplish a social revolution by
decree, by fiat and by law. That is
the crux of the matter. The times—
the old days—of the frcedom struggle
are gone. These are not the free-
dom struggle days. Today the record
of the Government whose Minister he
is, is strewn with corruption, with
waste, with extravagance and with
promulgation of laws which, because
of their non-implementation, have
earned the supreme contempt of the
vast majority of the people,

Shri Morarjl Desai: Then you would
not be there; you would be here.

Shri Hari Vishnu Kamath: That is
the record: I sympathise with him.
I do not blame him. I sympathise
with the plight in which he finds
himself.

Therefore, I would appeal to him
to have a rethinkfng—I do not want
him to secrap the Gold Control
Order—to have a review of this order.
Let him appoint a Committee with
which Members of Parliament will be
associated and not merely entrust it
to the Gold Control Board, in which,
the Minister said the other day,
there is also a goldsmiith or someone
of that category.

Shri Morarji Desai: No goldsmith.

Shri Hari Vishnu Kamath: Some-
body connected with gold business or
a person of that category.

Shri Morarji Desai: Nobody con-
nected with gold business.

Shri Hari Vishno Kamath: But that
is not enough. I would plead for the
constitution of a Committee on which
not merely these gold-wallahs func-
tion, not merely a Kotak functions as
Chairman, but also Members of
Parliament and administrators who
know the administration of law.
Suoh a Committee should be appointed
to see how the Golq Control Order is
working, why it is that people are
opposed to this, why it ig that people
have been thrown out of employment,
why it is that 14-carat gold—the
minister may hold up for the gaze of
this House, 'Here is a 14-carat gold
—is not liked. I do not know much
about ornaments at all, nor does the
Minister—we are in the same predi-
cament, in the same boat—but I have
heard people saying....

Shri Morarji Desai: But you are
very ormamental.

Shri Hari Vishmao Kamath: When
you have a heart of gold, I do not
mind being ornamental.

1 have heard people saying, “It is
easy to hold up an ornament here,
‘It is 14-carat gold’, but the essence of
the matter is: how long will that
glitter of the 14-carat Gold last?”
Two years, three years, five years, ten
years?
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Shri Heda: For ever.

Shri Hari Vishnu Kamath: That is
why people in our country from olden
times have had love for gold, not
merely for its own sake per se, but
also as a standby in times of crisis;
that is why the people today are
resisting the operation of this order.

I will give a story from old Greek
mythology—I will not quote from our
own parampara—the story of g greedy
man called Midas. He was so greedy
about gold that he wanted a boon to
the effect that whatever he touched
should become gold. And here I will
not say that the people want that
everything that they touch should
become gold, but the Minister would
like today to have more gold, more
and more gold, that whatever he
touches from the people's properties
might turn to gold. Unfortunately it
happened to King Maidas that the
boon turned into a curse, and when
he touched his child’s head, it became
gold.

Shri Bade: He touched his own
head.

Shri Hari Vishno EKamath: Here I
wish to God that such a calamity may
not overtake the Minister, that if all
that he touches does not become gold,
at least the gold that he touches does
not turn to ashes. That is what he is
heading for in this matter, because
essentially the failure has lain in the
fact that the Government has neither
prepared the ground, not created the
climate for enforcing or effecting a
social revolution. Social revolution is
good, but the instruments also must
be pure, Mahatma Gandhi had the
pure instruments. This Government
because of all that they have done in
the past 15 years, cannot lay their
handg on their heart and say that
they have the pure heart which the
Father of the Nation. the Master, had.
Even the Finance Minister perhaps
will not be able to make such a daring
statement on the floor of the House,
though I wish he were in a position
to do so. It is not entirely his fault.
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He is only a member of the Govern-
ment, one-fifteenth or one-seventcenth
of the Cabinet.

Shri Morarji Desai: One-eighteenth.

Shri Hari Vishnu Kamath: I do not
blame him entirely.

Then I come to the last point, and
that is: what then shall we do? As I
said, the first thing that must be done
by the Government is to constitute a
committee which will enquire into and
supervise the operations of the Gold
Control Order and the other rules and
regulations which are being framed
under it. Do not leave this big matter,
where at least 25 or 30 lakhs of people,
including the families, have become
unemployed, to the Board,

Here ig article 41 of the Comstitu-
tion, under the Directive Principles
of State Policy, which makes effective
provision for securing the right to
work, to education, to public assis-
tance in cases of unemployment, age,
sickness and disablement and—look at
the tail end of it—in other cases of
underserved want. Here is a topical
example of undeserved want of lakhs
of people, many of whom did not
get gold by smuggling. The smugglers
are up above, not in the sky but in
the higher strata of socicty, and I am
sure that some of the Ministers, if not
the Finance Minister, know—that is
my moral conviction, though I have
not got the proof—who those smug-
glers have been and who own these
individual hoards of gold running per-
haps into seers and maunds of gold.
Even the Prime Minister was weighed
in gold—why, it was even more—
even the heavyweight Chief Minister
of Bihar was weighted in gold. Now,
where does all this gold come from, to
weigh these high dignitaries? I am
sure that gold is concealed somewhere,
This is gold rush in reverse—not rush-
ing into the coffers of the Minister,
most of this gold ie lying underground,
the latest figure is Rs. 7 crores—but
this rushing is perhaps ample testi-
momy to this staggering fact, There-
fore, here today, the stark reality is
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the vast unemployment that has been
suddenly createdq and it is contrary
to the spirit of the directive principles
of State policy. The Government must
find some way for employing these
lakhs of people who have been ren-
dered wunemployed, for employing
these workers and artisans who
have been adepts in this delicate
craftsmanship for years or perhaps
decades.

Dr. M. 8. Aney (Nagpur): For gene-
rations.

Shri Harl Vishnu Kamath: In their
old age, they cannot be switcihed on
suddenly to some other employment.
I do not know whether some other
avenues of employment have been
found by the Minister, wherz their
gkill and craftsmanship will find scope.
Otherwise, the Government must open
some sort of institutes or technical
shcools where thig skill may be made
use of. The rehabilitation of these
people who have been thrown out of
employment must be the first con-
cern of the executive, of the Gov-
ernment.

Now, there is the foreign exchange
aspect of this matter ang 1 believe the
Minister knowsg about it. That is the
exports. We want to increase our
exports. That is an admitted fact on
both sides of the House. I am told
that the enamelled jewellery indus-
try of Jaipur is responsible for at least
Rs. 50 lakhs—half a crore of rupees—
from the point of revenue, through
the export of that jewellery. This
money should not go down the drain
and efforts should be made for safe-
guarding that industry which has come
dowp from ancient times.

Shri Morarji Desai: That will be
done.

Shri Hari Vishno Kamath You can
s8ay that in your speech. The last
point that I would like to make is
this. There have been complaints
trom various quarters that in enforc-
ing the Gold Control Order, petty
officials who implement it—at the
lower rungs of the bureaucratic ladder
have subjected the people to all kinds
of harassment. This matter also

should be looked into by the Govern-
ment as early as possible,

! THE AGA FATE : IITAA
W, AF T T FTAA A9T § IAR
g A § & Arforr gy
W AT | UF T AT AT AR
"R gEY wersim 3 OF wRR
BHTr HZT ¥ W@ AT FH AT EHAT
Bl T 39 a1 WAl &7 T 8§,
ag o= o a9y Arnfor § w9 36!
go=T far o el 79 A AT &
q AEl T@ OFFAT & | AAA TG
drarfosr, oF T A7 F oare ®H A
AT AT O § I9AT g FAL, I3
& UT AHTSE FifE &1 9 1F A
fasrg grdt a7 & | 707 3T AT AT
faer #v g7 #T@ax & T g
N qeAr 1 dAmrvar 2 oA w9
¥ oam #1 AT ggead # 7
FIT H gL AT FUAAT ;@ T AT Y
gFdr 1 A At AR ¥ IFH
w0 v Fwfeavgmt € gAA v e
grmar =rfgy | Afyw s@ o o
g afy ¥ o &, agifs @y waw
¥ fEamT & qa ¥ qg F7 AAT A &
g § gquar ar o fogr g ot &
& 21 # wray A% g # F -
fi & era &7 =t Y A1 7% famam ®
g e =g % T %7 A1 Je AT
g @& ag IeT & faadiT gr w8
gaFT T a5 i gfe 3=z foar oy o
at ag wegy gem | At w1 AT FF
9YEt agd ATt wa faeft #7 e
FF fam 94 &1 1 oq7 79 @t
g% fr o3 s=ia 7y fr vqasr @ amat
FT SFTTOE AT 39 9¢ g7 fa=mw ax
WE AR §HT T3 T 3 W TG AT
gy w9t fomd g9 g #1 S1 aen
ST 8, ag &% g1 o

ATHL AT FT T3AT FHT FATL
A AT @R | FET 19 & fag 7
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[#f Fwe F@T awTN)
Ferd s far wrn ¢, ag #at
i sigr F @R 9N
A FAaT 91fgd | T AL T
v wwr formd o kel ¥ S qav 8,
F FEFT IO ¥ AT JAT ATH & A8
froat ® < goaT 8, SHA TEY W g,
¥z feamEt & age & v79 § et
T 2 | fFamEl & arex & w9y ¥ W4
T g7 & a1 9gF 98 AT SAv
feg 7@ ¥ g1 €, 99 9T W A9
TAAT ATRT | AR F HEE A
frafa $¥ N graEfem & 3 v ar =9
T ST § A s A et § famay
FTT g FPN A THY G AT )
I % fadan afz gw I 9§ Tt A=
ST G | | IAT Agl 97X TF A
SHT 1 T IEET WY FEAT A T
AT AT AR T FAT TG ATH
T A1 gAY AT A A, T WA
FAFT AT A FTAT AT & | AT AAT
Fqt W ¢ 7 oag w@ied s g fF
wifs gawr W@ gz wfas 2 AR
W § Fgfagd o @A & AR ag
A F AT IHEFT AT A AT & |
HAT AT £ IR FFT TAT AR &
IAFT qE TSN €A1 TET ATATE
&t fF argx I3 T fommy an ffd
a@® # | afz g&r w9 am w7 &
X 97 7 90 A7 A A1F Ay |
oEfaT 399 a1 &1 T, 9% 9%y
T 7E1 2 1 ZAC A=t 1 ewatert gfaw
& ST | e g E ST § Ay
AT WG TMAE | X g THAT
Y & | AW gt A1A WA &t
afaeam afz qwT sra 2 a1 @re &
"G g | FTH Y FH IAAT AHY Fraw
&1 AT & | FEE T A g™
wr §, teara ma &, Frags AT §
g1 g7 a<g W1 T S AT § fe
W fazdy /7 &, a1 A £3 FIL TGS
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937 | IAH AT AfT WY ST R v
FH & HTGT 1A AT AT & | T
T AT F A2 A FAarHT afz ewafan
FT T3 4] T FHA § | FAAAT AY
wog W AT W AT AE A G AATE N
FH SART TWT EN FEA T | AT IR
qFT Y a2 &1 FHAT § 94 gATo W
snafis gfer &, #tfe gz &
q9gT &Y AT A 9041 F g gar
QAT F1 A2 , 3 397 FT IA6T T
et &1 A1d | 79 Tl 392 v awa 2

a3 & £ F A A TF wgAT
qrEAT E ) U AW AT ¥ FT SIrafemm
fora s sfrgr oY gwve &7 & A rE T
FF 2 TF T T AT & IEAT TF FAT
IAF TF EIT F avEL &1 ag miEa
T AfFa g7 A ¥ I F a3y
¥ o Ay #0371 wF &1 afx
qITAE A T R E, AT IAE GO
|13 &1 wqufan #@frs &, ¢4r 515 I3
gt & wrmA farty w1 A1 sATe
A7 a7 FWTMET §, INE GG
S "I A5 R, IART a9 AT AT
AT FFFAGE AT { AT BT 397
£ | Al gATO T, TAWT ST
EHIL 31T w531 gErag o
g fqifzy g & omenm ¥
O=E( d7F F Z8 IART &7 A1 gATD
[zl 41 419 g9 eqafaa & a92
fre srom, 7z &+ @ AFAr g
ga®T S 9 2 f' I ogmedr ar
qEATE INEOAER I AT Y F Ty
THATAT 4T TZ 07 1 AT, SHET
qATT IT AL g fE g qam
FIM & AT = 4T, 5 TF AW
oA & ATA TOAC LA F 1 TH g0 HT
T HraME § 7 A4 57 A7 E AN
AETIAFT AT A7 qFT &1 HQF
T AT B ATT AL T TR E | OF ek
A A AW FT QT AL AR A
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AT AHL AT TIM T AT
TF AUF /AT AT AT Y TAr &
TN IART FE T TLOT 3T 937 |
T IF IARC A4 7 7L w qUAT
a7 % 67 & 9741 & w27 ®F 9371

T ag fagaw wrae Y 17 a6 4T
77 & FE q2 750 qfET qx a@ar
g% fr =@ ow a4 5w g ar fraa
i = & fan =g gem ) T
S AT gEF AL § T T HE Al
FI3F T qF AFEATZAT | AT ATTAT
aixfeafa g7 w7 341 2 f @ @
& Wa 9% fRaar W oA frraw ad
F1 Fifwa wY, fAgawr 7 w@wey 2
9 fT F FIL AT §7F F7 Z 4T AT
| FL, AT TH ARAT W AT A F
FIAT AL, AATHY ¢ &V 6T 147 47,
ar ¥ V2 & FIC FT AT FFAI
BN ATTAT | T IAFT AE ATGF A
A a1 I9& a1 afrm gE A
f6z #rer g1 # smgm, A @
T H AT FTRE AL F ACTHT G
TATAT AATHIR T 9 F 91 AW
FifF AAtHzg 2z a2 Faar g
g1 SO | EAEET & "9 gAI
| W gefaiAEad oAt g F
AT AT FAEAT FL AHRAT AT AT
FA 4 1 AfET ww wifgfamm F
qHE H T g9 a%T Ag1 &1 7 W
99 72 7% o9 g% a9 g 9ied |
FaET g w7 o & R oAk 3w oA
sifgfaae gt av aga =AY ¥ aw
IARI I KT 4 | A6 FE W H
ZH aTEd Wl AT 4, 39 976 39 g aF
qHT A4l &l T e & (99 g% T g0
ifgq | SaH qT TR ATET AT T
f gare wre, g foar qgr 9 o
AT aegea &, 3T ;AT & @A
FXF gw G691 W | TEATE 6ie-
faarr o gad g &% @A =nfed |
819 & gy ®§ 91 gw wwar g, At
2856 (Ai) LSD—10.

2

ZATIT OTIT 2, TART A SEE FT |
B9 SHAI AET TU[ | UG qg F1E
HIGAT &1 77 ARGT & 1 a8 FgAr #
STHT FAF TAT & gre FATLT feaai F g
T TFAT & AT Tg FIH 95 I 999 €
FT qFar ¢ 97 fa 2w 7 wfa g

Shri Morarii Desai: May I ask the
hon, Membe: whoe destroyed the fasci-
nation for tiip rupee made of silver
when there was opposition to paper
note.? Now the people take only
paper notes and not rupee notes. Who
destroyed it. It was not Mahatma
Gandhi; it was the Government who
did it,

! TaF FqT awrg ;. # 3y AR
¥ A0 T AT A1@ar § {6 HT a6
Zi, & @zr @ gom o AD av g
¥ grar & fx o Jra@ e qgr faed
TV HY FFT AN ATE ST AT qifad 210

A ARTSC IWTE O oagr g
TATE 1

=l W AGA TANE . AfFA AT
q1er a7 WH FTAT ¥ IAE WL
q7 # W JG G 7 &€ q1 A T@T
# fx & oTiE w1 TRIETL WRT AGT F
ARAT | AT A AT ATH FE ) AR
oy g e & adi g1 mr 1 3y wal
T E | AHAT W FF W9 & & TR
FI AT FTAT | AT TG AT T FY
et % (371 afg wraeas § qmae o
qrFAN FAT §, IA@ I; A @
vy &  few  wwr ATERASF
3 Avas ey & Arewy faem W @
w7 o faa o gwar & FfF 9w
qug A # A fAd for @, AR
AT GRS AT a7% @ ¥ 4¥, fF #91
o0 F1 AW AT faan o w8, A
AT ATA ZTTOATIA A IF A9T Fogl
gy fw § W mIT AT AT AT qG
wTH | A A3 FEed gE e
HIT AEL A A A, AR TN &
@, Te IHE Afee Az ...
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Shri Morarji Desai: Sir, I did not
know that whatever 1 talk to him he
will talk publicly, I will have to be
very careful in future in talking to
him.

A FWA WA IAE : qF AE
AT | AT T FG qAY F oA,
I A1 7z A A oA safeaa
T9i A | WA qH T AT A F agr
uEr fas 7@ &

|t RITILA FATE ¢ ETLATT AT
AR

o A A%A W@ qg 941
3T FI FAZT Fifew F ZE 41 | wwA
#§ wfwzdz frm a1, dar & a8 52
TIE | A1 AT 771 47 agr § Far
T AT | A ¥T § W SRS
T A FL AN O F AT ARAAT @
fF FHT % oe27 UTE FT T1q FA 4T,
az T "% A T8 &g 91 0 &
AR G E 0

ot 77 T AN ¥ F@q% ¥ {F
Tl & Tz A% 07 gaw & s fa
AT A0 FT AL FT T2 E | FAEH
¥ W aqr @Ad a7 oAy 97 owe
& JaT T I 2 | A sATATEr AL
gar fe g a0 1 77 § \ qF A
fasr % 98t a7 §1a1 9 FTH g9 TEA
AT HT T2 T A MEA AEEAT H
g wFT frr a3 £ 1 27 a5 A
St i I W12, 32 A g fam
F15 w=Z I A4 F

Za% 1 =1 Ffez 7Y 909 g, form
g FT warEr wwe 8¢ fgmm 9w g
¢ @@ # W9F "@WA TEAT JRar g
§ =z§ aw@ &1 w@ar g f%
/Al F WAL co TEAZ AR & TH
Qg W FET Ai g 1 whEr
#F N wfgesr & AT AW
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TFT AR FY GLAT T AT 02T 2, T AT
g AT § AR A A AT
aed &, 7 ofrwer w8y ¥ W T
&§ T g7 FF A 2, fram g,
qrer g, wwrT gy, Y @, frwa
AT F1 AT FYZT ATAT AL, A8 2zal
H ATETHA F AT T EW F A
T F AT ATH ¢ FT FEAET T
& 3I9 QR 4HT AT EA fer afz
AT A™ET @VFAT  aATEr g A
AT 9T IAFIAT FT FF w0AT
AT FFT FIH TAETE | AEA AL
OTe IAFT Fieeadq=g {ooo Feo T
Yoo To Fr WAT FAT IHAT aTT
Yo TTHZ ZI AT & AW FAFT IF T
AT TIAT 2

ATT FEIIX  FIATEA 1A
9% AF AMr GgAFA AT §  9EE!
qATAT I qr A9 AT 7 oa7 faan
ST @1 H FwmaAr g fr gw oSwd
SET § wyEr ard fra ogwAr an

7z art e 2 fx gwzam
AT FAWA T, W F qwEAT
g f& gt Ama AR S arg
gy wgrar 39 are ¥ fafea 2
FaFr W A sAsr foma 3|Fe
o H Ay afy mgw FgAar
21 w1 ot wmfw afz Y AT 2
N AT g EIAR AT WA AT
fgraa A 91T T@ART AT ZR
g T A aRe adh A 3%
| AT FTaE gfF ared 7 oI
TTE FTAER FYFOAT AT AAAFAT
star s & wrar g fr g ©@ a®
F7 faEm@ g% g1 & @ #
TaAar g fF 9% g ag F T
ot =rfeg, AW gurdy W @ma g,
forg Tt ¥ 3% g7 meg &A1 TfEd
39 a® THT FTA T VA (F47 § |
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st mgrwa v o
YT WRIET, gATL faa At A ot
@ fagam WET am Grar 2 ag 43
a5 N G wmiA fEar oW 9w
amr & arfeld ) fafewr swrr o 71
FAE IAAT AHET A 9T W T
T AN A§ET @07 T AR 9
AR W Howadly g § oOf
FH I3 myfeEE e ¥ omEm
oTe, gt LM W GAT ;R agr
T T0T A At AT ey =T
AN ET AW AT qERET 5 g
ot fggeam WegT g AwraTe W
W & AR IT AT AT AT AT F
Tt Srfgd | I AT BW An 2
2, wfem w9 gw Anr AT Heam &
Aagr aF waAT 1 @A fEmEl
9% AFTAT &1, 41 F  @rE AT,
qfgar #1, FaET F91 47 | WA TA
FT 99T AT GTAT FAFLT R A8-
AT # T AT AT G HT W AW
AFT 7 aree fEEr Agaw & T
BRI XD Co -G i
afs w3 39 avg 4T §UF AT AT &,
e & wrowr fadg a @
for ft g3 gam =T wmEATg )

o T awa AT g fe @
T fadlt JEFe W W
qaT (&l 7F w@Ar 2 H 4w HWW
T AT W AT AT gL AR
F gt ¥ wa wd &1 IHY owAr
¥ Aaim gddr 2 gEE # Y
TAAT 2f% v FTE FT HEAT dEC
qAET 9T | 3aF Ay wwvazr A @
afew @E faemer w@ AT wfed
o (% o¢ F72 avqmT g A
A ATFT FTAT | TAA gH ArE el
T & guAE aar wEw  wEMT
=Tty o gardy s feata ot
T @ AR gwEE ety 7

TAHE faaraz o 7 & foagw fe
T H T AT F AFC WEAT
T BT | FAST WX 2T T FHF ATG
Qi1 TEWH G WEArT o1, a== ),
azfEai A, 33 o, w4 A E)
Fag 9z &Y 47 Wi § A A9
sz #7 FEr g 99, AHUs,
wEITT;,  EICER, FA T TR
¥ sqray AT F@r F7AT &1 G WA
FT ATAAG AAAT g, FGT I HHAT
At AET g ia fr @ga
9T £ A% 97 9¢ & feAar gH
2 foraw o AmT 21 dona # fEEAr
qAMT TAT T HATETE ! AT
=g g7 (9331 A0 TAET E, Tl
ZqTr HmT A8y & fmAm g sarE
qz7 7% | fafesw wwrA H fEE *
cfr-awrd o 4, e w1 Siear
AT 47T, TAA T FET AWAT AT
HR TRATE AR & IART ATAT H
o1 A fgawa Adl gev A wA
F wmy Wradiq g aw A
TOH  FATH  wME F A A g
AR i @1 awargd | AfE
H LM 7 A H oW1 A1 FAW
Zr | g 2 e d fE Fw avg
¥ T Wz AT 9 A1 W@re ) a@iw
fadl 73 F 41 F1 22l a7 FHaAd
T

ore o xfay fR AW &rEE
R i g A gaiEy EfE Amr
oF oAy e & (ww wfgemd  S@IT
TadT AY, qRaT & G A= AH FAT AT
o9 qET FATE AVE A q a1 fexat
w5 TUGT AT 41 T gH AW & Forhe
aaTdn, gl F fer &3 AT AT,
1, T FTART Al FAL, A
gaar 31|

aaT A Al HAT T 3
Y wid A AR YE G
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e O W@ FF IWA g R
oy grAT 47 2 f A o afzem
FAW AT AT IJAFT AT IO
a1 | FTHR A AR A T AR W
gEFT qfd A% ST @1 WW ag
fawar g1 v Y, St 9 AEC
gY 9T 91 FAY ag 99
g, o &FUE Z ar v FFEdE
I AZHT FI, TARI AE FAL G0
R aE 929 21 & T 411 § 7R
|/ & FTA Hamar 73 z@AA FT6T
o9 @AY 9q7 &, FwEy AlfA
WA g W AT FF ATR T2
W@ OFT G WA T T
Tedrg f5 8¢ &7z a1 A
T AT %o YT FI, WEETHT  OFI
FHY FAIG BN, AT TH B
faemaz 7 ) 95 5 =ierer # faenae
AT ERIT AN IART AT F7 AT
& o FE miE oa A
9qT &, 7 FAT a9 ;Mg THA
aq7 AT T £ A oAET 2 fw g
FI &1 JqT A o "FAT | W9
W W AR AT fF q¢ dz
F AT AL AT ATAT | AGT 47
FCAE 3 TH FTAWT T2 6,
Affm 57 G F T A7 FfEATE
ur% (% I7W gea1 7= 9% #7 faar
fe § 3% affamm 967 %1 a2 79
FETAE 217 v TN FTEMET @Al
FFT 2, ¥ THI &AW g7 %7 F,
§ AT AT G a0 GHT § | IHAT
AT FT OWTETA W TEN § EAIL
g FIqT ARG F5EE A
QU eaq 197 FY q® T T

IO FFT® OF0 ANFAT WA 4T
foaast | T @1, weg A
wifgar w97 AETA A AR g
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g 1 gmT # Far gfqz 2 f¥
FOT WA F1 AR AW T | A3
§ A1 o= el wd ar e
oz fr a7 & e fadt zq @
aay i, Area ot Fag &
far &y ¥ om A 2o oW
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AT & HTEN BT RTT FL OFHAA
zxzr frwa fran, &t fr ®El 9k
=3l TAT B OTT IAHFT AT
g aad Fm owE | sEfad wE @
FT owH 2, wfedi @1 A FHE AR
gsE F7E § TAAT T, ITHI FH TR
AF A gard & A fae &
A AFT AT T A v f g
#AAF FAm g7 # omz fomm,
arrarfeat 7wz frm, qefaat F
s foar 3 AT omE ORI AR
2t =% 37 & 0F FE M fAea
AT FIGE gAw g, JfE fm
q1 AT &7 & T4 4741 &9 4
qr7 71T/ UL ARTFLT F, 98 T
¥T R, S 9 & AN AR,
a7 AR TR A g fFgEa
T FE AT | AT IA T AW FT
qZ AR FRE AT 2 A1 3 Arfaa
FT T A% 77 0| AfFA A 0dT
AT 2 3T 7 @A T®U g

TH 9T FAAT F FIC TAT EFT
FTA1AT A7 A1 ag aga gEr #
G G O A -G - e 4
sAFTAE feat 2, wE gA 3w
|2 AT AN A IF A fear A
afFa gme @ & var @1 oFTiE
I F FA KT AT AT AT WTT
Fag 7 Ao gy faemaEr
afsr g At T g Iaraw f6
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=t fadedt g1 a1 oirdr 21, &4 smAa
gfr o wfemr gt s a3, =
F gL oMe wT zia (s gl
T A T FT T 4 AT TR P
¥ AN A FAw i1 grgar i fw
WMT ¢ FTZ OREAAT faiAM @A
AT, AT FI AT Lo KTE AT AL
aarsT, afta sHE fwaer o 210

Shri Karni Singhji (Bikancr): Mr.
Deputy-Speaker, Sir, 1 have no inten-
tion to cross swords with the hon, Fin-
ance Minister on the technical aspects
of the Gold Control Order. Perhaps he
has his reasons and being an expert,
as he is, I am sure, he can convince
the House about them. But, I do
doubt if he will gucceed in convincing
the country about them.

An hon, Member just now mention-
ed a little while ago that we should
be prepared to sacrifice our gold in
the country so that we can fight the
war. I have no doubt that every
loyal citizen in this country would not
only be prepared to give up his gold,
but would be prepared to give up his
life to defend our Motherland, I do
not think we need be reminded on
that score.

My only objection to the Gold Con-
tro] Order is this that we could not
have picked a more inopportune mo-
ment to bring in a measure like the
Gold Control Order at this juncture
when our country and countrymen
were agitated with the Chinese war.
Unfortunately, it secms to be the fate
of our country that we even turn vir-
tue into an evil. This was a moment
when the whole country had umited
like one. Ever since Independence,
fissiparous tendencies had entered the
life of our countrymen and this
Chinese War, for better or for worse,
united this country like we were unit-
ed never before. Unfortunately, this
new red herring in the shape of the
Gold Contro] Order, howsocver good
the idea behind it may be, may dis-
rupt thig unity, and disrupt the unity

which we needed so vitally to fight
the Chinese war,

Personally, 1 do not have any point
of view on this subject, because, after
all, the Finance Minister has studied
the subject better than I have. But, I
would like to mention this much to
him. He may be in a very powerful
position because he has a steamroller
support of his entire party here in fact
in such a fantastic majority that this
tiny little opposition, broken up as it
is in little splinters, is unable to make
the Government feel what the people
have in their mind. But, I would like
him only to remember this fact that
India gtill happens to be a free coun-
try and every five years we have to
face the electorate. Let him not ig-
nore the feelings of the people be-
yond a point, because a day may come
when you may push the country over
the brinl and then regret. Undoubted-
ly, the Finance Minister has an ex-
cellent motive behind him for bringing
in this measure but, ] do not think
the country has taken it the way as
he wants it to,

As I have said. power like wine
goes to one's head and I have a feel-
ing that the Government in power
today is power-drunk. I think our
country needs a powerful opposition
to pull the Treasury Benches on to
their toes. Because of this, the Gov-
ernment feels that they can get away
with just about anything.

Shri Bade: A bucket of water.

Shri Karni Singhji: As far ag the
war effort is concerned, I would only
like to say this much. You only have
to pick up a newspaper or turn on
your radio or television and you will
be very often told that if you do not
behave yourself or if you do not dec-
lare your gold, you will be gent to jail
for two yvears. Everybody in this
country is ready to fight. We do not
have to be told that we will be sent
to jail to do our duty. I think it is al-
together a psychologically wrong ap-
proach. The Government may be
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[Shri Karni Singhji]
powerful, may be even power-mad, I
would like them to do one thing, to
use the correct psychological approach
to the masses. You cannot always live
on the glory of Mahatma Gandhi and
Pandit Nehru. If your actions go
beyond what the people want, it won’t
take long for the tide to turn and you
may soon find the Opposition adorning
the Benches over there.

Shri Morarji Desai: You should be
happy then.

Shri Karni Singhji: 1 think the day
may come,

Shri Morarji Desai: That is all
right. Why should we quarrel now?
I won't be unhappy.

Shri Karni Singhji: As far as sacri-
fices are concerned, I would like to
say this much that the entire gold of
the world is not as important as the
unity in our country. If we want to
fight ‘the Chinese, we will not
fiight them with gold alone; we will
fight them with the powerful will of
the nation. If you bring in these odd
laws and measures that would irritate
the country, you may not have full
national support when you need it.

I have no doubt that as far as our
war is concerned, all of us are united
that we shal] fight it to the last drop
of our blood. But, I have a feeling in
my mind that the unity that our
country had in October when we were
invaded has been lost to some extent
and a great deal of that blame must
go to the Ministry of Finance for hav-
ing thought out this measure at the
most inopportune moment, Perhaps, if
he had brought in the Gold Control
order a year earlier or a year later, it
might have been better. But I am
afraid that the Ministry of Finance
picked a rather awkward moment,
and I do hope that the Finance Minis-
ter, wise as he is, will respond to the
feelings of the people and not alto-
gether trample over them.

Shri Bhagwat Jha Azad (Bhagal-
pur): But this Gold Contro] Order has
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not touched the gold treasures of the
Maharajahs.

Shri Karni Singhji: I do nol repre-
sent the Maharajahs fiere. 1 hope my
hon. friend whe has known me for
eleven years now, knows that I repre-
sent the people in the same way as my
hon, friend does.

One of the most important things for
any good government is to sce that
whatever laws are brought in are not
casily broken. If you bring in laws
that the people will break, you are just
teaching them to break laws and to
disobey the orders. I fear that the
Gold Control Rules may very well be-
come one of those sorts of measures
which people will flagrantly defy.

Now, 1 wish very briefly to refer to
prohibition.

Mr. Deputiv-Speaker: It is not neces-
sary here,

Shri Karni Singhji: No, it is, be-
cause il has a very direct connection.

Prohibition and gold control, I think
can be grouped {ogether in so many
waiays, because both of them are mea-
sures which the people may defy, and
which in their turn would bring in
corruption. I personally am an ardent
supporicr of prohibition, Having come
from a family which enjoyed a good
drink, I have necver drunk myself in
my entire life, and I always have sup-
ported prohibition. But I do repeat
that let us not bring in measures that
will be broken openly by the pcople
just as prohibition was broken in many
of the States where it was enforced.

1 shall not take up the time of the
House, because we are all anxious to
go home, since it is nearing seven
o'clock. DBut I would only like once
more to reiterate what I said earlier on
that ‘Mr. Finance Minister, please let
us not ignore the feelings of the peo-
ple beyond a point; this is a free coun-
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try; respond to the fcelings of the peo-
ple; and I am sure that the Congress
will adom the Treasury Benches for
many more years to come,

Shri Morarji Desai: Not on your
terms.

Shrimati Lakshmikanthamma (Kha-
mmam): The Maharajah of
Bikaner need not remind us that we
have to go and face the elections, We
know it very well that we have to go
and [ace the elections and {ace the
people after five years. But we do not
shirk our responsibilities or duties, We
have full faith and confidence in the
people, and we can convince the peo-
ple on anything or any measure that
we take.

My hon. friend has said that prohi-
bition and gold control can be grouped
in one way. I can see only one way
in which the two are connected name-
ly that the men worry their women-
folk for their gold ornaments, take
them and sometimes get money to
drink.

" As far as the Gold Control Order is
concerned, it is a long thought-out
plan in the greater interests of the
country. The demand for gold is in-
creasing day by day, as there is more

and more money in the hands of the
people. So, unlesg the traditional at-
tractiot1 for gold is broken, it will be
a vicious circle and it will continue.
The greater the demand, the greater
will be the smuggling, and it will go
on in that manner. So, it has to be
broken. As everyone knows, it has
been a great drain on our foreign ex-
change and it has also resulted in the
depreciation of the value of the rupee.

Mr. Deputy-Speaker: The hon.
Member may continue tomorrow, This
debate will be continued tomorrow at
six o'clock.

18:59} hrs.

BUSINESS ADVISORY COMMITTEE

FourRTEENTH REPORT

Shri Bade (Khargone): With your
permission, I beg to present the Four-
teenth Report of the Business Advisory
Committee.

19 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 6, 1963|Phalgune 15, 1884
(Saka).
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468 Guler Railway Station

469 Bombay-Goa Highway
470 Price of milk .

471 Soil conservation in Bhakra
catchment areas

472 Exploitation of rare herbs.
473 Bikaner-Jodhpur link.
474 Wool . . .

475 Kothagudem colllcncs

476 All India Rgrlc‘ultural Ser-
vices B

477 Central Arid Zon: Rescar—
ch Institute, Jodhpur

478 ‘Meals l'or Millions’ Orga-

Subject
lines in

. .

nisation’

479 Chandigarh-Una Natlonn]
Highway . .

480 Merchant Rar.ing Navy
School . . .

481 Extraction of timber.

482 Roads and hndgcs in
Mysore .

483 Roads in Mysore S:atc o

484 Chamba-Bhadarwah Road.

485 Multi-purpose food .

486 Rail trolly service by
Bharat Tramways . .

487 Divisional Systcm in Rail-
ways . -

488 Hindustan Sh;pyard .

490 Delhi School Buses

491 Road accidents in
Delhi .

492 Horse-breeding Cenlre

493 Doubling of track between
Shoranpur and Coimba-
tore . . .

494 Sea island cotton . .

495 Social Education Pro-
gramme

496 Railway lme to J & K
coal mines .

497 Royalty in timber . .

CALLING ATTENTIONI TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Hem Barua called the
attention of the Prime Minis-
ter to the Sino-Pakistan
Border Agreement and the
reaction of the Government

of India thereto.
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CoLUMNS

2170-71

2181—2267

2267—2362

2362

[Dawy Diggst]
Columns
The Prime  Minister (Shri
2142 Jawaharlal Nehru) made a
2142-43 statement and also laid on
the table a Copy of the
2T43-44 Agreement.
2144—
44745 PAPERS LAID ON THE
214546 TABLE
v (1) A copy of Annuul Report of
146-47 the working and administra-
2147 tion of the Companies Act,
2148 1956, for the year ended the
315t March, 1962, under
2148-49 section 638 of the Companies
Act, 1956.
2149 (2) A copy each of the follow-
ing Reports :(—
2149-50 (1) Annual Report of the
Indian Central Oilseeds
2150-51 Committee, Hyderabad,
for the year 1961-62 along
2151 with the Audited Accounts.
(u') Annual Report of the
Indian Central Tobacco
2152 Committee, Madras, for
2152 the year 1961-62 along
with the Audited  Ac-
2153 counts.
215354 RAILWAY BUDGET—GENERAL
2154-55 DISCUSSION
2155-56 General Discussion on the
Budget (Railways), 1963-64
2156-57 continued. The discussion
was not concluded.
81 DISCUSSION RE: GOLD CON-
2157 TROL SCHEME
2158
3 Shri Prakash Vir Shastri raised
a discussion on the Statement
2158-59 regarding the gold control
2159 scheme laid on the Table on
20-2-63. The  discussion
was not concluded.
i 14 REPORT _OF _ BUSINESS
ADVISORY COMMITTEE
PRESENTED
2160
Fourteenth Report  was
2161 presented.
2161-62 AGENDA FOR WEDNES-
DAY, MARCH 6, 1963/
PHALGUNA 15, 1884 (Saka)
2162—70 Further General Discussion

on the Railway Budget, 1963
and consideration of De-
mands for Grants thereof;
and further discussion re-
garding the gold control

scheme.



